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THE INDIAN STAMP ACT, 1899

AcTNo. 20F 1899
[27th January 1899]

An Act to Consolidate andraend the law relating to Stamps.

WHEREASIt is expedient to consolidate and amend the law relating to Stamps. It is hereby enacted as
follows:o

CHAPTER |
PRELIMINARY
1. Short title, extentand commencemend (1) This Act may be called the Indian Stamp Act, 1899.

?[(2) It extends to the whole of Ind?& ™ :

Provided that it shall not apply ffihe territories which, irmediately before thest November, 1956,
were comprised in Part B Stategk¢luding the State of Jammu and Kashmir)except to the extent to
which the provisions of this Act relate to rates of statufy in respect of the documents specified in
Entry 91 of List | in the Seventh Schedule to the Constitltion

(3) It shall come intdorce on the first day of July, 1899.
2. Definitions.d In this Act, unless there is something repugnant in the subject or céntext,

°[(1) Allotment list.d fiallotment lisb means a list containing details of allotment of the securities
intimated by the issr to the depository under ssbction 2) of section 8 of the Depositories Act,
1996 (22 of 1996)

(1A) Abankedincludes a bank and any person acting as a b3nker;

(2) Bill of exchanged fbill of exchang® means a bill of exchange as defined by the Nabti
Instruments Act, 1881(26 of 188), and includes also a hundi, and any other document entitling or
purporting to entitle anperson, whether named therein or not, to payment by#gy person of, or
to draw upon any other person for, any sum of egon

(3) Bill of exchange payable on demand fbill of exchange payable on demaridclude$

(a) an order for the payment of any sum of money by a bill of exchange or promissory note, or
for the delivery of any bill of exchange or promissory note in satisia of any sum of money, or
for the payment of any sum of money out of any particular fund which may or may not be
available, or upon any condition or contingency which may or may not be performed or happen;

(b) an order for the payment of any sum of mprweekly, monthly or at any other stated
period; and

1. For Report of the Select CommittemeGazette of India, 1898. RV, p. 231: and for Proceedings in Counsie1898, Pt. VI, pp. 10 and 278; and Gazette of
India, 1899, Pt. VI, p 5.
This Act has been patrtially extended to Berar Laws Act, 1941 (4 of 1941) and has been declared to be in force in the SoathbiPdmg&@onthalParganas
Settlement Regulation (3 of 1872), s. 3, as amended by Reg. 3 of 1899, s. 3; in the Angul Disi&rmyuti_aws Regulation, 1936 (5 of 1936), s. 3 and Sch;
and in PanthPiploda by the PanthPiploda Laws Regulation, 1929 (1 of 1929), s. 2.
Under s. 3(a) of the Scheduled Districts Act, 1874 (14 of 1874) the Act has been declared to be in force in thiedSEhstdicts of Ganjam,
Vizagapatam and East GodavasgeNotification No. 121, dated 25th April, 1927, Fort St. George Gazette, 1927, Pt. I, p. 684. It has also been
extended under ss. 5 and 5A of the same Act, with certain modifications to the disfritte Khasi and Jaintia Hills, the Garo Hills, the Lushai
Hills and the Naga Hills and the North Kachar sdibision of the Kachar district, the Mikir Hill Tracts in the Sibsagar and Nowgong districts and
the Lakhimpur Frontier TractseeNotification No. 1541- F(a), dated 10th April; 1930. Assam Gazette 1930.Pt. ii, p. 700.
Extended to Dadra and Nagar Haveli by Reg. 6 of 1963, s. 2 and Sch. 1: to Goa, Daman and Diu by Reg. 11 of 1963, sa&adigdetp Minicoy and
Amindivi Islands by Reg. 8 of 186 s. 3 and Schedule.
2.Subs. by Act 43 of 1955, s. 3, for sséction @) (w.e.f. 14-1956).
3The words fexcept the State of Jammu and Kashmird020m8).tted by Act

4.Subs. bythe AO.(No.2)956, for fiPart B Stateso.
5. Subs. by Act 7 of 2019, s. 12, for clausp(v.e.f. £7-2020).[Earlier notified w.e.f.-4-2020 followed by 14-2020]



(c) a letter of crei, that is to say, any instrument by which one person agdsognother to
give credit to the person in whose favour it isndra

(4) Bill of lading.6 fbill of ladingd includes afthrough bill of ladingd, but does not include a
mate's receipt

(5) Bond. 8 fbonddinclude®

(a) any instrument whereby a person obliges himself to pay money to another, on condition that
the obligation shall be void if a specified act is performed, noigperformed, as the case may be;

(b) any instrument attested by a witness and not payable to order or bearer, whereby a person
obliges himself to pay money to another; and

(c) any instrument so attested, whereby a person obliges himself to deliverograther
agricultural produce to another

Ybut does not include a debenture;]

(6) Chargeabled fichargeablé means, as applied to an instrument executed or first executed after
the commencement of this Act, chargeable under this Act, and, as applied dthanynstrument,
chargeable under the law in force?jimdia] when such instrument was executed or, where several
persons executed the instrument at different times, first executed

(7) Chequed fichequ® means a bill of exchange drawn on a specified lrazhe not expressed to
be payable otherwise than on demand

3[(7A) ficlearance list means a list of transactions of sale and purchase relating to contracts traded
on the stock exchanges submitted to a clearing corporation in accordance with the lawtifoe the
being in force in this behalf;

(7B) ficlearing corporatiolmeans an entity established to undertake the activity of clearing and
settlement of transactions in securities or other instruments and includes a clearing house of a
recognised stock exchasip

A% * * * * *

(9) Collector.d fCollectorn d

(&) means, within the limits of the towns of Calcutta, Madras and Bombay, the Collector of
Calcutta, Madras and Bomhaespectively,and, without those limits, the Collector of a district
and

(b) includes a Deputy Commissioner and any officer whighe ¢[State Government]] may, by
notification in the OfficialGazette, appoint in this behalf

(10) Conveyance d ficonveyance includes aconveyance on salndevery instrument by which
property, whether moveable or immovable, is transfemger vivosand which is not otherwise
specifially provided for by schedule |

1. Added by Act 7 of 2019, s. 12 (w.e.f712020).[Earlier notified w.e.f. 91-2020 followed by 14-202Q

2. Subs. by Act 43 of 198%6G). s. 2, for fAthe Stateso (w.e.f.
3. Ins. by Act 7 of 2019, s. 12 (w.e.£712020).[Earlier notified w.e.f. 91-2020 followed by 34-2020]

4. Clause &) omitted by the A.O. 1937.

5. Subs. by the. @. ®©.
6. Subs. by the A.O.

1937, for Athe L
1950, for fAcollecting Governmento.



1(10A) debenturte.¢ Gdebentureincludes, g
(i) debenture stock, boadr any other instrument of a company evidencing a debt, whether
constituting a charge on the assets of the company or not;
(i) bonds in the nature of debenture issued by any incorporated company or body corporate;

(iii) certificate of deposit, commertiasance bill, commercial paper and such other debt
instrument of original or initial maturity upto one year as the Reserve Bank of India may specify
from time to time;

(iv) securitised debt instruments; and

(v) any other debt instruments specified by Sezurities and Exchange Board of India from
time to time;

(10B) fidepositorgincludes i

() a depository as defined in claug® ¢f subsection () of section 2 of the Depositories
Act, 1996 (22 of 1996); and

(b) any other entity declared by the Centrabv&€nment, by notification in the Official
Gazette, to be a depository for the purposes of this Act;]

(11) Duly stamped o Aduly stamped, as applied to an instrument, means that the instrument
bears an adhesive or impressed stamp of not less than the gamapet and that such stamp has been
affixed or used in accordance with the law for the time being in for§mitia]:

(12) Executed and executiond fexecuted andfexecutiom used with reference to instruments
meanfisigned and fisignatur® [and incldes attribution of electronic record within the meaning of
section 11 of the Information Technology Act, 2000 (21 of 2(00)

3% * * * *
(13) Impressed stampd fimpressed stangpnclude®

(a) labels affixed and impressed by the proper offiaad

(b) stamps embossed or engraved on stamped;paper
4[(13A) India. 8 findiad means the territory of India excluding the State of Jammu and Kakhmir
°[(14) finstrumendinclude$

() every document, by which any right or liability is, or purports to be tetdedransferred,
limited, extended, extinguished or recorded;

(b) a document, electronic or otherwise, created for a transaction in a stock exchange or
depository by which any right or liability is, or purports to be, created, transferred, limited,
extened, extinguished or recorded; and

(c) any other document mentioned in Schedule

but does not include such instruments as may be specified by the Government, by notification in the
Official Gazette.]

(15 Instrument of partition .8 finstrument of partitiod0 means any instrument where by
co-owners of any property divide or agree to divide such property in severalty, and includes also a

1. Ins. by Act 7 of 2019, s. 12 (w.e.£742020).[Earlier notified w.e.f. 91-2020 followed by 14-2020]

2. Subs. by Act 43 of 198%6G). s. 2, for fAthe Stateso (w.e.f.
3. Clause 12A) omitted by the A.O. 1950. Earlier ins. by the A.O. 1937.

4. Ins. by Act 43 of 1955, s. 4 (w.e.f411956).

5. Subs. by Act 7 of 2019, s. 12, for clau$d) (w.e.f. :7-2020).[Earlier notified w.e.f. 91-2020 followed by 34-2020]



final order for effectinga partition passed by any Reveraughority or any Civil Court and an award
by an arltirator directing a partitian

(15A) Issue ¢ Gissu® means any person making an issue of securities;]
(16) Lease 8 fleas® means a lease of immovable propeatyd includes al€b
(a) apatta;

(b) a kabuliyat or other undertaking in writing, not beingoainterpart of a lease, to cultivate,
occupy or pay or deliver rent for, immovable property;

(c) any instrument by which tolls of any description are let;
(d) any writing on an application for a lease intended to sighdythe application is granted,

2[(16A) Marketable security.d fimarketable securitymeans a security capable of being traded in
any stock exchange in India;

(16B) Market value.d fimarket valu, in relation to an instrument through which
(a) any security is traded in a stock exchange, m#am price at which it is so traded

(b) any security which is transferred through a depository but not traded in the stock exchange,
means the price or the consideration mentioned in such instrument;

(c) any security is dealt otherwise than in the stexgéhange or depository, means the price or
consideration mentioned in such instrument;]

(17) Mortgage-deedd fimortgagedeed includes every instrument whereby, for the purpose of
securing money advanced, or to be advanced, by way of loan, or an exisfingrerdebt, or the
performance of an engagement, one person transfers, or creates, to, or in favour of, another, a right
over or in respect of specified property

(18) Paperd fpapeb includes vellum, parchment or any other material onctvtan instrument
may be written

(19) Palicy of insuranced fipolicy of insuranceéinclude®

(a) any instrument by which one person, in consideration of a premium, engages to indemnify
another against loss, damage or liability arising from an unknown or contingent event;

(b) a life-policy, and any policy insuring any person against accident or sickness, and any other
personal insurancé**

A% * * * *

5[(19A) Policy of group insuranced fpolicy of group insurancemeans any instrument covering
not less than fifty oriech smaller number as the Central Government may appeiler generally or
with reference to any particular case, by which an insurer, in consideration of a premium paid by an
employer or by an employer and his employees jointly, engages to gatreigr without medical
examination and for the sole benefit of persons otherttieemployer the lives of all the employees
or of any class of them, determindg conditions pertaining to the employment, for amounts of
insurance based upon a plan which juées individual selectioh

(20) Policy of seainsuranceor seapolicy.d fiPolicy of seansuranceé or fiseapolicyod

(&) means any insurance made upon any ship or vessel (whether for marine or inland
navigation), or upon the machinery, tackle or furnitufemy ship or vessel, or upon any goods,
merchandise or property of any description whatever on board of any ship or vessel, or upon the

1. Ins. by Act 7 of 2019s. 12 (w.e.f. 17-2020).[Earlier notified w.e.f. 91-2020 followed by 14-2020]
2. Subs. by s. 12hid., for clause (16A) (w.e.f.-I-2020).[Earlier notified w.e.f. 91-2020 followed by 34-2020]

3.

The word fandd omitted by Act 5 of 1906, s. 2.

4. Clause ¢) omitted by s. 2ibid.
5. Ins. by Act 43 of 1955, s. 4 (w.e.f411956).



freight of, or any other terest which may be lawfully insured in, or relating to, any ship or yessel
and

(b) includes any insurance of goods, merchandise or property for any transit which includes, not
only a sea risk within the meaning of clausg put also any other risk incidental to the transit
insured from the commencement of the transit to the ultimate destiratvered by the insurance

Where any person, in consideration of any sum of money paid or to be paid for additional
freight or otherwise, agrees to take upon himself any risk attending goods, merchandise or property
of any description whatever while orodrd of any ship or vessel, or engages to indemnify the
owner of any such goods, merchandise or property from any risk, loss or damage, such agreement
or engagement shall be deemed to be a contractdimsgance

(21) Power-of-attorney.d fipower-of-attomeyo includes any instrument (not chargeable wiflee
under the law relating todtirt-fees for the time being in force) empowering a specified person to act
for and in the name of the person executing it

(22) Promissory noted fipromissory noté means amissory note as defined by the Negotiable
Instruments Act, 188(XXVI of 1881);

It also includes a note promising the payment of any sum of money out of any particular fund
which may or may not be available, or upon any condition or contingency whiclommasty not be
performed or happen

(23) Receiptd fireceipdincludes any note, memorandum or writihg

(a) whereby any moneyor any bill of exchangecheque or promissory note is acknowledged to
have been received, or

(b) whereby any other moveable prapgis acknowledged to have been received in satisfaction
of a debt, or

(c) where by any debt or demand, or any paré debt or demand, is acknowledged to have
been satisfied or discharged, or

(d) which signifies or imports any such acknowledgment,
andwhether the same is or is not signed with the name of any pérson;

?[(23A) Securitiesd fisecuritie® include®

(i) securities as defined in claud® f section 2 of the Securities Contracts (Regulation) Act,
1956 (42 of 1956);

(i) aiderivatived as cfined in claused) of section 45U of the Reserve Bank of India Act, 1934
(2 of 1934);

(iii) a certificate of deposit, commercial usance bill, commercial paper, repo on corporate bonds
and such other debt instrument of original or initial maturity upte year as the Reserve Bank of
India ma specify from time to time; and

(iv) any other instrument declared by the Central Government, by notification in the Official
Gazette, to be securities for the purposes of thi§ Act

(24) Settlementd fisettlemend meansany nontestamentary disposition, in writing, of moveable
or immovable property made

(a) in consideration of marriage,

1. The word fAandd omitted by Act 18 of 1928, s. 2 and the
2. Ins. by Act 7 of 2019, s. 12 (w.e.£742020). [Earlier notified w.e.f.-9-2020 followed ly 1-4-2020]



(b) for the purpose of distributing property of the settler among his family or those for whom he
desiresto provide, or for the purpesof providing for some person dependent on him, or

(c) for any religious or charitable purpgse

and includes an agreement in writing to make such a dispo$aiuth whee any such disposition has
not been made in writing, any instrument recording, whether by way of declavtiust or otherwise,
the terms of any such dispositioff*

3[(25) Soldier. & fisoldieroincludes any person below the rank of wwmmmissioned fficer who is
enrolled under théindian Army Act, 191(8 of 1911)]

5[(26) Stamp. d fistamm means any mark, seal or endorsement by any agency or person duly
authorised by the State Government, and includes an adhesive or impressed stamp, for theopurposes
duty chargeable under this Act.]

6[(27) Stock exchanged fistock exchangginclude$

(i) a recognised stock exchange as defined in cldusé gection 2 of the Securities Contracts
(Regulation) Act, 1956 (42 of 1956); and

(i) such other platform for &ding or reporting a deal in securities, as may be specified by the
Central Government, by notification in the Official Gazette, for the purposes of thjs Act

STATE AMENDMENT
Assam

Amendment of section 2 of Act Il of 1893 In section 2 of the principal Acafter clause?), the
following shall be inserted, namely:

N AChief Controlling Revenue Authorityo mean:¢
[VideAssam Act 10 of 196%. 3
Himachal Pradesh

Amendment of section @ In clause (10) of section Zf the Indian Stamp Act, 1899, hereinafter
referred to as the said Act, for the col on shal
Schedule4A as the case may be.

[VideHimachal Pradesh Act 4 of 1953, s. 2]
Uttarakhand

Amendment of section & Indian Stamp (Uttarakhand Amendment) Bill, 2011 (as passed by the
Uttarakhand Legislative Assembly on dated 16 March, 2011) clause 9 shall be substituted as follows;
namely:

fi V o t dr attempting to cote under any proxy not duly stamped shall for euetyoffence, be

puni shable with fine which may extend to fiv
[Vide Uttarakhand Act 20 of 2013, s. 2]

Amendment of section D In section 2 of the Indian Stamp Act, 1899 (hereinafter referred to as the
principal Act),=

(a) For clause (14), ¢hfollowing clause shall be substituted; namely:

(14) Al nstrument o instrument includes every
by an electronic storage and retrieval device or media by which any right or liability is, or purports
to be, creted, transferred, limited, extended, extinguished or recorded;

(b) After clause (14), the following clause shall be inserted, namely:

1. Ins. by Act 15 of 1904, s. 2.

2. The word fiando, omitted by the A.O. 1950. Earlier i ns.
3. Added by Act 18 of 1928, s. 2 and the First Schedule.,

4. SeeNow the Army Act 1950 (46 of 1950).

5.Ins. by Act 23 of 2004, s. 117.

6. Ins. by Act 7 of 2019, s. 12 (w.e.£742020). [Earlier notified w.e.f.-9-2020 followed by 14-2020]



(14-A) il nsofru@Giemttd | nstrument of gi ft includ
declaration or otherwise, for kiag or accepting an oral gift;

(c) After clause (22), the following clause shall be inserted namely:

(22-A) "Public Officer" Public Officer means a Public Officer as defined in clause (17) of
section 2of the Code of Civil Procedure, 1908 and includesrgwfficer working in connection
with the affairs of any of the following of the organizations, narnely:

(a) Any statutory body or authority Constituted under any Uttarakhand State Act;

(b) A "Financing Bank" or "Central Bank" as defined in clause (L)seftion 2 of the
Uttarakhand Cooperative Societies Act, 2003.

[Vide Uttarakhand Act 1 of 2016, s. 2]

Uttar Pradesh

Amendment of Section 2 of Act no. 2 of 189.In section 2 of the Indian Stamp Act, 1899,
hereinafter referred to as the principal Act, iaude (16), after sutdause (d), the following clause shall
be inserted, namely:

"(e) any instrument by which mining lease is granted in respect of minor minerals as defined in
clause (e) of section 3 of the Mines and Minerals (Regulation and DevelQpkognt957."

[VideUttar Pradesh Act 11 of 1992, s. 2]

Amendment of section 2 of Act Il of 1899 In section 2 of the Indian Stamp Act, 1899 as amended
in its application to Uttar Pradesh, hereinafter in this Chapter referred to as the principal Aatse cl
(10), the following Explanation shall liesertedin the end, namelyd:

fiExplanatio® An instrument whereby a emwner of a property having defined share therein,
transfers such share or part thereof to anoth@wster of the property, is for the moses of this clause
an instrument by which property is transferred. @
[VideUttar Pradesh Act 19 of 1981, s. 2]
Amendment of section 2 of Act Il of 189% In section 2 of the Indian Stamp Act, 1899, hereinafter
referred to as the principal Act, for clayd®), the following clause shall be substituted, nantgely :
A(15) #Ainstrument of part i t-owoens®f anyepeopery dimidey i n
or agree to divide such property in severalty, and also inciudes
() a final order for effecting a pétion passed by any revenue authority or any civil court ;
(i) an award by an arbitrator directing a partition ; and
(i) when any partition is effected without executing any such instrument, any instrument of
instruments signed by the -covners and mording, whether by way of declaration of such
partition or otherwise, the terms of such partition amongsttewan er s ; 0

[VideUttar Pradesh Act 20 of 1974, s. 2]

Amendment of section 2 of Act no. 2 of 1893. In section 2 of the Indian Stamp Act, 1899,
hereinafter referred to as the Amendment of principal dct,

(a) for subsection (14), the following sukection shall be substituted, namely

n(14) IdBtnsmeoment includes every document
or by an electronic stage and retrieval device or media by which any right or liability is, or
purports to be, created, transferred, limited, extended, extinguished or recorded;"

(b) after suksection (14), the following sufection shall benserted namelyd

"(14-A) 'Instrument of Giftd ‘Lnstrument of Gift' includes an instrument whether by way of
declaration or otherwise, for making or accepting an oral gift;"

(c) after subsection (22), the following subection shall banserted namely &

10



"(22-A) 'Public Officerd Pubic Officer' means a Public Officer as defined in clause (17) of
section 2 of the Code @ivil procedure, 1908 and includes every officer working in connection
with the affairs of any of the following of organizations, namély :

(a) any statutory body outhority constituted under any Uttar Pradesh Act;

(b) a 'Financing Bank or 'Central Bank' as defined in clause (k) of section 2 of the Uttar
Pradesh Caperative Societies Act, 1965 ;"

[VideUttar Pradesh Act 38 of 2001, s. 2]

Amendment of section 2 of At Il of 1899.8 In section 2 of the Indian Stamp Act, 1899, as
amended in its application to Uttar Pradesh (hereinafter referred to as the principal Act), after clause (26
A), the following clause shall baserted namelyd

"27. "quartrerof ntehaen sf ian agnucairatle year .

[VideUttar Pradesh Act 49 of 1975, s. 2]
CHAPTER I

STAMP DUTIES
A.8 Of the liability of instruments tButy
3. Instruments chargeable with duty.d Subject to the provisions of this Act and the exemptions
contained in Schedule |,ahollowing instruments shall be chargeable with duty of the amount indicated
in that Schedule as the proper duty therefore respectively, that isito say

(a) every instrument mentioned in that Schedule which, not having been previously executed by
any persn, is executed if{India] on or after the first day of July, 1899;

(b) every bill of exchanggpayable otherwise than on demadt} or promissory note drawn or
made out of[India] on or after that day and accepted or paidpmsented for acceptanae
payment, or endorsed, transferred or otherwise negatiat§thdia]; and

(c) every instrument (other than a bill of excharfy& or promissory note) mentioned in that
Schedule, which, not having been previously executed by any person, is exetutEfindia] on or
after that day, relates to any property situate, or to any matter or thing done or to be ¢tm#aln
and is received iffIndia]:

Provided that no duty shall be chargeable in respéct of

(1) any instrument executed by, or orhbk of, or in favour of, the Government incases where, but
for this exemption, the Government would be liable to pay the duty chargeable in respect of such
instrument;

(2) any instrument for the sale, transfer or other disposition, either absolutelway by mortgage or
otherwise, of any ship or vessel, or any part, interest, share or property of or in any ship or vessel
registered under the Merchant Shipping Act 1894, Act No. 57 & 58 Vict. c. 60 or under Act XIX of 1838
Act No. or the Indian Registratn of Ships Act, 1841, (CX of 1841) as amended by subsequent Acts.

STATE AMENDMENT
Himachal Pradesh

Amendment of section 3 In section 3 of the said Acfl) After clause (c), the following proviso
shall be inserted, namely: A Pr ovi ded t hirganythingcdantained ih dausady)(d) or (€
of this section or in Schedule I, and subject to the exemptions contained in Schidiie following

1. Subs. by Act 43 of 1948%6). s. 2, for fithe Stateso (w.e.f.
2. Ins. by Act 5 of 1927, s. 5.

3. The ewqouredd fioci tted by Act 5 of 1927, s. 5.

4. The word fichequeodo omitted by Act 5 f 1927, s. 5.

5. r t

o}
Subs. by Act 43 of 1848%6). s. 2, fo ithe Stateso (w.e.f.
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instruments shalbe chargeable with duty of the amount indicated in Scheddl@s the proper duty
therefor, respectively, that is to say:

(ad) every instrument mentioned in ScheduA ks chargeable with duty under that Schedule
which, not having been previously executed by any person is executed in the Himachal Pradesh on or
after the date of commeement of this Act;

(bb) every instrument mentioned in Schedw& ks chargeable with duty under that Schedule,
which, not having been previously executed by any person, is executed out of Himachal Pradesh, on or
after the date of commencement of thig Aod relates to any property situated, or to any matter or
thing done or to be done in the Hi machal Prade:

2 Between the word AProvidedod and the words

[VideHimachal Pradesh Act 4 of 1953, s. 3]
Odisha

Insertion of new section 3A3 After section 3 of the Indian Stamp Act, 189Q, of 1899 the
following section shall be inserted, namély:

i 3 .DAty chargeable on mining leased (1) Notwithstanding anything casined in this Act and
the rules made thereunder, ewery instrument of grant or renewal of a mining lease, the stamp duty
chargeable shall bequivalent to fifteen percentum of the amount of average royalty that would accrue
out of thehighest annual exrction of minerals permitted under the approved mining plan or mining
scheme, as the case may be, for such mining lease under the relevant law in force, multifhieed by
period of such mining lease.

Explanationd For the purpose of this stdection, the eerage royalty of the highegtade of minerals
based on the date available for past twelve months beginning from the datmmEncement of the
Indian Stamp (Odisha Amendment) Act, 2013 shall be takercantsideration:

Provided that where an applicaticdor renewal of mining lease has been made to Stwe
Government prior to the expiry of the lease, but renewal of lease has not been gratitedShgte
Government or the mining lease is deemed to have been extended by a further Earioddance i
the provisions contained in the relevant law in force, till the State Goverrpass¢s an order, prior to
the commencement of the Indian Stamp (Odisha Amendment®t38, the sum total of the quantity of
mineral permitted for extraction, year wis@, the approvedmining plan or mining scheme, as the
case,may be, or the actual quantity raised, whichevehigher, shall be taken into consideration for
calculation of the stamp duty:

Provided further that in case the production levaribanced on account of subsequantification
or review of the mining plan, the stamp lease period and the lessee shall depdisietietial stamp
duty before such enhancement is carried out by him:

Provided also that in case a lessee is requiredrtender the mining lease permanently prohibited
from undertaking the extraction of mineral by, or for reasons obpeyation of law, court orders passed
or any order issued under any law for the time beinfgrice and the reasons of such prohdritare not
in any manner attributable to such lessee oabents, servants, employees or persons claiming through
or under such lessee, the lessee shadinbided for refund of the stamp duty paid by him to the extent of
such balance period of leasdgstanding:

Provided also that where the lessee is prohibited from undertaking the extractioneddls for a
temporary period for the reasons mentioned in the third proviso and subjectcantlitons specified
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therein, the stamp duty chargeable shellequivalent to the amount of them total of the dead rent that
would be payable for the mining lease under the relevant l&vae, for the period of such prohibition.

(2) Where an application for renewal of a mining lease has been made to th€&tatement prior
to the expiry of the lease but renewal of the lease has not been grantedStgtéh€overnment or the
mining lease is deemed to have been extended as per the prosisitained in the relevant law in force,
by a further period till theState Government passes amler thereon, the stamp duty payable under
subsection {) shall be paid by the applicant onlmfore the date of expiry of the lease or within sixty
days from the date of commencement ofltidian Stanp (Odisha Amendment ) Act, 2013, whichever is
later, the manner as may peescribed.

(3) If the application for grant or renewal of mining lease is rejected by the Gtaternment, the
applicant shall be entitled for refund of full stamp duty by hinhait anyinterest.

(4) In case of a mining lease whose period is deemed to have been extended by peftioithéitl the
State Government passes an order thereon and the State Government, adaelapasses an order
rejecting the renewal of the legghe applicant shall be entitled for refurfdsuch amount of stamp duty
paid under suisection (1), as arrived at by deducting from tb&al amount of stamp duty paid, the
amount of stamp duty chargeable in respect of such mieagg till the date o$uch rejection order
without any interest.

(5) No refund as mentioned in ssgbctions 8) and @) shall be made if the order rejectinige
application is challenged or the time limit for presenting the application for revision afrdiee of
rejection isnot expired.

[VideOdisha Act 16 of 2013, s. 2]
Meghalaya

Insertion of a new section in Central Act Il of 1899 After section 3 of the Indian Stamp Act,
1899, the following shall be inserted as section 3A, namely:

fA3A. Surcharge on Stamp Mity.d (1) There shall be charged, levied and paid to the
Government of Meghalaya, besides payable under any law for the time being in force including
section 3 of this Act, a surcharge, herein after referred to as Stamp Surcharge on the instruments
mention on the fotiwing items of Schedule | of the principal Act, namely:

Item Nos. 110, 12,1520, 2226, 28, 29,31,386,48,50, 51, 561 and 6365.
Provided that the surcharge shall not be payable in respect of instruments exempted by.section 3
(2) The rate of Stampuscharge shall be twenty, Five paisa per instrument.

(3) The Stamp Surcharge shall be payable as if it were a duty under section 3 and the provisions
of this Act including the rules thereunder shall according apply; and the authorities for the time
being enpowered to collect and enforce payment of stamp duty shall, unless otherwise provided for
by or under the Act, within their respective jurisdiction for purpose of stamp duty accordingly
collect and enforce payment of stamp Surcharge.

Provide that the Garnment of Meghalaya may, for facilitating implementation, by
notification, direct that in any case or class the provisions of this act including the rules thereunder
shall apply subject to such indications not inconsistent with the provisions of thensaet as
may be specified in such notification.

(4) Notwithstanding anything contained in ssdxtion (3), the Government of Meghalaya may
make rule generally for securing the payment of the Stamp Surcharge and carrying into effect the
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provisions the sulections (1) and (2) and in particular for ensuring the proper maintenance and
rendering or accounts of the Stamp Surcharge.

[VideMeghalaya Act 13 of 1972, s. 2]
Meghalaya

Insertion of a new section in Catral Act Il of 1899.0 After section 3 of the Indin Stamp Act, 1899
the following shall be inserted as section 3A, namely:

A3A. Surcharge on Stamp Dutyd (1) There shall be charged, levied and paid to the Government of
Meghalaya, besides payable under any law for the time being in force including $eofithis Act,

a surcharge, hereinafter referred to as Stamp Surcharge on the instruments mentioned in the following
items of Schedule | to the principal Act, namely:

Item Nos. 110, 12, 1520, 2226, 28, 29, 31, 36, 386, 48, 50, 51, 561 and 63%5.
Provided that the surcharge shall not be payable in respect of instruments exempted by section 3.
(2) The rate of Stamp Surcharge shall be twenty. Five paise per instrument.

(3) The Stamp Surcharge shall by payable as if it were a duty under sectioth@& g@novisions
of this Act including the rules thereunder shall according apply; and the authorities for the time being
empowered to collect and enforce payment of stamp duty shall, unless otherwise provided for by or
under the Act, within their respectiyerisdiction for purpose of stamp duty accordingly collect and
enforce payment of Stamp Surcharge.

Provided that the Government of Meghalaya may, for facilitating implementation, by notification,
direct that in any case or class the provisions of thisidduding the rules thereunder shall apply
subject to such indications not inconsistent with the provisions of this section and as may be specified
in such notification.

(4) Notwithstanding anything contained in ssdxtion (3), the Government of Meghalamay
make rules generally for securing the payment of the Stamp Surcharge and carrying into effect the
provisions the suisections (1) and (2) and in particular for ensuring the proper maintenance and
rendering or accounts of the Stamp Surcharge.

[VideMeghalaya Act 15 of 1973, 8]

3A. [Instruments chargeable with additional djit@mitted by the Refugee Relief Taxes (Abolition)
Act, 1973 (130f 1973),s.2 (w.e.f.1-4-1973)

Tripura

Substitution of section 3Bd For section 3B of the principal Act, dmserted by the Union
Territories Taxation Laws (Amendment) Act, 1971, the following shall be substituted, némely:

fi3B. Instrument Chargeable with additional dutyd (1) Every instrument chargeable with duty
under section 3, read with Schedule 1, not baminstrument mentioned articles Nos. 13, 14, 27, 37, 47,
49, 52, 53 or 62(a), shall, in addition to such duty, be chargeable with a duty of ten paise.

(2) The additional duty with which any instrument is chargeable undesestiion {) shall be paid
andsuch payment shalll be indicated on such instru

[VideTripura Act 5 of 1973, s. 3]

4. Several instruments used in single transaction of sale, mortgage or settleméntl) Where, in
the case of any sale, mortgage or seteitnseveral instruments are employed for completing the
transaction, the principal instrument only shall be chargeable with the duty prescribed in Schedule |, for
the conveyance, mortgage or settlement, and each of the other instruments shall be elvaitgemduty
of one rupee instead of the duty (if any) prescribed for it in that Schedule.

(2) The parties may determine for themselves which of the instrument so employed shall, for the
purposes of subection {), be deemed to be the principal instruten

Provided that the duty chargeable on the instrument so determined shall be the highest duty which
would be chargeable in respect of any of the said instruments employed.
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1(3) Notwithstandinganything contained in sukections 1) and @), in the casefoany issue, sale or
transfer of securities, the instrument on which staly is chargeable under section 9A shall be the
principal instrument for the purpose of this section and no stiutypshall be charged on any other
instruments relating to any dutransaction.

STATE AMENDMENT
Himachal Pradesh

Amendment of section 4.In subsection 1) of section 4 of theaid Act

@ for the word and figure A SchfeSchedwl és hlahlel wb
substituted, and

 for the uwereds fdiree wor dsubdiitutedo r upeesod shall
[VideHimachal Pradesh Act 4 of 1953 4%.

Orissa

Amendment of section 4-in section 4 of the Indian Act, 1899 (2 of 1899) (hereinafter referred to as
the principal Act) in sutsection (), forthews ds, fAone rupee and eight an
shall be substituted.

[VideOrissa Act 1 of 2003, s. 2]
Manipur

Amendment of sections 4 and .@n sub-section () of section 4 and in the proviso to section 6 of the
Indian Stamp Act, 1899 s appliaat to the State of Manipur hereinafter referred to as the Principal Act
the words Atwo rupeewdar d€vhefitetwerr d hegs oxrdidpaithe

[VideManipur Act 4 of 1989, s. 2]
Uttar Pradesh

Amendment of section 4 In section 4 of the principal Act, for the existing sabction (1), the
following subsection shall be substituted, namely :

A(l) Where, in the case of any sal e, mortgag
completing the transaction, the mipal instrument only shall be chargeable with the duty prescribed
in Schedule B for the conveyance, mortgage or settlement, and each of the other instruments shall
be chargeable with a duty of five rupees instead of the duty (if any) prescribed fotthiati
Schedul e. 0

[VideUttar Pradesh Act 20 of 1974, s. 3]

5. Instruments relating to several distinct mattersd Any instrument comprising or relating to
several distinct matters shall be chargeable with the aggregate amount of the duties with whitéh separa
instruments, each comprising or relating to one of such matteuic be chargeable under this Act.

6. Instruments coming within several descriptions inSchedule 1.8 Subject to the provisions of the
last preceding section, an instrument so framed a®nwe within two or more of the descriptions in
Schedule |, shall, where the duties chargeable thereunder are different, be chargeable only with the
highest of such duties:

Provided that nothing in this Act contained shall render chargeable with duty exreeée rupee a
counterpart or duplicate of any instrument chargeable with duty and in respect of which the proper duty
has been paid.

STATE AMENDMENT
Himachal Pradesh

Amendment of section 8 In section 6 ofthesaidAct 1) After t he hwedarud eand d
the words, figure-Aandhlaétitbde foseStkeedul e |

1. Ins. by Act 7 of 2019, s. 13 (w.e.£742020). [Earlier notified w.e.f.-9-2020 followed ly 1-4-2020]
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rupeeo the word

(2)Inthep ovi so, for the words fone
Il owing shalll be add

words fAhas been paidodo the fo
i unl e & within the pfosdidions of section® o .
[VideHimachal Pradesh Act 4 of 1953, s. 5]

Orissa

Amendment of secton & In t he proviso the section 6 of the
and eight annaso, the words Aten rupeesodo shall b

[Vide OrissaAct 1 of 2003, s. 3]
Himachal Pradesh

Addition of a new section 6A.0 After section 6 of the said Act, the following new section shall be
insertedd

6-A. Payment of Himachal Pradesh stamp duty on copies, coupiats or duplicates when that
duty has not been paid on the principal or original instrumen{l) Notwithstanding anything contained
in sections 4 or 6 or in any other law, unless it is prakatithe duty chargeable under the Indian Stamp
(Himachal Pradesh Amendment) Act, 1952 hesn paid:

(a) on the principal or original instrument as the case may be; or

(b) in accordance with the provisions of this section, the duty chargeable on an instrument of sale,
mortgage orsettlement other than a principal instrument or on a countepgplicate or copy of any
instrument shall, if the principal or original instrument would, when received in Himachal Pradesh, have
been chargeable, under the Indian Stamp (Himachal Pradesh Amendment) Act, 1952, with a higher rate
of duty with which the pncipal or original instrument would haveen chargeable under sectiorAL9

(2) Notwithstanding anything contained in section 35 or in any other law, no instrument, counterpart,
duplicate or copy chargeable with duty under this section shall be redeiveddence as properly
stamped unless the duty chargeable under this section has been paid thereon:

Provided that a court before which any such instrument, counterpart, duplicate or copy is produced,
shall permit the duty chargeable under this sectionbe paid thereon and shall then receive it in
evidence.

[VideHimachal Pradesh Act 4 of 1953 6.

Uttar Pradesh

Amendment of section 6A.8 In section 6A of the principal Act, after subection (1), the following
subsection shall be inserted, namady :

i Where, any instrument is registered in any
relates, wholly or partly to any property situate in Uttar Pradesh, the copy of such instrument shall,
when received in Uttar Pradesh, be liable to be gddhwith the difference of stamp duty as or
original under section 18 to the extent of and in proportian the consideration or value of property
situated in Uttar Pradesh, and the party liable to pay stamp duty on the original instrument shall upon
re@ei pt of notice from registering officer pay t

[VideUttar Pradesh Act 49 of 1975,3.

7. Policies of seansuranced !* * * * *

(4) Where any semsurance is made for or upon a voyage and alstrfa, or to extend to or cover
any time beyond thirty days after the ship shall have arrived at her destination and been there moored at
anchor, the policy shall be charged with duty as a policy for or upon a voyage, and also with duty as a
policy for time

8. Bonds debentures or other securities issued on loans under AckKl of 18790 (1)
Notwithstanding anything in this Act, any local authority raising a loan under the provisions of the Local
Authorities Loan Act, 1879XI of 1879)or, of any other law fothe time being in force, by the issue of

bonds, debentures or other securjtésll, in respect of such loan, be chargeable with a diffgred per
centum] on the totahmount of the bonds, debentures or other securities issued by it, and such bonds,

1. Subsections 1), (2) and @) rep. by Act 11 of 1963, s. 92 (w.e.£811963).
2. Subs. by Act 6 of 1910, s. 2, for fieight annas per cent.
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debentures or othesecurities need not be stamped and shall not be chargeable with any further duty on
renewal, consolidation, stdivision or otherwise.

(2) The provisionsof subsection {) exempting certain bonds, debentures or other securities from
being stamped and from being chargeable with certain further duty shall apply to the bonds, debentures or
other securities of all outstanding loans of the kind mentionedithered all such bonds, debentures or
other securities shall be valid, whether the same are stamped or not:

Provided that nothing herein contained shall exempt the local authority which has issued such bonds,
debentures or other securities from the dutgrghable in respect thereof prior to the twesikth day of
March, 897, when such duty has not already been paid or remitted by order issued by the Central
Government.

(3) In the case of wilful neglect to pay the duty required hy $bction, the locahuthority shall be
liable to forfeit to the Government a sum equal to ten per centum upon the amount of duty payable, and a
like penalty for every month after the first month during which the neglect continues.

1[8A. Securities dealt in depository not lialte to stamp dutyd Notwithstanding anything
contained in this Act or any other law for the time being in férce,

(a) an issuer, by the issue of securities to one or more depositories, shall, in respect of such issue,
be chargeable with duty on the total ambof securities issued by it and such securities need not be
stamped;

(b) the transfer of registered ownership of securities from a person to a depository or from a
depository to a beneficial owner shall not be liable to;duty

Explanationd For the purposs of this section, the expressidreneficial ownershipshall have the
same meaning as assigned to it in claay®f subsection () of section 2 of the Depositories Act, 1996
(22 of 1996)

2[8B. Corporatisation and demutualisation schemes and relatednstruments not liable to
duty.d Notwithstanding anything contained in this Act or any other law for the time being indforce,

(a) a scheme for corporatisation or demutualisation, or both of a recognised stock exchange; or

(b) any instrument, including amstrument of, or relating to, transfer of any property, business,
asset whether movable or immovable, contract, right, liability and obligation, for the purpose of, or in
connection with, the corporatisation or demutualisation, or both of a recognisé&desittange
pursuant to a scheme,

as approved by the Securities and Exchange Board of India undsedidn 2) of section 4B of the
Securities Contracts (Regulation) Act, 1956(42 of 1956), shall not be liable to duty under this Act or any
other law for bhe time being in force.
Explanation d For the purposes of this sectidn,
(a) the expressionfcorporatisation, Ademutualisatioa and fischemé shall have the meanings
respectively assigned to them in clauszs,((ab) and ga) of section 2 of the Secues Contracts
(Regulation) Act, 195642 of 1956);

(b) ASecurities and Exchange Board of Indiaeans the Securities and Exchange Board of India
established under section 3 of the Securities and Exchange Board of India Act, 1992(15 of 1992).]

3[8C. Negotiale warehouse receipts not liable to stamputy.d Notwithstanding anything
contained in this Act, negotiable warehouse receipts shall not be liable to starhp duty.

4[8D. Agreement or document for assignment of receivables not liable to stanguty.d
Notwithstanding anything contained in this Act or any other law for the time being in force, any
agreement or other document for assignmerite@deivables as defined in clause) of section 2 of the
Factoring Regulation Act, 2011 in favour of afifactoro as defned in clausei) of section 2 of the said
Act shall not be liable to duty under this Act or any other law for the time being in]force

°[8E. Conversion of a branch of any bank into a wholly owned subsidiary of bank or transfer of
shareholding of a bank b a holding company of bank not liable to dutyd Notwithstanding anything
contained in this Act or any other law for the time being in fadce,

1. Subs. by Act 7 of 2019, s. 14, for section 8A (w.e-7-2020).[Earlier notified w.e.f. 91-2020 followed by 14-2020]
2. Ins. by Act 18 of 2005, s.114 (w.e.f.-532005).

3. Ins. by Act 37 of 2007, s. 55 (w.e.f.-28-2010).

4. Ins. by Act 12 of 2012, s. 35 and the Schedule (w.€f2012).

5. Ins. by Act 4 of 2013, s. 17 and the Schedule fwl171-2013).
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(a) conversion of a brancbf a bank into a wholly owned subsidiary of the bank or transfer of
shareholding o& bank to a holding company of the bank in terms of the scheme or guidelines of the
Reserve Bank of India shall not be liable to duty under this Act or any other law for the time being in
force; or

(b) any instrument, including an instrument of, or relgtio, transfer of any property, business,
asset whether movable or immovable, contract, right, liability and obligation, for the purpose of, or in
connection with, the conversion of a branch of a bank into a wholly owned subsidiary of the bank or
transferof shareholding of a bank to a holding company of the bank in terms of the scheme or
guidelines issued by the Reserve Bank of India in this behalf, shall not be liable to duty under this Act
or any other law for the time being in force.

Explanationd
(i) For the purposes of this section, the expresiamio mean$

(a) fa banking companyas defined in clause)(of section Sof the Banking Regulation Act,
1949(10 of 1949);

(b) Aa corresponding new bablas defined in clausedd) of section Sof the Banking
Regulation Act, 194910 of 1949);

(c) AState Bank of Indiaconstituted undesection of the State Bank of India Act, 1955
(23 of 1955);

(d) fia subsidiary bankas defined in clausek)( of section 2of the State Bank of India

(Subsidiary Banks) A¢1959(38 of 1959);

(e) fa Regional Rural Barikestablished undesection 3of the Regional Rural Banks Act,

1976(21 of 1976);

() fia Coeoperative Bank as defined in clausedi) of section Sof the Banking Regulation

Act, 1949(10 of 1949);

(g) fia muti-State ceoperative bankas defined in clauseiiia) of section Sof the Banking

Regulation Act, 1949(10 of 1949);

(i) For the purposes of this section, the expressionfiteserve Bank of Indiameans the
Reserve Bank of India constituted undecton 3of the Reserve Bank of India Act, 1934 (2 of
1934)]

[8F. Agreement or document for transfer or assignment of rights or interest in financial assets
not liable to stamp-duty.d Notwithstanding anything contained in this Act or any other law for the ti
being in force, any agreement or other document for transfer or assignment of rights or interest in
financial assets of banks or financial institutions ursgetion5of the Securitisation anddRonstruction
of Financial Assets and Enforcement of Security Interest Act, 28@2of 2002)in favour of any asset
reconstruction company, as defined in claus® 6f subsection () of section2 of that Act, shall not be
liable to duty under this Act.]

?[8G. Strategic sale, disinvestment, etc., of immovable property by Government company not
liable to stamp duty.d Notwithstanding anything contained in this Act or any other law for the time
beingin force, any instrument for conveyance or transfer of a business or asset or right in any immovable
property from a Government company, its subsidiary, unit or joint venture,

(i) by way of strategic sale or disinvestment or demerger or any other schamsngements or
through any law, to another Government company or to the Central Government or any State
Government or to the development financial institution established by any law made by Parliament;
or

(ii) which is to be wound up, closed, streadk, liquidated or otherwise shut down, to another

Government company or to the Central Government or any State Government,

after approval of the Central Government or the State Government, as the case may be, shall not be liable
to duty under this Act.

1. Ins. by Act 44 of 2016, s. 43 and the First Schedule (w:8-2016).
2. Ins. by Act 13 of 2021, s. 126 (w.e.f.-3&021).
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Explanationd Forthepu poses of this section, AGover nment
as assigned to it in clausés] of section 2of the Companies Act, 2013 (18 of 2013).

9. Power to reduce, remit or compound dutiesd *[(1)] 2The®*** Governmeritmay, by rule or
order published in the Official Gazette,

(a) reduce or remit, whether prospectively or retrospectively, in the whole or any pfhteof
territories under its administration], the duties with which any instruments or any partiasiot
instruments, or any of the instruments belonging to such class, or any instruments when executed by
or in favour of any particular class of persons, or by or in favour of any members of such class, are
chargeable, and

(b) provide for the compositioor consolidation of duti€$of policies of insurance and] in the
case of issues by any incorporated company or other body corfjoratétransfers (where there is a
single transferee, whether incorporated or raftfjebentures, bowar other marketble securities.

I(2) In this section the expressidthe Governmeiitmeansg

(a) in relation to stamyoluty in respect of bills of exchange, cheques, promissory notes, bills of lading,
letters of credit, policies of insurance, transfer of shares, tiglesnproxies and receipts, and in relation to any
other stamgluty chargeable under this Act and falling within entry 96 in List | irffSeventh Schedule to the
Constitution expect the subject matsaeferred to in clauseb) of subsection ()]; the Central Government;

(b) Save as aforesaid, the State Government.]
STATE AMENDMENT

Karnataka
Insertion of new section 9A8 The following section shall be inserted, namely:

9A. Power of State Government to consolidate duties in respect of receidsSubjectto such
conditions as may be specified, thate Government may, by orderovide for the consolidation of
duties in respect of any receipts or class of receipts given by any person or classms peruding
any Government.

[VideKarnataka Act 29 01978, s. 2]
[AA.8 Of the liability ofinstruments of transaction in

stock exchanges and depositories to duty

9A. Instruments chargeable with duty for transactions in stock exchanges and
depositoriesd (1) Notwithstanding anything coriteed in this Act)

(a) when the sale of any securities, whether delivery based or otherwise, is made through a stock
exchange, the stamguty on each such sale in the clearance list shall be collected on behalf of the
State Government by the stock exchaaga clearing corporation authorised by it, from its buyer on
the market value of such securities at the time of settlement of transactions in securities of such buyer,
in such manner as the Central Government may, by rules, provide;

(b) when any transfeof securities for a consideration, whether delivery based or otherwise, is
made by a depository otherwise than on the basis of any transaction referred to inajlaime (
stampduty on such transfer shall be collected on behalf of the State Goverbyntdre depository
from the transferor of such securities on the consideration amount specified therein, in such manner
as the Central Government may, by rules, provide;

(c) when pursuant to issue of securities, any creation or change in the recordgo$itodeis
made, the stamguty on the allotment list shall be collected on behalf of the State Government by the

. S. 9 renumbered as subection {) of that section by the A.O. 1950.
Subs. by thhee AG.COG. 1i9n37C0o0.f or it
The word ficollectingodo omitted by the A.O. 1950.
Subs. by the A.O. 1937, for ABritish I ndiao.

. Ins. by Act 23 of 2004, s. 117.

. Ins. by Act 32 of 1994, s. 99 (w.e.f.-831994).

. Added by the A.O. 1950.

.Subs by Act21lof2@® s. 69, for ASeventh Sch&2006)l e to the Constitutiono
. Ins. by Act 7 of 2019, s. 15 (w.e.£722020). [Earlier notified w.e.f.-2-2020 followed by 14-2020.]

©CONOUTAWNR
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depository from the issuer of seities on the total market value of the securities as contained in such
list, in such manner as the Cent@dvernment may, by rules, provide.

(2) Notwithstanding anything contained in this Act, the instruments referred to-gestibn {) shall
be chargeable with duty as provided therein at the rate specified in Schedule | and such instruments need
not be samped.

Provided that no such duty shall be chargeable in respect of the instruments of transaction in stock
exchanges and depositories established in any International Financial Services Centre set up under
section 18 of the Special Economic Zones 2605 (28 of 2005).]

(3) From the date of commencement of this Part, no stumypshall be charged or collected by the
State Government on any note or memorandum or any other document, electronic or otherwise,
associated with the transactions mentionesbimsection ().

(4) The stock exchange or a clearing corporation authorised by it or the depository, as the case may
be, shall, within three weeks of the end of each month and in accordance with the rules made in this
behalf by the Central Government, éonsultation with the State Government, transfer the sthrp
collected under this section to the State Government where the residence of the buyer is located and in
case the buyer is located outside India, to the State Government having the redisteretitbe trading
member or broker of such buyer and in case where there is no such trading member of the buyer, to the
State Government having the registered office of the participant:

Providedthat before such transfer, the stock exchange or thdérmgezorporation authorised by it or
the depository shall be entitled to deduct such percentage of-dtagnpowards facilitation charges as
may be specified in such rules.

Explanationd The termfiparticipand shall have the same meaning as assigned itocitause ¢) of
section 2 of the Depositories Act, 1996 (22 of 1996).

(5) Every stock exchange or the clearing corporation authorised by it and depository shall submit to
the Government details of the transactions referred to irsactiion {) in such maner as the Central
Government may, by rules, provide.

9B. Instruments chargeable with duty for transactions otherwise than through stock exchanges
and depositoriesd Notwithstanding anything contained in this Act,

(&) when any issue of securities is magean issuer otherwise than through a stock exchange or
depository, the staraguty on each such issue shall be payable by the issuer, at the place where its
registered office is located, on the total market value of the securities so issued at the ifate ispec
Schedule [,

(b) when any sale or transfer or reissue of securities for consideration is made otherwise than
through a stock exchange or depository, the stdutp on each such sale or transfer or reissue shall
be payable by the seller or transfer issuer, as the case may be, on the consideration amount
specified in such instrument at the rate specified in Schedlule 1.

B.d6 Of Stamps and the mode of using them

10. Duties how to be paidd (1) Except as otherwise expressly provided in this Actilatiles with
which any instruments are chargeable shall be paid, and such payment shall be indicated on such
instruments, by means of stan@ps

(a) according to the provisions herein contained; or

(b) when no such provision is applicable thedetts the/[State Government] mayelyule direct.
(2) The rules made under ssbction {) may, among other matters, reguldte,

(a) in the case of each kind of instrumg&rihe description of stamps which may be used,;

(b) in the case of instruments stamped with impressatip® the number of stamps which may
be used;

(c) in the case of bills of exchange or promissory nétesthe size of the paper on which they
are written.

1.Ins. by Act 12 of 2020, s. 143 (w.e.£412020)
2.Subs. bythe AO.A50, for ficollecting Governmento.
3. The words fAwritten in any orientai#lds@nguageodo omitted by
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STATE AMENDMENT
Assam

Insertion of section 10Ad The principal Act, after the existing sectioretifiollowing shall be
inserted as section 10A, namély:

ALOA. For shortage of stamps how duty to be paid (1) Notwithstanding anything contained in
Section 10, where the State Government or the Collector, as the case may be, is satisfied that there is
shortaye of stamps in the district or stamps of required denominations are not available, the State
Government or the Collector may permit payment of the duty to be paid in cash or by way of Demand
Draft or by Pay Order and authorize the Treasury Officer of3ahsury Officer or SuRegistrar or
any other authorised officer, as the case may be, on production of a challan evidencing payment of
duty in the Government Treasury or Shieasury of a Demand Draft or by Pay Order drawn on a
branch of any Schedule bards the case may be, after due verification, to certify in such manner as
may be prescribed, by endorsement on the instrument of the amount of duty so paid in cash.

Explanationd Government Treasury includes a Government-Budasury and any other place
asthe State Government may, by notification in the Assam Gazette, appoint in this behalf:

Provided that the State Government may, be order published in the Official Gazette, direct that
the power exercisable by it or by the Collector under this Sectionbeagxercised by such other
officers as may be specified in the order.

(2) An endorsement made on any instrument undeseabon {) shall have the same effect as if
the duty of an amount equal to the amount stated in the endorsement has been padtithezspf
and such payment has been indicated on such instrument by means of stamps in accordance with the
requirements ofection 10.

(3) Nothing inthis section shall apply t@,

(i) the payment of stamp duty chargeable on the instruments specifiathyrBE of List | of
the Seventh Schedule to the Constitution of India; and
(ii) the instruments presented after six months from the date of @keaution or first
executiond
[VideAssam Act 22 of 2004, s. 2]

Meghalaya

Amendment of section D of Central act 2 of 1899 In the Indian Stamp Act, 1899 after section 10
the following new section shall be inserted as sectii#x) hamely:-

"10A. Notwithstanding anything contained in section 10 where,
(@) (i) The State Government, in relation to any areénState; or

(ii) the Deputy Commissioner, in relation to any area in District under his charge, is satisfied
that on account of temporary, shortage of stamps in any area, duty cannot be paid, and payment
of duty cannot be indicated on instruments, by mseaf Stamps, the State Government, or as the
case may be, the Deputy Commissioner may, by notification, in the Official Gazette, direct that in
such area and for such period as maybe specified in such notification, the duty may be paid in
cash in any Tresury or SubTreasury and shall on production of a challan evidencing payments
of stamp duty in the Government treasury certify endorsement on the instrument in respect of
which the stamp duty is paid, that the duty has been paid, and state in the sesdreadbthe
amount of the duty so paid.

(b) An endorsement made on any instrument under clause (a) shall have the same effect as if
the duty of an amount equal to the amount stated in the endorsement had been paid in respect of,
and such payment has beadicated on, such instrument by means of stamps, under section 10.
[VideMeghalaya Act 6 of 1973, s.2]

Uttarakhand
Amendment of section 1@ After section 10(A) the following section shall be inserted, namely:
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10(B) "Variousmodes of payment of dutidotwithstanding anything contained in section 10 &
10(A) all duties with which any instruments are chargeable shall be paid,

(1) by way of cash; or
(2) by demand draft; or
(3) by pay order; or

(4) by epayment;

in Government Treasury or S{leasury or Gemal Stamp Office [or, as the case may be,
Government Receipt Accounting System (G.R.A.S.) (Virtual Treasury)] and such payment shall be
indicated by endorsement on such instruments by an officer authorised by the State Government.

[Vide Uttarakhand Act 1102016, s. 3]

Uttar Pradesh
Amendment of section 10A.0 In section 10A of the Principal Act, for sulsection (1) the following
subsection shall be substituted namey :

"(1) Notwithstanding anything contained in sectio® 10

(a) where the Collector istisfied that there is temporary shortage of stamps in the district or that
stamps of required denominations are not available, he may permit duty to be paid in cash and
authorize the officem-charge of the treasury on production of a challan eviden@ggent of duty
in the Government treasury or stibasury, to certify by endorsement on the instrument or
instruments the amount of duty so paid in cash ;

(b) where the State Government considers it expedient so to do, it may, in any district, permit
duty to be paid in cash and authorize any officer, to receive payment of duty in cash and to certify by
endorsement by means of a Franking machine on the instrument or instruments the amount of duty so
paid incash.

[VideUttar Pradesh Act 11 of 1992, s. 3]
Uttar Pradesh

Insertion of new section 10A.8 Aftersection 10 of the principal Act, the following section shall be
inserted namely &

fi10-A. Payment of duty in cashd (1) Notwithstanding anything contained in section 10, where
the Collector is satisfied &t there is temporary shortage of stamps in the district or that stamps of
required denominations are not available, he may permit duty to be paid in cash and authorize the
officer-in-charge of the treasury on production of a challan evidencing paymerdutf in the
Government treasury or stiieasury, to certify by endorsement on the instruments or instruments the
amount of duty so paid in cash.

(2) An endorsement made on any instrument undeseation (1) shall have the same effect as if
the duty of aramount equal to the amount stated in the endorsement has been paid in respect thereof
and such payment has been indicated on such instrument by means of stamps in accordance with the
reqguirement of section 10.0

[VideUttar Pradesh Act 20 of 1974, s. 4]

11 Use of adhesive stampd The following instruments may be stamped with adhesive stamps,
namely:d

(a) instruments chargeablpvith a duty not exceeding ten napaise], except parts of bills of
exchange payable otherwise than on demand and drawn in sets;

1. Subs. by Act 19 of 1958, s. 2, fol0l®HB&.i th the duty of on
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(b) bills of exchange*** and promissory notes drawn or made ou[tridia];

(c) entry as an advocate, vakil or attorney on the roll of a High Court;

(d) notarial acts; and

(e) transfers by endorsement of shares in any incorporated company or otheotpmdate.

STATE AMENDMENT
Uttar Pradesh
Amendment of section 1B I n section 11 of the principal Act ,
Council of Uttar Pradesho the words Afand cert.i

Mu k ht armiosered al |
[VideUttar Pradesh Act 19 of 1982, s. 3]

Insertion of section 11A.0 After section 11 of the principal Act, the following section shall be
inserted namely &

fil1-A. Payment of duty in cash on such memas. (1) Notwithstanding anything contad in
section 11, the stamp duty due under ArticleA26f Schedule -B on a counterpart or duplicate
(including counterfoil or carbon copy) of a bill or cash memo may be paid either by means of stamps
on the date of issue of such instruments, or in cashén every quarter, for all such instruments
issued in the previous quarter, into the treasury ortmasury under such head as the State
Government may by general or special order direct.

(2) The treasury challan prepared for deposit of duty in casiti be accompanied by such
statement and shall be preserfed the purpose of verification for such period and proper account
thereof shall be maintained in such form as the State Government may by general or special order
direct. o

[VideUttar Pradesh ét 49 of 1975, s. 4]

Amendment of section 181 n section 11 of the princiopal Act ,
Counci l of Uttar Pradesho t he wor ds fifand certi
Mukht arso shall be inserted.

[VideUttar Pradesh Act 19 of 1981, s. 3]

12. Cancellation of adhesive stampd (1) (a) Whoever affixes any adhesive stamp to any
instrument chargeable with duty which has been executed by any person shall, when affixing such stamp,
cancel the same so that it cahhe used again; and

(b) whoever executes any instrument on any paper bearing an adhesive stamp shall, at the time of
execution, unless such stamp has been already cancelled in manner aforesaid, cancel the same so tha
it cannot be used again.

(2) Any instument bearing an adhesive stamp which has not been cancelled so that it cannot be used
again, shall, so far as such stamp is concerned, be deemed to be unstamped.

(3)The person required by swlection () to cancel an adhesive stamp may cancel it bymngritin or
across the stamp his name or initials or the name or initials of his firm with the true date of his sp writing
or in any other effectual manner.

13. Instruments stamped with impressedstamps how to be writtend Every instrument written
upon papestamped with an impressed stamp shall be written in such manner that the stamp may appear
on the face of the instrument and cannot be used for or applied to any other instrument.

1. The wor dmitiecbly Act5u0E1927, s. 5.
2 Subs. by Act 43 of 194195).s. 2, for fAthe Stateso (w.e.f.
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14. Only one instrument to be on same stamf No second instrument chargeahligh duty shall
be written upon a piece of stamped paper upon which an instrument chargeable with duty has already
been written:

Provided that nothing in this section shall prevent any endorsement which is duly stamped or is not
chargeable with duty beingade upon any instrument for the purpose of transferring any right created or
evidenced thereby, or of acknowledging the receipt of any money or goods the payment or delivery of
which is secured thereby.

15. Instrument written contrary to section 13 or 14 deemed unstamped Every instrument
written in contravention of section 13 or section 14 shall be deemed to be unstamped.

16. Denoting duty.0 Where the duty with which an instrument is chargeable, or its exemption from
duty, depends in any manner upon thigydactually paid in respect of another instrument, the payment of
such lasimentioned duty shall, if application is made in writing to the Collector for that purpose, and on
production of both the instruments, be denoted upon suckhnfestioned instrunm@ by endorsement
under the hand of the Collector or in such other manner (if any) 3Sthee Government] may by rule
prescribe.

C.0 Of the time of stamping instruments

17. Instruments executed in Indiad All instruments chargeable with duty and execubgdany

person irf[India] shall be stamped before or at the tiohexecution.
STATE AMENDMENT
Assam

Amendment of section 18 In the principal Act, in Section 17, after the existing provision, the
following proviso shall be inserted hamély:

fiProvided thanothing in this Section shall apply to the instrument in respect of which stamp duty ha
been paid under section-200
[VideAssam Act 22 of 2004, s. 3]

18 Instruments other than bills and notes executed out of Indié (1) Every instrument
chargeable Wth duty executed only out dfindia], and not being a bill of exchange* or promissory
note, may be stamped within three months after it has been first recefiledim.

(2) Where any such instrument cannot, with reference to the descriptiorarap gtrescribed
therefore, be duly stamped by a private person, it may be taken within the said period of three months to
the Collector, who shall stamp the same, in such manner afSthte Government] may by rule
prescribe, with a stamp of such valuglasperson so taking such instrument may require and pay for.

19. Bills and notes drawn out of Indiad The first holder irf[India] of any bill of
exchangé[payable otherwise than on deman®}* or promissory note drawn or made out #thdia]
shall, béore he presents the same for acceptance or payment, or endorses, transfers or otherwise
negotiates the same 3findia), affix thereto the proper stamp and cancel the same:

Provided that
(a) if, at the time any such bill of exchang¥&* or note comesnto the hands of any holder
thereof in7[India], the proper adhesive stamp is affixed thereto and cancelled in manner prescribed by
section 12 and such holder has no reason to believe that such stamp was affixed or cancelled
otherwise than by the persondaat the time required by this Act, such stamp shall, so far as relates to
such holder, be deemed to have been duly affixed and cancelled;
(b) nothing contained in this proviso shall relieve any person from any penalty incurred by him
for omitting to affk or cancel a stamp.
STATE AMENDMENT
Himachal Pradesh
Addition of a new section 19A.0 After section 19 of the said Act the following new section shall be
inserted, namely:
19-A. Payment of duty on certain instruments liable to increased duty in HimacRehdesh
under clause (bb) of section-3Where any instrument has become chargeable in any part of India and
thereafter becomes chargeable with higher rate of duty in the Himachal Pradesh undebigjaafse (

1. Subs. by the A.O. 1950, for fAicollecting Government o.

2. Subs. by Act 43 of 198%G). s. 2, for fAthe Stateso (w.e.f.
3. The wor d dibygAce5plle2y,s.dmi t t e

4. Ins. by Act 5 of 1927, s. 5.
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the first proviso to section 3 as amended by thdian Stamp (Himachal Pradesh Amendment)
Act, 1952

(i) notwithstanding anything contained in the said proviso, the amount of duty chargeable on such
instrument shall be the amount chargeable on it under SchédAlless the amount of dy if any
already paid on it in India,

(if) in addition to the stamps, if any, already affixed thereto, such instrument shall be stamped with
the stamps necessary for the payment of the amount of duty chargeable on it under)diauke (
same manneand at the same time and by the same person as though such instrument were an
instrument received in India for the first time at the time when it became chargeable with the higher
duty.

[VideHimachal Pradesh Act 4 of 1953, s. 7]
D.6 Of valuations foDuty

20. Conversion of amount expressed in foreign currencied (1) Where an instrument is
chargeable witlad valoremduty in respect of any money expressed in any currency other than that of
Mindia] such duty shall be calculated on the value of such mondweinurrency of[India] according to
the current rate of exchange on the day of the date of the instrument.

(2) The Central Government may, from time to tjrog notification in the Official Gazette, prescribe
a rate of exchange for the conversion of Bhitbr any foreign currency into the currencytidia] for
the purposes of calculating stampty, and such rate shall be deemed to be the current rate for the
purposes of subection ().

21. Stock and marketable securities how to be valued Where anistrument is chargeable with
ad valoremduty in respect of any stock or of any marketable or other security, such duty shall be
calculated or[themarket value of such stock or secuiity

3[Providedthat the market value for calculating the steaopy shdl be, in the case 6f
(i) options in any securities, the premium paid by the buyer;
(ii) repo on corporate bonds, interest paid by the borrower; and
(iii) swap, only the first leg of the cash flgw.

22. Effect of statement of rate of exchange or averageripe.d Where an instrument contains a
statement of current rate of exchange, or average price, as the case may require, and is stamped in
accordance with such statement, it shatl far as regards the subjecatter of such statement, be
presumed, until # contrary is proved, to be duly stamped.

23. Instruments reserving interestd Where interest is expressly made payable by the terms of an
instrument, such instrument shall not be chargeable with duty higher than that with which it would have
been chargeablhad no mention of interest been made therein.

4[23A. Certain instruments connected with mortgages of marketable securities to be chargeable
as agreementsd (1) Where an instrument (not being a promissory note or bill of exch@&nge)

(a) is given upon theccasion of the deposit of any marketable security by way of security for
money advanced or to be advanced by way of loan, or for an existing or future debt, or

(b) makes redeemable or qualifies a duly stamped transfer, intended as a security, of any
markdablesecurity,

it shall be chargeable with duty as if it were an agreement or memorandum of an agreement chargeable
with duty undepP[Article No. 5 (c)] of Schedule I.

(2) A release or discharge of any such instrument shall only be chargeable wikie ithetyi. |

1. Subs. by Act 43 of 19%85956). s. 2, for Athe Stateso (w.e.f. 1

2. Subs. by Act 7 of 2019, s. 16, for #fAthe val ue forftheslayofthedateoc k or
of the i nst r7«208@).{Harlied notffied.wee.f.-8-20201followed by 14-2020]

3. Ins. by s. 16pid. (w.e.f. £7-2020). [Earlier notified w.e.f.-3-2020 followed by 14-2020]

4. Ins. by Act 15 of 1904, s. 3.

5. Suts . by Act 1 of 191w, s. 3, for AArticle No. 5(
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STATE AMENDMENT
Himachal Pradesh

Amendment of section 23A.0 In subsection (1) of section 28 of the said Act, for the word and
figure -b&chkduWwerd, f i guAode samadl |l eblte esru bisStcihteudtud de.

[VideHimachal Pradesh Act 4 @953, s. 8]

24. How transfer in consideration of debt, or subject to future payment, et¢to be charged 6
Where any property is transferred to any person in consideration, wholly or in part, of any debt due to
him, or subject either certainly or corgemtly to the payment or transfer of any money or stock, whether
being or constituting a charge or incumbrance upon the property or not, such debt, money or stock is to be
deemed the whole or part, as the case may be, of the consideration in respedt thberaosfer is
chargeable witlad valoremduty:

Provided thatnothing in this section shall apply to any such certificate of sale as is mentioned in
Article No. 18 of Schedule I.

Explanationd In the case of a sale of property subject to a mortgageher enxcumbrance, any
unpaid mortgage money or money charged, together with the interest (if any) due on the same, shall be
deemed to be part of the consideration for the sale:

Provided thatwhere property subject to a mortgage is transferred to the agegfche shall be
entitled to deduct from the duty payable on the transfer the amount of any duty already paid in respect of
the mortgage.

Illustrations

(1) A owes B Rs. 1,000. A sells a property to B, the consideration being Rs. 500 and the release of the
previous debt of Rs.,Q00. Stamguty is payable on Rs. 1,500.

(2) A sells a property to B for Rs. 500 which is subject to a mortgage to C for Rs. 1,000 and unpaid
interest Rs 200. Stantuty is payable on Rs. 1,700.

(3) A mortgages a house of the valfeRs. 10,000 to B for Rs. 5,000. B afterwards buys the house
from A. Stampduty is payable on Rs. 10,000 less the amount of sthrp already paid for the
mortgage.

STATE AMENDMENT
Himachal Pradesh
Amendment of section 24 In the proviso to section 24f the said Act, for the full stop shall be

substituted a comma f ol |-8wstle cdsgmayliee wor ds fior Sc
[VideHimachal Pradesh Act 4 of 1953 9.
Orissa

Amendment of section 248 In Section 24 of the Indian Stamp Act, 18@90f 18D) (herein after
referred to as the principal Act) , for the wor c
valorem dutyodo the words fand the transfer i s |
consideration or the market value of ther operty so transferred, wh i
substituted.

[VideOrissa Act 7 of 1987, s. 2]

25. Valuation in case of annuity, et@ Where an instrument is executed to secure the payment of an
annuity or other sum payable periodically, or whére ¢onsideration for a conveyance is an annuity or
other sum payable periodically, the amount secured by such instrument or the consideration for such
conveyance, as the case may be, shall, for the purposes of this Act, be deenged to be

(a) where the sunis payable for a definite period so that the total amount to be paid can be
previously ascertainédsuch total amount;

(b) where the sum is payable in perpetuity or for an indefinite time not terminable with any life in
being at the date of such instrumentconveyanc@ the total amount which, according to the terms
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of such instrument or conveyance, will or may be payable during the period of twenty years
calculated from the date on which the first payment becomes due; and

(c) where the sum is payable for imdefinite time terminable with any life in being at the date of
such instrument or conveyaricethe maximum amount which will or may be payable as aforesaid
during the period of twelve years calculated from the date on which the first payment becomes due.

26. Stamp where valueof subjectmatter is indeterminate.d Where the amount or value of the
subjectmatter of any instrument chargeable wibt valoremduty cannot be, or (in the case of an
instrument executed before the commencement of this Act) coulthwetbeen, ascertained at the date of
its execution or first execution, nothing shall be claimable under such instrument more than the highest
amountor value for which, if stated in an instrument of the same description, the stamp actually used
would, atthe date of such execution, have been sufficient:

Provided that, in the case of the lease of a mine in which royalty or a share of the produce is
received as the rent or part of the rent, it shall be sufficient to have estimated such royalty oetbé valu
such sharefor the purpose of starutyd

(a) when the lease has been granted by or on beh3thef Government], at such amount or
value as the Collector may, hag regard to all the circumstances of the case, have estimated as
likely to be payable by way of royalty or shareftbe Government] under the lease, or

(b) when the lease has been granted by any other petsaerdy thousand rupees a year,
and the wole amount of such royalty or share, whatever it may be, shall be claimable under such lease:]

Provided also that where proceedings have been taken in respect of an instrument under section 31 or
41, the amount certified by the Collector shall be deeraduetthe stamp actually used at the date of
execution.

27. Facts affecting duty to be set forth in instrument d The consideration (if any) and all other
facts and circumstances affecting the chargeability of any instrument with duty, or the amoumudf the
with which it its chargeable, shall be fully and truly set forth therein.
STATE AMENDMENT
Assam
Amendment of section 2861 n t he principal Act , in section
consideration (i f any) o,prtcpee rwtoyrdd ss Ma lhle bnea rskuekt s tv

[Vide Assam Act 22 of 2004, s. 4]

Amendment of section 28 In the principal Act, after section 27, the following new section shall be
inserted namel:

fi27A. Instrument of conveyance etc. uder valued how to be dealt withd (1) If the
Registering Officer appointed under the Registration Act, 1908 (Central Act 16 of 1908) while
registering any instrument of conveyance, exchange or gift has reason to believe that the market value
of the property as fixed by the Government/Calbe of the district, which is subject matter of
conveyance, exchange or gift had not been truly set forth in the instrument, he may after registering
such instrument, refer the same to the Collector for determination of the market value of such proper
andthe property duty payable thereon.

(2) On receipt of a reference under smdztion 1), the Collector shall, after giving the parties a
reasonable opportunity of being heard and after holding an enquiry in such manner as may be
prescribed by rules made der this Act, determine the market value of the property which is the
subject matter of conveyance, exchange or gift and the duty as aforesaid, and thereupon the
difference, if any, in the amount of duty, shall be payable by the persons liable to patythe d

1. Subs. by Act 15 of 1904, s. 4, for the proviso.
2. Subs. by the A.O. 1937, for Athe secretary of State in |
3.Subs.ibid. , for Athe said Secretary of State in Councilo.
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(3) The Collector may, on his own motion or otherwise, within two years from the date of
registration of any instrument or conveyance, exchange or gift not already referred to him under sub
section () call for and examine the instrument for the psempmf satisfying himself as to the
correctness of the market value of the property as set forth in such instrument, which is the subject
matter of conveyance, exchange or gift and the duty payable thereon and if after such examination he
has reason to bele that the market value of such property has not been truly set forth in the
instrument, he may determine the market value of such property and the duty as aforesaid and
thereupon the difference, if any in the amount of duty, shall be payable by the |&te to pay the
duty:

Provided that nothing in this st#ection shall apply to instrument registered before the date of
commencement of the Indian Stamp (Assam Amendment) Act, 2004.

(4) Any person aggrieved by an order of the Collector undesseatbn (2) or subsection @)
may prefer an appeal to the Civil Judge of appropriate jurisdiction and all such appeals shall be
preferred within such time and shall be heard and disposed of in such manner as may be prescribed.

Explanatio® For the purpose of i Act, market value of any property shall be estimated to be
the price which in the opinion of the Collector or the Civil Judge Senior Division, as the case may be,
such property would have fetched or would fetch, if sold in the open market on the e=z¢ewion
of the instrument foconveyance, exchange or gift.

[Vide Assam Act 22 of 2004, s. 5]
STATE AMENDMENT

Himachal Pradesh

Amendment of secton 26 For t he words and brackets @AThe ¢
section 27 of the Indian Stamp #Ad.899 (2 of 1899) (hereinafter called as the principal Act), the words
and signs fAThe consideration, if any, the market

[VideHimachal Pradesh Act 7 of 1989, s. 2]

Orissa

Amendment of section 28 In Section Z of the principal Act, for the words and brackets

At he consideration i f anyo, the words and cc
the propertyo shall be substituted.

[VideOrissaAct 7 of 1987, s. B

28. Direction as to duty in case of certain conveyanced (1) Where any property has been
contracted to be sold for one consideration for the whole, and is conveyed to the purchaser in separate
parts by different instruments, the consideration shall be apportioned in such matinemparties think
fit, provided that a distinct consideration for each separate part is set forth in the conveyance relating
thereto, and such conveyance shall be chargeable adithaloremduty in respect of such distinct
consideration.

(2) Where proprty contracted to be purchased for one consideration for the whole, by two or more
persos jointly, or by any person for himself and others, or wholly for others, is conveyed in parts by
separate instruments to the persons by or for whom the same whagaatcfor distinct parts of the
consideration, the conveyance of each separate part shall be chargeaatewaittremduty in respect of
the distinct part of the consideration therein specified.

(3) Where a person, having contracted for the purchaseyoproperty but not having obtained a
conveyance thereof, contracts to sell the same to any other person and the property is in consequence
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conveyed immediately to the splirchaser the conveyance shall be chargeableadittaloremduty in
respect of th consideration for the sale by the original purchaser to thpusghaser.

(4) Where a person, having contracted for the purchaseyoprperty but not having obtained a
conveyance thereof, contracts to sell the whole, or any part thereof, to angestiwer or persons and the
property is in consequence conveyed by the original seller to different persons in parts, the conveyance of
each part sold to a sydurchaser shall be chargeable witt valoremduty in respect only of the
consideration @id by sich subpurchaser, without regard to the amount or value of the original
consideration; and the conveyance of the residue (if any) of such property to the original purchaser shall
be chargeable withd valoremduty in respect only of the excess of the iordd) consideration over the
aggregate of the considerations paid by themubhases:

Provided that the duty on such laséntioned conveyance shall in no case be less than one rupee.

(5) Where a suipurchaser takes an actual conveyance of the intefasteagperson immediately
selling to him, which is chargeable wistadl valoremduty in respect of the consideration paid by him and
is duly stamped accordingly, any conveyance to be afterwards made to him of the same property by the
original seller shall behargeable with a duty equal to that which would be chargeable on a conveyance
for the consideration obtained by such original seller, or, where such duty would exceed five rupees, with
a duty of five rupees.

STATE AMENDMENT

Orissa

Amendment of ection 283 In Section 28 of the principal Aét,

(i) for subsection (), the following subsection shall be substituted, namaly:

i 1) where any property has been contracted to be sold for one consideration for the whole, and is
conveyed tothe purchaser in separate parts by different instruments, the consideration shall be
apportioned in such manner as the parties think fit:

Provided that a distinct consideration for each separate part is set forth in the conveyance relating
thereto and suclkonveyance shall be chargeable waith valoremduty in respect of such distinct
consideration:

Provided further that the market value of the separate part shall be set forth along with the
consideration for each part and the conveyance shall be chargéthtdel valorem

[duty in respect of such distinct considerat:.

(i) to subsection ) the following words and comma shall be added at the end, némely:
for the mar ket value béveachsshicbheepayrate par
(iii) to subsection 8) the following words and comma shall be added at the end, némely:

Aor the mar ket value of the property, whichev
(iv) for subsection 4), the following subsection shall be substituted, namely:
n(4) where a person, having contracted for t

conveyance thereof, contracts to sell the whole, or any part thereof, to any other person or persons and
the property is in consequence conveyed by thginai seller to different persons in part, the
conveyance of each part sold to a-puibchaser shall be chargeable watth valorem duty in respect
of the consideration paid by such guiirchaser or the market value of each part whichever is higher
without regard to the amount or value of the original consideration; and the conveyance of the residue,
if any , of such property to the original purchaser shall be chargeabladwtloremduty in respect
only of the excess of the original considerationraie aggregate of the considerations paid by the
subpurchasers or the market value of the residue of such property whichever is higher:
Provided that the duty on such | ast mentioned ¢
(v) for subsectbn (), the following subsection shall be substituted, namaly:
n(s5) Wh epurehaser takes &n actual conveyance of the interest of the person immediately
selling to him, which is chargeable witld valorem duty in respect of consideration paid kynlor the
market value of the property whichever is higher and is duly stamped accordingly, any conveyance to be
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afterwards made to him of the same property by the original seller shall be chargeable with a duty
equal to that which would be chargeable a conveyance for the consideration obtained by such
original seller or the market value of such property whichever is higher, or, where such duty would
exceed five rupees with a duty of five rupeeso, ]
[VideOrissa Act 7 of 1987, s. 4]

E.& Duty by vihom payable

29. Duties by whom payabled In the absence of an agreement to the contrary, the expense of
providing the proper stamp shall be boéne

(@) in the case of any instrument described in any of the following Articles of Schedule I, damely:
No. 2.(Administration Bond),
INo. 6 (Agreement relating to Deposit of Tilieeds, Pawn or Pledge),]
No. 13 (Bill of exchange),
No. 15 (Bond),
No. 16 (Bottomry Bond),
No. 26 (Customs Bond),
2% * * * *
No. 32 (Further charge),
No. 34 (IndemnityBond),
No. 40 (Mortgagedeed),
No. 49 (Promissomnote),
No. 55 (Release),
No. 56 (Respondentia Bond),
No. 57 (Securitsbond or Mortgageleed),
No. 58 (Settlement),

3% * * * *

A% * * * *

No. 62 €). (Transfer of any interest secured by a bond, moetgagd or policy of insurancé),
by the person drawing, making or executing such instrument

°[(b) in the case of a policy of insurance other than-ifiseirancé by the person effecting the
insurance

(bb) in the case of a policy of firmsurancé by theperson issuing the policy;]

(c) in the case of a conveyance (includingcomveyance of mortgaged property) by the grantee: in
the case of a lease or agreement to Bedmethe lessee or intended lessee

(d) in the case of a counterpart of a Iéasy the lessor
(e) in the case of an instrument of exchaflgecluding swapd by the parties in equal shares,

(f) in the case of a certificate of saldy the purchaser of the property to which such certificate
relates "***

1. Subs. by Act150f404, s. 5, for fANo. 6 (Agreement to Mortgage)o.

2. The words, figures and brackets fiNo. -72020)(Edlermatfindtwe.r% ) 0 o0 mi
1-2020 followed by 14-2020]

3. The words, figWhNoéxg KMaaketferawmd kkédtres fin an incorpora
omitted by s. 17ipid. (w.e.f. 27-2020).[Earlier notified w.e.f. 91-2020 followed by 14-2020]

4. The words, fi gur e ) (Transfer ofldehttuses, bemg marketable securitidsiNvehethebtize dgbenture
is liable to duty or not, except de thid fwed 2220 Hartevnotiteee d f or
w.e.f. 31-2020 followed by 14-2020]

5. Subs. by Act 5 of 1906. 4, for clauseby.

6. Ins. by Act 7 of 2019, s. 17 (w.e.£7t2020).[Earlier notified w.e.f. 91-2020 followed by 34-2020]

7. The fiando omitt e(d.efbly-20R@).[Earligr notfiéd w.2.f091:2020 follewed byli472020]
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(9) in the case o&n instrument of pationd by the parties thereto in proportion to their respective
sharesn the whole property partitioned,awhen the partition is made in execution of an order passed by
a Revenueauthority or Civil Court or arbitrator, in such proportion as such auth&iwyyt or arbitrator
directs.

(h) in the case of sale of security through stock exchange, by the buyer of such security;

(i) in the case of sale of security otherwise than through a stock exchange, by the seller of such
security;

() in the case of tragfer of security through a depository, by the transferor of such security;

(K) in the case of transfer of security otherwise than through a stock exchange or depository, by the
transferor of such security;

(1) in the case of issue of security, whether tigioa stock exchange or a depository or otherwise, by
the issuer of such security; and

(m) in the case of any other instrument not specified herein, by the person making, drawing or
executing such instrumept

STATE AMENDMENT

Uttarakhand
Amendment of secdibn 29.0 In Section 29 of the Principal Aet,

(a) In clause (a), after the words (and figures, "No. 40 (Mortgage deed))," the words (and figures
"No. 43 (Note or memorandum)),” shall be inserted;

(b) after clause (f), the following clause shall be insemedhely;

"(f-f) in the case of an Instrument of Gift by the donee;"
[Vide Uttarakhand Act 1 of 2016, s. 4]

Uttar Pradesh
Amendment of section 29 In section 29 of the principal A&,

(a) in clause (a), after the words and figures, "No. 40 (Mortgagd) e¢be words and figure,
"No. 43 (Note or Memorandum)" shall beserted;

(b) after the clause (f) the following clause shall be inserted, nainely:
n(ff) in the case of an I nstrument of Gift,

[Vide Uttar Pradesh Act 38 of 2001, s. 3]

30. Obligation to give receipt in certain case® Any person receiving any money exceeding
twenty rupees in amount, or any bill of exchange, cheque or promissory note for an amount exceeding
twenty rupees, or receiving in satisfaction or part satisfactiondefoh any movable property exceeding
twenty rupees in value, shall, on demand by the person paying or delivering such money, bill, cheque,
note or property, give a duly stamped receipt for the same.

2[Any person receiving or taking credit for any premiumconsideration for any renewal of any
contract of fireinsurance, shall, within one month after receiving or taking credit for such premium or
consideration, give a duly stamped receipt for the same.]

1. Ins. by Act 7 of 2019, s. 1(W.e.f. 1-7-2020).[Earlier notified w.e.f. 91-2020 followed by 14-2020]
2. Added by Act 5 of 1906, s. 5.
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CHAPTER IlI

ADJUDICATION AS TO STAMPS

31 Adjudication as to proper stampd (1) When any instrument, whether executed or not and
whether previously stamped or not, is brought to the Collector, and the person bringing it applies to have
the opinion of that officer as to the duty (if any) with which it is geable, and pays a fee of such
amount (not exceeding five rupees and not less’{fitip naye paise]) as the Collector may in each case
direct, the Collector shall determine the duty (if any) with which, in his judgment, the instrument is
chargeable.

(2) For this purpose the Collector may require to be furnished with an abstract of the instrument, and
also with such affidavit or other evidence as he may deem necessary to prove that all the facts and
circumstances affecting the chargeability of the inséminwith duty, or the amount of the duty with
which it is chargeable, are fully and truly set forth therein, and may refuse to proceed upon any such
application until such abstract and evidence have been furnished accordingly:

Provided that

(@) no evidene furnished in pursuance of this section shall be used against any person in any
civil proceeding, except in anduairy as to the duty with which the instrument to which it relates is
chargeable; and

(b) every person by whom any such evidence is furnistteall, on payment of the full duty with
which the instrument to which it relatés chargeable, be relieved from any penalty which he may
have incurred under this Act by reason of the omission to state truly in such instrument any of the
facts or circumnces aforesaid.

STATE AMENDMENT
Orissa
Amendment of Section 310 In section 31 of the principal Act, in sidlection) , f or t he wor
exceeding five rupeeso and Anot | ess than fifty
finogs Itehan five rupeeso, shall respectively be s
[VideOrissa Act 1 of 2003, s. 4]
Uttarakhand

Amendment of section 31 In subsection (1), for the words, "Pays a fee of such amount not
exceeding five rupees and not less than fifty paisa as thectmolmay in Each case direct,”" the words,
"Pays a fee such amouag may be fixed by State Government By notification in the Official Gazette",
shall be substituted
[VideUttarakhand Act 1 of 2016, s. 5]

Uttar Pradesh
Amendment of section 310 In secton 31 of the principal Act, in sukection (1), for the words, "such
amount not exceeding five rupees and not less than fifty paise as the collector may in each case direct",

the words, "such amount as may be fixed by the State Government by notificatthe Official
Gazette", shall be substituted.

[VideUttar Pradesh Act 38 of 2001,4.

32. Certificate by Collector.d (1) When an instrument brought to the Collector under section, 31 is
in his opinion, one of a description chargeable with duty, and

(a) the Collector determines that it is already fully stamped, or

(b) the duty determined by the Collector under section 31, or such a sum as, with the duty already
paid in respect of the instrument, is equal to the duty so determined, has been paid,

1. Subs. by Act 19 of 1956198s. 3, for fieight annaso (w.e. f.
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the Colletor shall cerfiy by endorsement on such instrument that the full duty (stating the amount) with
which it is chargeable has been paid.

(2) When such instrument is, in his opinion, not chargeable with duty, the Collector shall certify in
manner aforesaid #h such instrument is not so chargeable.

(3) Any instrument upon which an endorsement has been made under this section, shall be deemed to
be duly stamped or not chargeable with dakythe case may be; and, if chargeable with duty, shall be
receivable irevidence or otherwise, and may be acted upon and registered as if it had been originally duly
stamped:

Provided that nothing in this section shall autt®the Collector to endorde

(a) any instrument executed or first executedlimdia] and brought tdiim after the expiration of
one month from the date of its execution or first execution, as the case may be

(b) any instrument executed or first executed outl[bfdia] and brought to him after the
expiration of three months after it has been firstikeckin {[India]; or

(c) any instrument chargealfevith a duty not exceeding ten nayepaise], or any bill of exchange
or promissory note, when brought to him, after the drawing or execution thereof, on paper not duly
stamped.

STATE AMENDMENT
Himachal Pradesh
Amendment of section 328 In section 32 of the said Aét

(QDinclaused) of the proviso, after the words Aany i
chargeable with a duty under claubg)(of the first proviso to section 3 as amendedHgyIndian Stamp

(Hi machal Pradesh Amendment) Act, 19520 shall be
(2) the wor d A orbpofthetprovish gshallbeodiitterdf cl ause (

(3) afterclausedf of t he proviso the word for o shadel be
added:

(d) any instrument chargeable with duty under claud® ¢f the first proviso to section 3 as
amended by the Indian Stamp (Himachal Pradesh Amendment) Act, 1952, and brchightafter
the expiration of three months from the date on whighfitst received in Himachal Pradesh.

[VideHimachal Pradesh Act 4 of 1953, s. 10]

CHAPTER IV
INSTRUMENTS NOT DULY STAMPED

33. Examination and impounding of instruments d (1) Every person having by law or consent of
parties authority to receive evidenemd every person in charge opablic office, except an officer of
police, before whom any instrument, chargeable, in his opinion, with duty, is produced or comes in the
performance of his functions, shall, if it appears to him that such instrumentdsiypsetamped, impound
the same.

(2) For that purpose every such person shall examine every instrument so chargeable and so produced
or coming before himin order to ascertain whether it is stamped with a stamp of the value and
description required by tHaw in force in*[India] when such instrument was executed or first executed:

Provided that

(&) nothing herein contained shall be deemed to require any Magistratelge of aCriminal
Court to examine or impound, if he does not think fit so to do,istyument coming before him in
the course of any proceeding other than a proceeding under Chapter Xl or Chapter XXXVI of the
Code of Criminal Procedure, 1898 of 1898);

1 Subs. by Act 43 soof (IW3&EY .s.1 2, for #Athe State
2 Subs. by Act 19 of 1958, s. 4, fo-l0198)i th the Duty of on:
3 Subs. by Act 43 of 18439%6). s 2 for Athe Stateso (w.e.f.
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(b) in the case of a Judgé a High Court, the duty of examining and impounding sstrument
under this section may be delegated to such officer as the Court appoints in this behalf.

(3) For the purposes of this section, in cases of déubt,

(a) Y[the [State Government]] may determine what offices shall be deemed to be public; offices
and

(b) °[the “[State Government]] may determine who shall be deemed to be persons in charge of
public offices.

STATE AMENDMENT

Orissa

Amendment of Section 33 In section 33 of the principal Act after sabction (), the
following subsections shall bmserted, namelg:

fi (-al If it appears to such person from the copy of an instrument produced or coming in
performance of his functions, within three years from the date of registration of the instrument, that
such instrument is not duly stamped, he Istell for the original instrument and if he is satisfied on
production of the instrument that it has not been duly stamped, impound the same and the deficient
amount of duty shall be payable by the person liable to pay the duty.

(1-b) Where the originalristrument is not produced such person shall refer the copy of the
instrument to the Collector for determination of the market value of the property and the duty payable
thereon and the Collector may determine the market value of the property and the aforgsaid in
accordance with the procedure provided for in-settion (2) of section 4% . 0 .

[VideOrissa Act 7 of 1987, &]
Uttar Pradesh

Amendment of section 33 of Act no. 11 of 183.In section 33 of the Indian Stamp Act, 1899, as
amended in its ggication to Uttar Pradesh, hereinafter in this Chapter referred to as the principal Act,

(i) in subsection (2), in the proviso, in clause (a), for the words and figures
Chagp er X1 | or Chapter XXXVI of t he Cadldigured Cri
ifsections 125 to 128 and sections 145 tae 148
substituted.

(i) after subsection (2), for the existing stdections, the following sufections shall be
substituted, namely

i(3) F o rse df this segtionrthe &tate Government may in cases of doubt, determine
what offices shall be deemed to be public offices and who shall be deemed to be persons in
charge of public offices.

(4) Where deficiency in stamp duty paid is noticed from the anytcor from the
Commissioner of Stamps or an, Additional Commissioner of Stamp or a Deputy Commissioner
of Stamps or an Assistant Commissioner of Stamps or any o#fidborized by the Board of
Revenue in that behalf, call for the original instrument sopgse, and the instrument so
produced before the Collector shall be deemed to have been produced or come before him in the
performance of his functions.

(5) In case the instrument is not produced within the period specified by the Collector, he
may requie payment of deficit stamp duty, if any, together with penalty under section 40 on the
copy of the instrument:

Provided that no action under sséction (4) or sulsection (5) shall be taken after a period
of four years from the date of execution ofthe inr u ment . 0

[Vide Uttar Pradesh Act 6 of 1980, s. 6]

1. Subs. by the A.O. 1937, for Athe G. G. in C.O0.
2.Subs.byf he A. O. 1950, for fAcollecting Governmento.
3 Subs. by the A.O. 1937, for Athe L. G.O.



Amendment of section 33of Act no. 11 of 1899% In section 33 of the Indian Stamp AdiB99
hereinafter referred to as the Principal Act, in-sabtion (5), after the existing proviso the following
Proviso shall be inserted. nameéy :

AProvided further that with the prior per mis
section (4) or susection (5) may be taken after a period of four years but before a period of eight
years from the date of execubn of t he i nstrument. 0

[VideUttar Pradesh A2 of 1998s.2]

Amendment of section330 In section 33 of the principal Act, after sabction (2), the following
Subsections shall bmserted namely

(3) Where deficiency in stamp duty paid is natideom the copy of any instruments, the Collector
may suo motuor on a reference from any court or from the Chief Inspector of Stamps, Uttar Pradesh or
any Officer of the Stamp Department, Board of Revenue, call for the original instrument for the purpose
of satisfying himself as to the adequacy of the duty paid thereon and the instrument so produced before
the Collector shall be deemed to have been produced or come in the performance of his functions.

(4) In case the instrument is not produced within #rgogl specified by tile Collectphe may require
payment of deficit stamp duty, if any, together with penalty under section 40 on the copy of the
instrument ;

Provided that no action under sséction (3) or sulsection (4) shall be taken after a periddfour
years from the date of execution of the instrument"

[VideUttar Pradesh Act 49 of 1975, s. 5]

34. Special provision as to unstamped receip® Where any receipt chargeabjeith a duty not
exceeding ten nayepaisis] tendered to or produced befany officer unstamped in the course of the
audit of any public account, such officer may in his discretion, instead of impounding the instrument,
require a duly stamped receipt to be substituted therefore.

35. Instruments not duly stamped inadmissible inevidence, et@ No instrument chargeable with
duty shall be admitted in evidence for any purpose by any person having by law or consent of parties
authority to receive evidence, or shall be acted upon, registered or authenticated by any such person or by
ary public officer, unless such instrument is duly stamped:

Provided that

(a) any such instrumenifshall] be admitted in evidence on payment of the duty with which the
same is chargeable, or, in the case gfiagtrument insufficiently stamped, of the aunb required to
make up such duty, together with a penalty of five rupees, or, when ten times the amount of the
proper duty or deficient portion thereof exceeds five rupees, of a sum equal to ten times such duty or
portion;

(b) where any person from whomstamped receipt could have been demanded, has given an
unstamped receipt and such receipt, if stamped, would be admissible in evidence against him, then
such receipt shall be admitted in evidence against him on payment of a penalty of one rupee by the
person tendering it;

(c) where a contract or agreement of any kind is effected by correspondence consisting of two or
more letters and any one of the letters bears the proper stamp, the contract or agreement shall be
deemed to be duly stamped;

(d) nothing heein contained shall prevent the admission of any instrument in evideras® in
proceeding in a Criminal Court, other than a proceeding under Chapter XIl or Chapter XXXVI of the
Code of Criminal Procedure 1898 of 1898)

1. Subs. by Act 19 of 1958, s-:10189588).for fAwith a duty of one a
2. Subs. by Act 21 of 2006, s. 69, tyfnat excegding ten nbyepaisegnlyaar a billn s t r
of exchange or promissory note, shall, subject to all jus:
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(e) nothing herein camined shallprevent the admission of any instrument in any Court when
such instrument has been executed by or on behatheofsovernment or where it bears the
certificate of the Collector as provided by section 32 or any other provision of this Act.

STATE AMENDMENT

Uttar Pradesh

Amendment of section 3% In section 35 of the principal Act, in the proviso in clause (d), for the
words and figures AChapter Xl or Chapter XXXVI
and figures fisectiioomss 1425 ttoo 11428 aoafndt seecGode of
be substituted.

[Vide Uttar Pradesh Act 6 of 1980, s. 7]

Amendment of section 350 In section 35 of the principal Act, in clause (a) of the proviso for the
words "five rupees. or, when ten timthe amount of the proper duty of deficient portion thereof exceeds
five rupees, of a sum equal to ten times such duty or portion:" the following words skalbdiguted
namely &

"a sum equal to ten times the amount of the proper duty or deficigittrpthereof;
[VideUttar Pradesh Act 22 of 1998, s. 3]

36. Admission of instrument where notto be questioned Where an instrument has been admitted
in evidence, such admission shall not, except as provided in section 61, be called in questioragé any st
of the same suit or proceeding on the ground that the instrument has not been duly stamped.

37. Admission of improperly stamped instrumentsd [TheJState Government]] may make rules
providing that, where an instrument bears a stamp of sufficient drbotirof improper description, it
may, on payment of the duty with which the same is chargeable, be certified to be duly stamped, and any
instrument so certified shall then be deemed to have been duly stamped as from the date of its execution.

38. Instruments impounded how dealt with.d (1) When the person impounding an instrument
under section 33 has by law or consent of parties authority to receive evidence and admits such
instrument in evidence upon payment of a penalty as provided by section 35 oy abdubvided by
section 37, he shall send to the Collector an authenticated copy of such instrument, together with a
certificate in writing, stating the amount of duty and penalty levied in respect thereof, and shall send such
amount to the Collector, ¢0 such person as he may appoint in this behalf.

(2) In every other case, the person so impounding an instrument shall send it in original to the
Collector.

39.Col Il ectords power to r ef und-septiemlad (L) Whepadomy und
of an instrument is sent to the Collector under section 38saction (), he may, if he thinks fif***
refund any portion of the penalty in excess of five rupees which has been paid in respect of such
instrument.

(2) When such instrument has been impathdnly because it has been written in contravention of
section 13 or section 14, the Collector may refund the whole penalty so paid.

STATE AMENDMENT
Uttar Pradesh

Omission of section 3® Section 39 of the principal Act shall benitted
[VideUttar Pradsh Act22 of 1998, s. 4

1 Subs by the A.0O0. 1937, for fAthe G. G. in C.o0.

2 Subs by the A. O. 1950 for ficollecting Government 0.

3. The words onﬁnnaﬁeacrhlmanamslbehalfa)rt if no application is made, with the consent of the chief Controlling
Revenueaut hori tyo omitted by Act 4 of 1914, s. 2 and the Sche
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40. Collectors power to stamp instruments impoundedd (1) When the Collector impounds any
instrument under section 33, or receives any instrument sent to him under sectoinsagtion 2), not
being an instrument chargeaB®ith a duty not exceeding ten nayaise] only or a bill of exchange or
promissory note, he shall adopt the following procedure:

(a) if he is of opinion that such instrument is duly stampeds not chargeable with duty, he
shall certify by endorsementeteon that it is duly stamped, or that it is not so chargeable, as the case
may be;

(b) if he is of opinion that such instrument is chargeable with duty and is not duly stamped, he
shall require the payment of the proper duty or the amount required toupake same, together
with a penalty of five rupees; or, if he thinks flan amount not exceeding] ten times the amount of
the proper duty or of the deficient portion thereof, whether such amount exceeds or falls short of five
rupees:

Provided that, whbn such instrument has been impounded only because it has been written in
contravention of section 13 or section 14, the Collector may, if he thinks fit, remit the whole penalty
prescribed by this section.

(2) Every certificate under clausa)(of subsecton (1) shall, for the purposes of this Act, be
conclusive evidence of the matters stated therein.

(3) Where an instrument has been sent to the Collector under section-88ctah @), the Collector
shall, when he has dealt with it as provided by dbigtion, return it to the impounding officer.

STATE AMENDMENT

Uttarakhand

Amendment of section 4@ After subsection (1), the following subections shall be inserted,
namely:

"(1-A) The Collector shall also require, alongwith the amount of deficit StBmy of penalty
required to be paid under clause (b) of-sabtion (1), the payment of a simple interest at the rate of one
and half percent per mensem on the amount of deficit stamp duty calculated from the date of the
execution of the instrument till ¢hdate of actual payment;

Provided that the amount of interest under this-sadiion shall be recalculated if the amount of
deficit stamp duty is varied on appeal or revision or by any order of a competent court or authority.

(1-B) The amount of interegtayable under sufection (3A) shall be added to the amount due and
be also deemed for all purposes to part of the amount required to be paid.

(1-C) Where realization of the deficit stamp duty reminded stayed by any order of any court or
authority and sut order of stay is subsequently vacated, the interest referred to-$ectidn (3A) shall
be payable also for any period during which such order of stay remain in operation.

(2-D) Any amount paid or deposited by, or removed, or refundable to a perdentbe provisions
of this Act, shall first be adjusted towards the deficit stamp duty or penalty outstanding against him and
the excess, if any, shall then be adjusted towards the interest, in any, due from him."

[Vide Uttarakhand Act 1 of 2016, s. 6]
Uttar Pradesh
Amendment-of section 403 In section 40 of the principal Act in sigection (1)9

(a) for clause (b) the following clause shalldudostitutednamely &

"(b) if he is of opinion that such instrument is chargeable with duty and is not dutyestahe
shall require the payment of the proper duty or the amount required to make up the deficiency

1. Subs. by Act 19 of 1958, s. ©6(wefBblo1988yi th a duty of one
2. Ins. by Act 15 of 1904, s. 6.
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together with a penalty of an amount not exceeding ten times the amount of the proper duty or of the
deficient portion thereof ; "

(b) afterthe existingproviso the following proviso shall be inserted, namely :

"Provided further that no penalty shall be levied unless the party concerned has been given a
reasonable opportunity of being heard."

[Vide Uttarakhand Act 22 of 1998, s. 5]

Amendment of section400 in section 40 of the principal Act, after sabction (1), the following
subsections shall be inserted, nangely:

"(2-A) The Collector shall also require, along with the amount of deficit stamp duty or penalty
required to be paid under clause (b) db-saction (1), the payment of a simple interest at the rate of
one and half per cent per mensem on the amount of deficit stamp duty calculated from the date of the
execution of the instrument till the date of actual payment:

Provided that the amount of @rest under this sudection shall be recalculated if the amount of
deficit stamp duty is varied on appeal or revision or by any order of a competent court or authority

(1-B) The amount of interest payable under-sabtion ( {1A) shall be added to the amnat due
and be also deemed for all purposes to be part of the amount required to. be paid

(1 -C) Where realization of the deficit stamp duty remained stayed by any order of any Court or
authority and such order of stay is subsequently vacated, the imtfegstd to in sulsection (1A)
shall be payable also for any period, during which such order of stay remained in operation.

(2-D) Any amount paid or deposited by, or recovered from, or refundable to a person under the
provisions of this Act, shall firdbe adjusted towards the deficit stamp duty or penalty outstanding
against him and the excess, if any, shall then be adjusted towards the interest, if any, due from him."

[Vide Uttar Pradesict 38 of 2001, s.5]

41 Instruments unduly stamped by acciden® If any instrument chargeable with duty and not
duly stamped, not being an instrument chargeghlith a duty not exceeding ten nayepaise] only or a
bill of exchange or promissory note, is produced by any person of his own motion before the Collector
within one year from the date of its execution or first execution, and such person brings to the notice of
the Collector the fact that such instrument is not duly stamped and offers to pay to the Collector the
amount of the proper duty, or the amount requiceshake up the same, and the Collector is satisfied that
the omission to duly stamp such instrument has been occasioned by acaiskzkie or urgent necessity,
he may, instead of proceeding under sections 33 and 40, receive such amount and procebdragnex
after prescribed.

42. Endorsement of instruments on which duty has been paid under section 35, 40 or.3t1(1)
When the duty and penalty (if any), leviable in respect of any instrument have been paid under section 35,
section 40 or section 41,dlperson admitting such instrument in evidence or the Collector, as the case
may be, shall certify by endorsement thereon that the proper duty or, as the case may be, the proper duty
and penalty (stating the amount of each) have been levied in respeof.thed the name and residence
of the person paying them.

(2) Every instrument so endorsed shall thereupon be admissible in evidence, and may be registered
and acted upon and authenticated as if it had been duly stamped, and shall be delivered acakiznappl
in this behalf to the personofn whose possession it came into the hands of the officer impounding it, or
as such person may direct:

Provided that

(a) no instrument which has been admitted in evidence upon payment of duty and a penalty under
secton 35, shall be so delivered before the expiration of one month from the date of such
impounding, or if the Collector has certified that its further detention is necessary and has not
cancelled such certificate;
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(b) nothingin this section shall affect ¢hCode of Civil ProceduréXIV of 1882) section 144,
clause 3.

STATE AMENDMENT
Uttarakhand
Amendment of section 42 In section 42 of the Principal Act,

(a) in the heading, of the words and figures "Sections 35, 40 or 41", the words and figures,
"sectons 35, 40, 41 or 4A" shall be substituted.

(b) in subsection (1), for the words and figures "section 40 or section 41", the words and figures,
"section 40, section 41 or section-A7 shall be substituted

[Vide Uttarakhand Act 1 of 2016, s. 7]
Uttar Pradesh
Amendment of section 420 In section 42 of the principal Aé,

(a) in the heading for the words and figures "sections 35, 40l'grthe words and figures,
"sections 35, 40, 41 or 4X" shall besubstituted

(b) in subsection (1) for the words and figures "sentid0 or section 41," the words and figures,
"section 40, section 41 or section-A7 shall substituted

[Vide Uttar Pradesh Act 38 of 2001, s. 5]

43. Prosecution for offence against Stamplaw.d The taking of proceedings or the payment of a
penalty under tis Chapter in respect of any instrument shall not bar the prosecution of any person who
appears to have committed an offence against the Stamip respect of such instrument:

Provided that no such prosecution shall be instituted in the case of anynstiin respect of which
such a penalty has been paid, unless it appears to the Collector that the offence was committed with an
intention of evading payment of the proper duty.

44. Persons paying duty or penalty may recover same in certain cas@q1) When any duty or
penalty has been paid under section 35, section 37, section 40 or section 41, by any person in respect of
an instrument, and, by agreement or under the provisions of section 29 or any other enactment in force at
the time such instrument waseeuted, some other person was bound to bear the expense of providing the
proper stamp for such instrument, the firetntioned person shall be entitled to recover from such other
person the amount of the duty or penalty so paid.

(2) For the purpose of sbhaecoveryany certificate granted in respect of such instrument under this
Act shall be conclusive evidence of the matters therein certified.

(3) Such amount may, if the Court thinks fit, be included in any order as to costs in any suit or
proceeding tavhich such persons are parties and in which such instrument has been tendered in evidence.
If the Court does not include the amount in such order, no further proceedings for the recovery of the
amount shall be maintainable.

45. Power to Revenueauthority to refund penalty or excess duty in certain case$ (1) Where
any penalty is paid under section 35 or section 40, the Chief Controlling Reaetiagity may, upon
application in writing made within one year from the date of the payment, refund such péralyyor
in part.

(2) Where, in the opinion of the Chief Controlling Revemughority, stamguty in excess of that
which is legally chargeable has been charged and paid under section 35 or section 40, such authority may,
upon application in writing madwithin three months of the order charging the same, refund the excess.

46. Non-liability for loss of instruments sent under section 3® (1) If any instrument sent to the
Collector under section 38, ssgbction ), is lost, destroyed or damaged durirensmission, the person
sending the same shall not be liable for such loss, destruction or damage.

1. Seenow the Code of Civil Procedure, 1908 (5 of 1908), Sch. I, Order XIllI, Rule 9.
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(2) When any instrument is about to be so sent, the person from whose possession it came into the
hands of the person impounding the same, may require alveof to be made at the expense of such
first-mentioned person and authenticated by the person impounding such instrument.

47. Power of payerto stamp bills, and promissory notes received by him unstamped When
any bill of exchangé[or promissory nofechargeablé[with a duty not exceeding ten nayepaise] is
presented for payment unstamped, the person to whom it is so presemyedffix thereto the necessary
adhesive stamp, and, upon cancelling the same in manner hereinbefore provided, may pay the su
payable upon such bilfor note], and may charge the duty against the person who ought to have paid the
same, or deduct it from the sum payable as aforesaid, and suibrhilbte], shall, so far as respects the
duty, be deemed good and valid:

Providal that nothing herein contained shall relieve any person from any penalty or proceeding to
which he may be liable in relation to such Sjibr note].

STATE AMENDMENT
Himachal Pradesh

Insertion of section 47A. & After section 47 of the principal Act, thiellowing new section shall be
added, namely:

47-A. Instruments under-valued, how to be dealt with-(1) If the Registering Officerappointed
under the Registration Act, 1908 (16 of 1908) while registering any instrument relating to the transfer of
any poperty, has reason to believe that the market value of the property or the consideration, as the case
may be, has not been truly set forth in the instrument, he may, after registering such instrument, refer the
same to the Collector for determination of timarket valu®r consideration, as the case may be, and the
proper duty payable thereon.

(2) On receipt of reference under ssdxrtion (), the Collector shall, after giving the parties a
reasonable opportunity of being heard and after holding an erqusuch manner, as may be prescribed
by rules, made under this Act, determine the market value or consideration and the duty, as aforesaid, and
the deficient amount of duty, if any, shall be payable by the person liable to pay the duty.

(3) The Collector ray, suomotoor on receipt of reference from the Inspector General of Registration
or the Registrar of a District, in whose jurisdiction the property, or any portion thereof, which is the
subjectmatter of the instrument, is situated, appointed under tgisRation Act, 1908 (16 of 1908)
shall, within three years from the date of registration of any instrument, not already referred to him under
subsection (1), call for and examine the instrument for the purpose of satisfying himself as to the
correctnes®f its market value or consideration, as the case may be, and the duty payable thereon and if,
after such examination, he has reason to believe that the market value or consideration has not been truely
set forth in the instrument, he may determine thekaetavalue or consideration and the duty, as aforesaid,
in accordance with procedure provided for in-sebtion (2), and the deficient amount of duty, if any,
shall be payable by the person liable to pay the duty:

Provided that nothing in this stdgctionshall apply to any instrument registered before the date of the
commencement of the Indian Stamp (Himachal Pradesh Amendment) Act, 1988.

(4) Where for any reason the original document called for by the Collector undeecidn (3) is not
produced or @nnot be produced, the Collector may, after recording the reasons for its nonprodadtion,
for a certified copy of the entries of the document from the registering officer concerned and exercise the
powers conferred on him under ssiction (3).

(5) Any person, aggrieved by an order of the Collector, under subsection (2)-sedidn (3), may,
within thirty days from the date of the order, prefer an appeal before the District Judge and all such
appeals shall be heard and disposed off in such manmeayage prescribed by rules made under this
Act.

(6) For the purpose of this section fAmar ket va
which, in the opinion of the Collector or the appellate authority, as the case may be, such property would

1 Subs. by Act 5 of 1927, s. 5, for Apromissory note or cl
2 Subs. by Act 19 o0fyleb68one -18M8b0o(wiwifh d1he d
3 Subs. by Act 5 of 1927, s. 5, for fAnote or chequeod
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have fetched, if sold in the open market on the date of execution of the instrument relating to the transfer
of such property.

[VideHimachal Pradesh Act 7 of 1989, s. 3]

Orissa
Amendment of section 47A, (Act 2 of 1899. & In section 47A of the Indian $&amp Act, 1899
(Act 2 of 18999

(a) after subsection ), the following new susection shall be inserted, namély:

fi(2-a) The Collector maysou moty within two years from the date of registration of any
instrument not already referred to himder suksection (), call for purpose of satisfying himself as
to the correctness of its value or consideration, as the case may be, and the duty payable thereon and if
after such examination, he hasasons to believe that the value or consideratiomdiaiseen truly set
forth in the instrument, he may determine the value or consideration and the duty as aforesaid in
accordance with the procedure provided for in-settion 2); and the deficient amount of duty, if
any, shall be payable by the per$iable to pay the dutg;

(byinsubsecti on (3), after t hesectioodd tbhreacwkeertdss ,an
figure andsettentza¢no B8bral sube inserted.
[VideOrissaAct 11 of 1965, s. 2]
Orissa
Amendment of section 47A.0 In section 47A of the principal Act, in susection (2a), for the
words fAtwo yearso, the words fAthree yearso shall
[VideOrissa Act 1 of 2003, s. 5]
Orissa

(@) Amendment of section 4%.0 for subsection () the following subsection shallbe
substituted, namel$:

(1) where the registering officer under the Registration Act, 1908, (16 of 1908) while registering
any instrument of conveyance, exchange, gift, partition or settlement has reasons to believe that the
market value of the propgrivhich is the subject matter of such instrument has not been rightly set
forth in the instrument or is less than the minimum value determined in accordance with the rules
made under this Act, he shall, before registering such instrument, refer the tmalte Collector,
with an intimation in writing to the person concerned, for determination of the market value of such
property and the proper duty payable thereon.; and

(b) in subsection (2a) f or the words fAtruly setifioghhly
forth in the instrument or is less than the minimum value determined in accordance with the rules
made under this Acto shalll be substituted.

[VideOrissa Act 8 of 2009, s. 2]
Orissa

Insertion of new section 47A, Act 2 of 1899 8 After secton 47 of the Indian Stamp Act, 1899 (2 of
1899) (hereinafter referred to as the Principal Act), the following new section shall be inserted,damely:

47-A. Instruments under-valued how to be dealt withd (1) If the registering officer appointed
under the ndian Registration Act, 1908, while registering any instrument transferring any property, has
reasons to believe that the value of the property or the consideration, as the case may be, has not been
truly set forth in the instrument, he may, after regiag such instrument, refer the same to the Collector
for determination of the value or consideration, as the case may be, and the proper duty payable thereon.

41



(2) On receipt of a reference under sdztion {) the Collector shall, after giving theapies a
reasonable opportunity of being heard and after holding an enquiry in such manner as may be prescribed
by rules made under this Act, determine the value or consideration and the duty as aforesaid and the
deficient amount of duty, if any, shall payable by the person liable to pay the duty.

(3) Any person aggrieved by an order of the Collector undetseation 2) may, within thirty days
from the date of the order, prefer an appeal before the District judge and all such appeals shall be heard
anddisposed of in such manner as may be prescribed by rules made under this Act.

[VideOrissa Act 35 of 196%. 4

Orissa

Amendment of Section 47A.0 In section 47A of the Principal Act, for suisections 1), (2) and
(2-a), the following suksections Ball be substituted, namely:

n(1l1) Where the registering officer under the R
instrument of conveyance, exchange, gift, partition or settlement has reason to believe that the market
value of the prop#y which is the subject matter of such instrument has not been truly set forth in the
instrument, he may, after registering such instrument, refer the matter to the Collector for determination
of the market value of such property and the proper duty pagtadreon.

(2) On receipt of a reference under sdztion (1), the Collector shall, after giving the parties an
opportunity of making their representations and after holding an enquiry in such manner as may be
prescribed by rules made under this Actedmine the market value of the property which is the subject
matter of such instrument, and the duty as aforesaid and the deficient amount, if any, shall be payable by
the person liable to pay the duty.

(2-a) The Collector mayuo motuwithin two years fom the date of registration of such instrument,
not already referred to him under ssdxtion L), call for and examine the instrument for the purpose of
satisfying himself as to the correctness of the market value of the property which is thensatbgraf
such instrument and the duty payable thereon and if after such examination, he has reason to believe that
the market value of such property has not been truly set forth in the instrument, he may determine the
market value of such properand the duty as aforesaid in accordance with the procedure provided for in
subsection 2) and the deficient amount of duty , if any, shall be payable by the person liable to pay the
dutyo.

[VideOrissaAct 7 of 1987, s. 6]
Tripura

In the Indian Stamp Actl899 as in force in the State of Tripura, after section 47, the following new

section shall be inserted namedy:

M7 AO0 l nstrument s o f vatuedn hoevyt@ bec dealt entitrc:d (1) If ihe e r
Registering Officer appointed under the Indian RedistmaAct, 1908 (Central Act XVI of 1908), while
registering any instrument of conveyance, exchange, gift or partition, has reason to believe that the value
of the property which is the subject matter of the instrument, as has been set forth theremtimlotie
market value thereof and proper duty has not been paid he may, after registering such instrument, refer
the same to the Collector for determination of the mavkéie of such property and the proper duty
payable thereon.

(2) On receipt of a refrence under SuBection (1), the Collector shall, after giving the parties a
reasonable opportunity of being heard and after holding an enquiry in such manner as may be
prescribed by rules made under this Act, determine the market value of such progéttg aroper
duty payable theon and then return the instrument to the Registering Officer after making and
endorsement over his signature thereon indicating the market value of the property so determined and
deficient amount of duty, if any, that shiaél payable by the person liable to pay the duty.

(3) The Collector may, within a period of two year from ttade of registration of any instrument
of conveyance, exchange, gift or partition, abeady sent to him under sabction (I), call for as
examne the instrument for the purpose of satisfying himself as to the correctness of the market value
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of the property which is the subject matter of such instrument and the duty paid thereon and if after
such examination, he has reasons to believe that tHemarue of such property has not been truly

set forth in the instrument and the proper duty has not been truly set forth in the instrument and the
proper duty has not been paid, he may determine the market value thereof and the proper duty payable
thereon in accordance witkthe provision of susection (2). The difference, if any between the duty
determined by the Collector and the duty already paid shall be payable by the person fiaplého

duty on the instrument:

Provided that nothing in this stdection shall apply to any instrument registered before the date of
the commencement of the Indian Stamp (Tripura Third Amendment) Act, 1984.

(4) Any person aggrieved by an order of the Collector undessation (2) or sulsection (3) may
appeal to thempellate authority specified in stgection (5), All such appeals shall be preferred within
such time, and shall be heard and disposed of in siaciner, as may be prescribed by rules made
under this Act.

(5) The State Government shall, by a Notificationthie Official Gazette, appoint a person not
below the rank of a Secretary of any Department to be the appellate authority referred to in
subsection (4).

(6) The amount of deficient duty, if any, shall be paid by deposit into Governmesuilydsy the
person, liable to pay the duty, within a period of thirty days from the date of Notice in this behalf from
the Registering Officer and in case of default in payment, such amount shall be recovered as arrears of
land revenue.

Explanation For the purpose of the section the market value of any property shall be estimated to
be the price which in the opinion of the Collector or the appellate authority, as the case may be, such
property would have fetched, if sold in the open market on the dasecdton of the instrument of
conveyance, exchange gift or portion.

[VideTripura Act 2 0f1984 s. 2]
Meghalaya

Insertion of new Section 47A in Act 11 of 1898 In the Indian Stamp Act,1899 after the
existing Section 47, the following new Section as SactibA, shall be inserted, namely

f7A. Instruments undervalued how to be dealt withd (1) If registering officer appointed
under the Indian Registtion Act, 1908, while registering any instrument transferring any property,
has reason to believe thattkalue of the property or the consideration, as the case may be has not
been truly set forth in the instrument, he may, after registering such instrument, refer the same to the
Deputy Commissioner, for determination of the value or consideration, aggbemay be, and the
proper duty payable thereon

(2) On receipt of the reference under-selstion (1), the Deputy Commissioner shall, after giving
the parties a reasonable opportunity of being heard and after holding an enquiry in such manner as
may be pescribed by rules made under this Act, by order, determine the value of the property or the
consideration and the duty aforesaid; and the deficient amount of duty, if any, shall be payable by the
person liable to pay the duty and, on payment of such the&ypeputy Commissioner shall endorse a
certificate of such payment on the instrument under his seal and signature.

(3) The Deputy Commissioner magyo motuwithin six months from the date of registration of
any instrument not already referred to him emsubsection (1), call for and examine the instrument
for the purpose of satisfying himself as to the correctness of its value or consideration, as the case
may be, and the duty payable thereon, and if after such examination, he has reason to lidleve tha
value of consideration has not been truly set forth in the instrument, she may determine the value or
consideration and the duty aforesaid in accordance with procedure provided forsiecgab (2);
and the deficient amount of duty if any, shallgag/able by the person liable to pay the duty and, on
the payment of such duty the Deputy Commissioner shall endorse a certificate of such payment on the
instrument under his seal and signature.
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(4) Any person aggrieved by an order of the Deputy Commissiander sulsection (2) or sub
section (3) may appeal to the Meghalaya Board of Revenue.
(5) An appeal undesubsection (4) shall be filed within 90 (ninety) days of the date of the order
sought to be appealed against. o
[VideMeghalaya Act 8 of 1983, 8]

Uttarakhand
Amendment of section 47A.0 In section 47A of the Principal Act,-

(a) For subsection (1), the following subections shall be substituted, namely

"(1) (@) If the market value of any property which is the subject of any instrumemthich
duty is chargeable on the market value of the property as set forth in such instrument, is less than
even the minimum value determined in accordance with the rules made under this Act, the registering
officer appointed under the Registration Act, 83hall, notwithstanding anything contained in the
said Act, immediately after presentation of such instrument and before accepting it for registration
and taking any action undsection 52f the said Act, require the person liable to pay stamp duty
unde section 29, to pay the deficit stamp duty as computed on the basis of the minimum value
determined in accordance with the said rules and return the instruments for presenting again in
accordance witkection 23f the Registration Act, 1908;

(b) When thedeficit stamp duty required to be paid under clause (a), is paid in respect of any
instrument and the instrument is presented again for registration, the registering officer shall certify
by endorsement thereon, that the deficit stamp duty has beem paspéect thereof and the name and
the residence of the person paying them and register the same;

(c) Notwithstanding anything contained in any other provisions of this Act, the deficit stamp duty
may be paid under clause (a) in the form of impressed stampaining such declaration as may be
prescribed,;

(d) If any person does not make the payment of the deficit stamp duty after receiving the order
referred to in clause (a) and presents the instrument again for registration, the registering officer shall,
before registering the instrument, refer the same to the Collector, for determination of the market
value of the property and the proper duty payable thereon.

(b) in subsection (3) of section 4/ the following explanation shall be inserted, hamely:

"ExplanationThe payment of deficit stamp duty by any person under any order of registering
officer under suisection (1) shall not prevent the Collector from initiating proceedings on any
instrument under sub section (3)."

(c) after subsection (4), the fébwing subsection shall be inserted namely:

"(4-A) The Collector shall also require along with the deficit stamp duty or penalty required to be
paid under clause (ii) of stdection (4), the payment of a simple interest at the rate of one and a half
percent per mensem on the amount of deficit stamp duty calculated from the date of the execution of
the instrument till the date of actual payment;

Provided that the amount of interest under thisSettion shall be recalculated if the amount of
deficit stanp duty is varied on appeal or revision or by any order of a competent court or authority.

(4-B) The amount of interest payable under sub sectioh) (ghall be added to the amount due
and be also deemed for all purposes to be part of the amount requieegdial.

(4-C) Where realization of the deficit stamp duty remained stayed by any order of any court or
authority and such order of stay is subsequently vacated, the interest referred teantisui(4A)
shall be payable also for any period duringakhsuch order of stay remained in operation.

(4-D) Any amount paid or deposited by or recovered from, or refundable to, a person under the
provision of this Act, shall first be adjusted towards the deficit stamp duty or penalty outstanding
against him anthe excess if any, shall then be adjusted towards the interest, if any, due from him."

[Vide Uttarakhand Act 1 of 2016, s. 8]
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Uttar Pradesh

Amendment of section 48 In section 47A of the principal Act, in susection (4), for the words,

AChi ef bfnSsape tJttao Pradesh or any officer of the Stamp Department of the Board of

Revenueo, the words ACommi ssioner of Stamps or

Commissioner of Stamps or an Assistant Commissioner of Stamps or any officeizaat by the Board

of

Revenue in that behal fo shall be substituted.

[Vide Uttar Pradesh Act 6 of 1980, s. 8]
Amendment of section 47A.0 In section 47A of the principal Ach

(a) in subsection (1) for the words, "of conveyance, exchange, gift, settleraward or trust"
the words "on which duty is chargeable on the market value of the property” shaltidtituted

(b) in subsection (2) for the words "of conveyance, exchange, gift, settlement, award or trust"

where they occur for the first time, thrds "on which duty is chargeable on the market value of the

property” and for the said words where they occur for the second time, the words "of such

instrument" shall beubstituted

(c) in subsection (3), for the words "of conveyance, exchange, sgftlement, award or trust,”
the words "of the instrument" shall babstituted

(d) in subsection (4) for the words, "of conveyance, exchange, gift, settlement, award or trust,"

where they occur for the first time, the words "on which duty is chalgealthe market value of the

property" and for the said words, where they occur for the second time, the words "of such

instrument” shall beubstituted

[VideUttar Pradesh Act 11 of 1992 4.

Amendment of section 47A.8 In section 47A, in subsection( 4 ) , for t he words
wor ds-yfefacwrdo shal |l be substitut eustiatadi be deemed

[VideUttar Pradesh Act 20 of 1974, s. 5]

Substitution of section 47A8 For section 47A of the principal Act. the following sectioshall be

substituted, namely:

"47-A (1) If the market value of any property which is the subject of any instrument, on which

duty is chargeable on market value of such property, as set forth in such instrument, is less than even

the minimum value detmined in accordance with the rules made under this Act, the registering

officer appointed under the Registration Act, 1908 shall, before registering the instrument, refer the

same to the Collector for determination of the market value of such propertyheamioper duty
payable thereon.

(2) On receipt of a reference under smdation (1) the Collectahall, after giving the parties
a reasonable opportunity of being heardl after holding an inquiry in such manner as many be
prescribed byules made undehis Act, determine the market value of the propestych is the
subject of such instrument and the proper duty payabkeon.

(3) The Collector maysuo motuyor on a reference from apurt or from the Commissioner
of Stamps or an Addition&ommisioner of Stamps or a Deputy Commissioner of Stamps or an
Assistant Commissioner of Stamps or any officer authorized bysthie Government in that
behalf, within four years from the date odgistration of any instrument on which duty is
chargeable on thmarket value of the property not already referred to him undesestipn(1)
call for and examine the instrument for the purpossatisfying himself as to the correctness of
the market value of thgroperty which is the subject for of such instrumamnid the dutyayable
thereon and if after such examination he has reason to b#lgvenarket value of such property
has not been truly set forth in sugtstrument he may determine the market value of such
property andhe duty paable thereon :

Provided thatwith the prior permission of the StaB®vernment, an action under this sdztion
may be taken after period of four years but before a period of eight years from the date of
registration of the instrument on which duty is chargeable oméheet value of the properly.
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(4) If on enquiry under subection (2) and examination underbsection (3) the Collector finds
the market value of the propergy :

(i) truly set forth and the instrument duly Stamped, he shall certify by endorsementshat it i
duly stamped and return it to the person who made the reference ;

(i) not truly set forth and the instrument not duly stampedtnedl require the payment of
proper duty or the amount requirednbake up the deficiency in the same together with a penalt
of anamount not exceeding four time the amount of the proper duty adefi@ent portion
thereof.

(5) The instrument produced before the Collector underssation(2) or under sutsection (3)
shall be deemed to have cobefore him in the performaacf his functions.

(6) In case the instrument is not produced within the pespatified by the Collector, he may
require payment of deficit stantquty, if any, together with penalty on the copy of the instrument in
accordance with the procedure laid aow subsections (2) and (4)."

[Vide Uttar Pradesh Act 22 of 1998, s. 6]
Amendment of section 47A.8 in section 47A of the principal Act)
(a) for subsection (1), the following subection shall beubstitutegdnamelyd

"(2) (a) If the market value ofng property which is the subject of any instrument, on which duty
is chargeable on the market value of the property as set forth in such instrument, is less than even the
minimum value determined in accordance with the rules made under this Act, theriregyistficer
appointed under the Registration Act, 1908 shall, notwithstanding anything contained in the said Act,
immediately after presentation of such instrument and before accepting it for registration and taking
any action under section 52 of thedsAict, require the person liable to pay stamp duty under section
29, to pay the deficit stamp duty as computed on the basis of the minimum value determined in
accordance with the said rules and return the instrument for presenting again in accordance with
section 23 of the Registration Act, 1908.

(b) When the deficit stamp duty required to be paid under clause (a), is paid in respect of any
instrument and the instrument is presented again for registration, the registering officer shall certify
by endorsemdrthereon, that the deficit stamp duty has been paid in respect thereof and the name and
the residence of the person paying them and register the same.

(c) Notwithstanding anything contained in any other provisions of this Act, the deficit stamp duty
may ke paid under clause (a) in the form of impressed stamps containing such declaration as may be
prescribed.

(d) If any person does not make the payment of deficit stamp duty after receiving the order
referred to in clause (a) and presents the instrumenh &graregistration, the registering officer shall,
before registering the instrument, refer the same to the Collector, for determination of the market value of
the property and the proper duty payable thereon."

(b) in subsection (3), the following explatian shall banserted namely :d

Explanation:d The payment of deficit stamp duty by any person under any order of registering
officer under suksection (1) shall not prevent the Collector from initiating proceedings on any
instrument under subection 8)."

(c) after subsection (4), the following subections shall bmserted namely &

(4-A) The Collector shall also require along with the deficit stamp duty or penalty required to be
paid under clause (ii) of stgection (4), the payment of a simpiedrest at the rate of one and half
per cent per mensem on the amount of deficit stamp duty calculated from the date of the execution of
the instrument till the date of actual payment :

Provided that the anomt of interest under this stdection shall beecalculated if the amount of
deficit stamp duty is varied on appeal or revision or by any order of a competent court or authority
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(4-B) The amount of interest payable under-sabtion (4A) shall be added to the amount due
and be also deemed for all puses to be part of the amount required to be paid.

(4-C) Where realization of the deficit stamp duty remained stayed by any order of any court or
authority and such order of stay is subsequently vacated, the interest referred tsantsub(4A)
shall ke payable also for any period during which such order of stay remained in operation.

(4-D) Any amount paid or deposited by, or recovered from, or refundable to, a person under the
provision of this Act, shall first be adjusted towards the deficit stamp @upenalty outstanding
against him and the excess, if any, shall then be adjusted towards the interest, if any, due front him."

[VideUttar Pradesh Act 38 of 2001, s. 7]
Amendment of section 47A.0 In section 47A of the principal, Acd

(a) in subsectin (1) for the words. "is less than that determined in accordance with any rules
made under this Act", the words, "is less than even the minimum value determined in accordance
with any rules made under this Act shallsubstituted

(b) in subsection &), for the words, "or on a reference from Chief Inspector of Stamps, Uttar
Pradesho the words, “or on a reference from ari
Pradesh or any officer of the Stamp Department of the Board of Revenue." shaktiteited

[VideUttar Pradesh Act 49 of 1975, s. 6]

48. Recovery of duties and penaltied All duties, penalties and other sums required to be paid
under this Chapter may be recovered by the Collector by distress and sale of the movable property of the
person from whom the same are due, or by any other process for the time being in force for the recovery
of arrears of landevenue.

STATE AMENDMENT

Orissa

Amendment of Section 48A.8 For Section 48\ of the Principal Act, the following section shall be
substiuted, namelyd

fi48-A. Notwithstanding anything contained in this Act, no certificate or endorsement under this Act ,
in respect of any instrument chargeable in the State of Orissa with a higher rate of duty under this Act,
for the time being in force ammended from time to time by the Orissa Acts shall be received in
evidence or be in any way valid in respect of the payment of duty on such instrument or in respect of the
chargeability of such instrument with duty unless the duty chargeable thed@rissa Act, has been
paid on such instrument. 0.

[VideOrissa Act 7 of 1987, s. 7]

Uttar Pradesh

Amendment of section 48 For section 48 of the principal Act, the following section shall be
substitutednamely 8

"48. All duties penalties and otherrss required to be paid under this Act may be recovered by the
Collector by distress and sale of the movable property of the person from whom the same are due or by
any other process for the time being in force for the recovery of arrears of land revenue."

[VideUttar Pradesh Act 49 of 1975, s. 7]
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CHAPTER V
ALLOWANCES FOR STAMPS IN CERTAIN CASES

49. Allowance for spoiled stampsd Subject to such rules as may be made![tlye ?[State

Government]] as to the evidence to be required, or the enquiry to be thad€pllector may, on
application made within the period prescribed in section 50, and if he is satisfied as to the facts, make
allowancefor impressed stamps spoiled in the cases herein after mentioned, Bamely:

() the stamp on any paper inadvertenthd aundesignedly spoiled, obliterated or by error in
writing or any other means rendered unfit for the purpose intended before any instrument written
thereon is executed by any person

(b) the stamp on any document which is written out wholly or in pattwhich is not signed or
executed by any party thereto

(c) in the case of bills of exchandpayable otherwise than on demarntf* or promissory
note®

(1) the stamp oAany such bill of exchangé&}** signed by or on behalf of the drawer which

has notbeen accepted or made use of in any manner whatever or delivered out of his hands for any
purpose other thaoy way of tender for acceptance:

provided that the paper on which any such stamp is impressed, does not bear any signature
intended as or for thacceptance of any bill of exchang&* to be afterwards written thereon:

(2) the stamp on any promissory note signed by or on behalf of the maker which has not
been made use of in any manner whatever or delivered out of his hands:

(3) the stamp used ortended to be used f&any such bill of exchangé&f** or promissory
note signed by, or on behalf of, the drawer thereof, but which from any omission or error has
been spoiled or rendered useless, although the same, being a bill of eXxéttangey have
been presented for acceptance or accepted or endorsed, or, being a promissory note, may have
been delivered to the payee: provided that another completed and duly stamped bill of exchange
3% or promissory note is produced identical in every particulezept in the correction of
such omission or error as aforesaid, with the spoiled®bifl or note;

(d) the stamp used for an instrument executed by any party theret@which
(1) has been afterwards found to be absolutely void irflam the beginning:

(2) has been afterwards found unfit, by reason of any error or mistake thereihg for
purpose originally intended:

(3) by reason of the death of any person by whom it is necessary that it should be executed,
without having executed the same, or of the gaffof any such person to execute the same,
cannot be completed so as to effect the inten@dedaction in the form proposed:

(4) for want of the execution thereof by some material party, and his inability or refusal to
sign the same, is in fact incommednd insufficient for the purpose for which it was intended

(5) by reason of the refusal of any person to act under the same, or to advance any money
intended to be thereby secured, or by the refusal oranoeptance of any office thereby
granted, totdy fails of the intended purpose

©CONOURWNER

Subs. by the A.O 1937, for Athe L. G.O.

Subs. by the A.O 1950, for fAcollecting Governmento.
. Ins. by Act 5 of 1927, s. 5.
. The word fACGHeéipueso omitted b
. Subs. by, s. 5bid,f or Afany bill of exchangeo.

The words fAor HbHhequedo omitted by s 5

The words fior chequed omitted by Ac.t 5’ of 1927 s. 5.
.Subs. bys.5hid, for Aany bill of exchangeo.
The word Achéided omitted by s
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(6) becomesuseless in consequence of the transaction intended to be thereby effected being
effected by some other instrument between the same parties amagbe stamp of not less
value:

(7) is deficient in value and ¢htransaction intended to be thereby effected has been effected
by some other instrument between the same parties aniddpa stamp of not less value:

(8) is inadvertently and undesignedly spoiled, and in lieu whereof another instrument made
between thesame parties and for the same psis executed and duly stamped:

Provided that, in the case of an executed instrument, no legal proceeding has been commenced
in which the instrument could or would have been given or offered in evidence and that the
instrument is given up to be cancelled.

Explanationd The certificate of the Collector under section 32 that the full duty with which an
instrument is chargeable, has been paid is an impressed stamp within the meaning of this section.

50. Application for relief under section 49 when to be madé The application for relief under
section 49 shall be made within the following periods, that is t@ say,

(1) in the cases mentioned in claudg(g), within two montlts of the date of the instrument:

(2) in the case of atamped paper on which no instrument has been executed by any of the parties
thereto, within six monthsfi@r the stamp has been spoiled:

(3) in the case of a stamped paper in which an instrument has been executed by any of the parties
thereto, within sixmonths after the date of the instrument, or, if it is not dated, within six months after
the execution thereof by the person by whom it was first or alone executed:

Provided that

(a) when the spoiled instrument has been for sufficient reasons sent é{indif], the
application may be made within six months after it has been received Bfcklial ;

(b) when, fom unavoidable circumstances, any instrument for which another instrument has been
substituted, cannot be given up to be cancelled withiratbeesaid period, the application may be
made within six months after the date of execution of the substituted instrument.

51. Allowance in case of printed forms no longer required byCorporations.d The Chief
Controlling Revenuauthority?[or the Collecto if empowered by the Chief Controlling Revenue
authority in this behalf] may, without limit of time, make allowance for stamped papers used for printed
forms of instrumentgby any banker or] by any incorporated company or other body corporate, ifyfor an
sufficient reason such forms have ceased to be required by tHfbsakkr], company or body corporate:
provided that such authority is satisfied that the duty in respect of such stamped papers has been duly
paid.

52. Allowance for misused stamps® (a) When any person has inadvertently used for an instrument
chargeable with duty, a stamp of a description other than that prescribed for such instrument by the rules
made under this Act, or a stamp of greater value than was necessary, or has inadvesteatly ssamp
for an instrument not chargeable with any duty; or

(b) when any stamp used for an instrument has been inadvertently rendered useless under section 15,
owing to such instrument having been written in contravention of the provisions of s&;tion 1

the Collector may, on application made within six months after the date of the instrument, or, if it is not
dated, within six months after the execution thereof by the person by whom it was first or alone executed,
and upon the instrument, if chargeabith duty, being restamped with the proper duty, cancel and allow

as spoiled the stamp so misused or rendered useless.

1. Subs. by Act 43 of 1948%6). s. 2, for fAthe Stateso (w.e.f.
2. Ins. by Act 4 of 1914, s. 2 and the Schedule Pt. 1.
3. Ins. by Act 5 of 1906, s. 6.
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53. Allowance for spoiled or misused stamps how to be mad® In any case in which allowance is
made for spoiled or misused stamps, tiolgCtor may give in lieu theredf

(a) other stamps of the same description and value; or
(b) if required and he thinks fit, stamps of any other description to the same amount in value; or

(c) at his discretion, the same value in money, deduéfteg naepaise] for each rupee or
fraction of a rupee.

54. Allowance for stamps not required for used When any person is possessed of a stamp or
stamps which have not been spoiled or rendered unfit or useless for the purpose intended, but for which
he has no imediate use, the Collector shall repay to such person the value of such stamp or stamps in
money, deducting[ten nayepaise] for each rupee or portion of a rupee, upon such person delivering up
the same to be cancelled, and provimghe Collector's satiatiord

(a) that such stamp or stamps were purchased by such person latta dideintention to e
them; and

(b) that he has paid the full price thereof; and

(c) that they were so purchased within the period of six months next preceding the datehon whic
they were so delivered:

Provided that, where the person is a licensed vendor of stamps, the Collector may, if he thinks fit,
make the repayment of the sum actually paid by the vendor without any such deduction as aforesaid.

[54A. Allowances for stampsn denominations of anna$ Notwithstanding anything contained in
section 54, when any person is possessed of a stamp or stamps in any denominations, other than in
denominations of annas four of multiples thereof and such stamp or stamps has or have spuileelen
the Collector shall repay to such person the value of such stamp or stamps in money calculated in
accordance with the provisions of ssiction 2) of section 14 of the Indian Coinage Act, 1908 ,0f
1906) upon such person delivering up, wittgix months from the commencement of the Indian Stamp
(Amendment) Act,195819 of 1958) such stamp or stamps to the Collector.]

3[54B. Allowances for Refugee Relief Stampd Notwithstanding anything contained in section 54,
when any person is possessedtafps bearing the inscriptidgiRefugee Religf (being stamps issued in
pursuance of section 3A before its omission) and such stamps have not been spoiled, the Collector shall,
upon such person delivering up, within-ssonth, from the commencement of thefiyjee Relief Taxes
(Abolition) Act, 1973(13 of 1973) such stamps to the Collector, refund to such person the value of such
stamps in money or give in lieu thereof other stamps of the same value:

Provided that the State Government may, with a view tbtéding expeditious disposal of claims for
such refunds, specify, in such manner as it deems fit, any other procedure which may also be followed for
claiming such refursl]

55. Allowance on renewal of certain debenture® When any duly stamped debentiseenewed
by the issue of a new debenture in the same terms, the Collector shall, upon application made within one
month, repay to the person issuing such debenture, the value of the stamp on the original or on the new
debenture, whichever shall be less:

Provided that the original debenture is produced before the Collector and cancelled by him in such
manner ag[the State Governmgniay direct.

Explanationd A debenture shall be deemed to be renewed in the same terms within the meaning of
this section natithstanding the following changés:

1. Subs. by Act 19 of 1916858).s. 8, for fAone annaodo (w.e.f. 1
2. Ins. by Act 19%f 1958, s. 9(w.e.f. 1:10-1958).

3. Ins. by Act 13 of 1973, s. 2 (w.e.£411973).

4. Subs. by the A. O. 1937, for Athe G.G. in C.o.

50



(a) the issueof two or more debentures in place of one original debenture, the total amount
secured being the same;

(b) the issue of one debenture in place of two or more original debentures, the total amount
secured bing the same;

(c) the substitution of the name of the holder at the time of renewal for the name of the original
holder; and

(d) the alteration of the rate of interest or the dates of payment thereof.
CHAPTER VI
REFERENCE AND REVISION

56. Control of, and statement of case to, Chief Controlling Revenuauthority .0 (1) The powers
exercisable by a Collector under Chapter IV and Chaptgand under clausea) of the first proviso to
section 26] shall in all cases be subject to the control of the Chief GiogtiRevenueauthority.

(2) It any Collector, acting under section 31, section 40 or section 41, feels doubt as to the amount of
duty with which any instrument is chargeable, he may draw up a statement of the case, and refer it, with
his own opinion themn, for the decision of the Chief Controlling Reveraughority.

(3) Such authority shall consider the case and send a copy of its decision to the Collector, who shall
proceed to asses and charge the duty (if any) in conformity with such decision.

STATE AM ENDMENT
Uttarakhand

Amendment of section 5@ In Section 560f the Principal Act, after subection (1) thefollowing
subsection shall be inserted, namely:

"(1-A) Notwithstanding anything contained in any other provisions of this Act, any person Imcludin
the Government aggrieved by any order of the Collector under cHslptenapterV or under clause (a)
of the first proviso to section 26 may, within 60 days from the date receipt of such order, prefer an appeal
against such order to the Chairman, BoafdRevenue who shall, after giving the parties a reasonable
opportunity of being heard consider the case and pass such order thereon as he thinks just and proper anc
the order so passed shall be final.

Provided that no application for stay of recovery ny aisputed amount of stamp duty including
interest thereon or penalty shall be entertained unless the applicant has furnished satisfactory proof of the
payment of not less than one third of such disputed amount.

Provided further that where the ChairmamaBl of Revenue passes an order for the stay of recovery
of any stamp duty, interest thereon or penalty or for the stay of the operation of any order appealed
against and such order results in the stay of recovery of any stamp duty, interest therealtyprspeh
stay order shall not remain in force for more than 30 days unless the appellant furnishes adequate security
to the satisfaction of the Collector concern for the payment of the outstanding amount.”

[Vide Uttarakhand Act 1 of 2016, s. 9]
Uttar Pradesh

Amendment of section 5@ In section 56 of the principal Act, after sabction (1), the following
subsection shall benserted namely 39

"(1-A) Notwithstanding anything contained in any other provisions of this Act, any person including
the Govenment aggrieved by an order of the Collector under ChdyjteChapterV or under clause (a)
of the first proviso to section 26 may, within sixty days from the date receipt of such order, prefer an
appeal against such order to the Chief Controlling Revénttgority, who shall, after giving the parties a
reasonable opportunity of being heard consider the case and pass such order thereon as he thinks just anc
proper and the order so passed shall be final :

1. Ins. by Act 15 of 1904, s. 7.
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Provided that no application for stay of recoveryaaly disputed amount of stamp duty including
interest thereon or penalty shall be entertained unless the applicant has furnished satisfactory proof of the
payment of not less than one third of such disputed amount ;

Provided further that where the Chiebi@rolling Revenue Authority passes an order for the stay of
recovery of any stamp duty, interest thereon or penalty or for the stay of the operation of any order
appealed against and such order results in the stay of recovery of any stamp duty, heleyestdr
penalty, such stay order shall not remain in force for more than thirty days unless the appellant furnishes
adequate security to the satisfaction of the Collector concerned for the payment of the outstanding
amount."

[Vide Uttar Pradesh Act 38 @001, s. 8]

57. Statement of case by Chie€Controlling Revenueauthority to High Court .0 (1) The Chief
Controlling Revenuauthority may state any case referred to it under section 56&estibn g), or
otherwise coming to its notice, and refer suctecasth its own opinion thereah,

(a) if it arises in a Statao the High Court for that State;
?[(b) if it arises in the Union territory dhe Delhi, to the High Court of Delhi;]

3% * * * *

4(c) if it arises in the Union territory ahe Arunachal Pradesh or Mizoram, to the Gauhati High
Court (the High Court of Assam, Nagaland, Meghalaya, Manipur and Tripura;)]

(d) if it arises in the Union territory of the Andaman and Nicolsiands, to the HiglCourt at
Calcutta;

(e) if it arises in the Union territory of tiLakshadweep}io the High Court of Kerala;]

°[(e@ if it arises in the Union territory ofhe Chandigarh, to the High Court of Punjab and
Haryana;]

[(f) if it arises in the Union territy of Dadra and Nagar Haveli, to the High Court of Bompay

(2) Every such case shall be decided by not less than three Judges of the High*€aumhich it
is referred, and in case of difference the opinion of the majority shall prevail.

58. Power d High Court to call for further particulars as to case statedd If the High Court***
is not satisfied that the statements contained in the case are sufficient to enable it to determine the
guestions raised thereby, the Court may refer the case back Retlenueauthority by which it was
stated, to make such additions thereto or alterations therein as the Court may direct in that behalf.

59. Procedure in disposing of case statedl (1) The High Court?*** upon the hearing of any such
case, shall decide eéhquestions raised thereby, and shall deliver its judgment thereon containing the
grounds on which such decision is founded.

1. Subs. by the A.O. (No. 2) 1956, for claussBs¢ ().
2. Subs. by the Punjab Reardsation and Delhi High Court (Adaptation of Laws on Union Subjects) Order, 1968, s. 3 and Sch.
for clause ) (w.e.f. £11-1966).
3. Clauselgb) ins. by s. 3 and the Schedildéd. And omitted by the State of Himachal Pradesh (Adaptation of Laws on Union
Subjects) Order, 1973, s. 3 and Sch. (w.e f12971).
4. Subs. by the NortRastern Areas (Reorganisation) (Adaptation of Laws on Union Subjects) Order 1974, s. 3 and the Schedule
for clause €) (w.e.f. 2:1-1972).
5. Subs. by the Laccadive, MinicogdhAmindivi Islands (Alteration of Name) Adaptation of Laws Order, 1974, s. 3 and the
Schedule for fAthe Laccadive, -1M419%3).coy and Amindi vi Il sl ands
6. Ins. by the Punjab Reorganisation and Delhi High Court (Adaptation of Laws on UtiaetSuOrder, 1968, s. 3 and Sch.
(w.e.f. :11-1966).
7. Ins. by Reg. 6 of 1963, s. 2 and the First Sch.
8. The words Chief Court or Judicial Commissionerds Court
9. The words Chief Court onmittedhythed A@ 19%48. Commi ssi onerés Court

1 Jen 13
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(2) The Courtshall send to the Revenaathority by which the case was stated, a copy of such
judgment under the seal of the Coand the signature of the Regist and the Revendauthority shall,
on receiving such copy, dispose of the case conformably to such judgment.

60. Statement of case by other Courts to High Courd (1) If any Court, other than a Court
mentioned in sectioB7, feels doubt as to the amount of duty to be paid in respect of any instrument
under provisod) to section 35the Judge may draw up a statement of the case and refer it, with his own
opinion thereon, for the decision of the High Cdtrt to which, if he were the Chief Controlling
Revenueauthority, he would, under section 57, refer the same.

(2) Such Court shall deal with the case as if it had been referred under section 57, and send a copy of
its judgment under the seal of the Court and the signatuthe Registrar to the Chief Controlling
Revenueauthority and another like copy to the Judge making the reference, who shall, on receiving such
copy, dispose of the case conformably to such judgment.

(3) Reference made under subection (), when madéy a Court subordinate to a District Court,
shall be made through the District Court, and, when made by any subordinate Revenue Court, shall be
made through the Court immediately superior.

61. Revision of certain decisions of Courts regarding the sufficiaay of stamps & (1) When any
Court in the exercise of its civil or revenue jurisdiction or any Criminal Court in any proceeding under
Chapter XII or Chapter XXXVI of the Code of Criminal Procedure, 189&f 1898), makes any order
admitting any instrumenh evidence as duly stamped or as not requiring a stamp, or upon payment of
duty and a penalty under section 35, the Court to which appealsrfiedr references are made by, such
first-mentioned Court may, of its own motion or on the application ofCibiector, take such order into
consideration.

(2) If such Court, after such consideration, is of opinion that such instrument should not have been
admitted in evidence without the payment of duty and penalty under section 35, or without the payment
of a higher duty and penalty than those paid, it may record a declaration to that effect, and determine the
amount of duty with which such instrument is chargeable, and may require any person in whose
possession or power such instrument then is, to produceathe, @nd may impound the same when
produced.

(3) When any declaration has been recorded undesesction 2), the Court recording the same shall
send a copy thereof to the Collector, and, where the instrument to which it relates has been impounded or
is atherwise in the possession of such Court, shall also send him such instrument.

(4) The Collector may thereupon, notwithstanding anything contained in the order admitting such
instrument in evidence, or in any certificate granted under section 42, ortionsé8, prosecute any
person for any offence against the Stdays which the Collector considers him to have committed in
respect of such instrument:

Provided that] 1

(a) no such prosecution shall be instituted where the amount (including duty and/pesédh,
according to the determination of such Court, was payable in respect of the instrument under section
35, is paid to the Collector, unless he thinks that the offence was committed with an intention of
evading payment of the proper duty;

(b) exceptfor the purposes of such prosecution, no declaration made under this section shall
affect the validity of any order admitting any instrument in evidence, or of any certificate granted
under section 42.

STATE AMENDMENT
Uttar Pradesh

Amendment of section &. i In section 61 of the principal Act, in sigection {), for thewords and
figures "Chapter XII or Chapter XXXVI of the Code Gfiminal Procedure, 1898," the worth and figures
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"sections 1250 128 and sections 145 to 148 of the Code of Criminal Proeedil973" shallbe
substitute

[Vide Uttar Pradeslct 6 of 1980, s9]
CHAPTER VII
CRIMINAL OFFENCES AND PROCEDURE
62. Penalty for executing, etc., instrument not duly stamped (1) Any persoin i

(a) drawing, making, issuing, endorsing or transferringsigning otherwise than as a witness, or
presenting for acceptance or payment, or accepting, paying or receiving payment of, or in any manner
negotiating, any bill of exchandpayable otherwise than on demard#j* or promissory note
without the same beg duly stamped; or

(b) executing or signing otherwise than as a withess any other instrument chargeable with duty
without the same being duly stamped; or

(c) voting or attempting to vote undemyaproxy not duly stamped
shall for every such offence berpshable with fine which may extend to five hundred rupees:

Provided that, when any penalty has been paid in respect of any instrument under section 35, section
40 or section 61, the amount of such penalty shall be allowed in reduction of the fine,)(if any
subsequently imposed under this section in respect of the same instrument upon the person who paid such
penalty.

(2) If a sharewarrant is issued without being duly stamped, the company issuing the same, and also
every person who, at the time when iigsued, is the managing director or secretary or other principal
officer of the company, shall be punishable with fine which may extend to five hundred rupees.

STATE AMENDMENT
Arunachal Pradesh

Amendment of sections 623 In the Indian Stamp act, 1899 (21899) in its application to the state
of Arunachal Pradesh.

(1) (i) in section 62, in clause (c), for th
rupeeso shall be substituted.

(i) in section 62jn subsecti on (2), for thepeavnd dst liid i we
thousand rupeeso shall be substituted.

[Vide Arunachal Pradesh Act 3 of 2010, s. 2]

Uttarakhand
Amendment of section 62 In subsection (1) of section 62 of the Principal Act for the words,
ishall for everyabuehwibfhehitcepe Wkhi phnimah extend

substituted as follows, namely:

ishall for every such offence, be punishable w
[VideUttarakhand Act 1 of 2016, s. 10]

3[62A. Penalty for failure to comply with provisions of section 9AL (1) Any person wha, i

(a) being required under stgection {) of section 9A to collect duty, fails to collect the same; or

1. Ins. by Act 5 of 1927, s. 5.
2. The word fAcheildued omitted by s. 5,
3. Ins. by Act 7 of 2019, s. 18 (w.e.£7t2020).[Earlier notified w.e.f. 91-2020 followed by 34-2020]
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(b) being required under stdection §) of section 9A to transfer the duty toethState
Government within fifteen days of the expiry of the time specified therein, fails to transfer within
such time,

shall be punishable with fine which shall not be less than one lakh rupees, but which may extend up to
one per cenbf the collection otransfer so defaulted.

(2) Any person wh@

(a) being required under stdection b) of section 9A to submit details of transactions to the
Government, fails to submit the same; or

(b) submits a document or makes a declaration which is false or whibhpsuson knows or
believes to be false,

shall be punishable with fine of one lakh rupees for each day during which such failure continues or one
crore rupees, whichever is Igss.

Uttar Pradesh

Amendment of section 628 In section 62 of the principal Actyisubsection (1), for the words, "shall,

for every such offence, be punishable with fine which may extend to five hundred rupees", the words,
"shall, for every such offence, be punishable with imprisonment for a term which shall not be less than
one monthbut which may extend to six months and with fine which may extend to five thousand rupees"
shall besubstituted

[Vide Uttar Pradesh Act 38 of 2001, s. 9]

63. Penalty for failure to cancel adhesive stamjp Any person required by section 12 to cancel an
achesive stamp, and failing to cancel such stamp in manner prescribed by thaf skatidre puishable
with fine which may extend to one hundred rupees.

STATE AMENDMENT
Arunachal Pradesh
Amendment of sections 63,
(2) in section 6uWwndrfeodr rtuhpee ewsodr,d st hfieo nweo rhds A f |

substituted.
[Vide Arunachal Pradesh Act 3 of 2010, s. 2]

64. Penalty for omission to comply with provisions of section 27 Any person who, with intent to
defraud the Government,i

(a) executes aninstrument in which all the facts and circumstances required by section 27 to be
set forth in such instrument are not fully and truly set forth; or

(b) being employed or concerned in or about the preparation of any instrument, neglects or omits
fully and tuly to set forth therein all such facts and circumstances; or

(c) does any other act calculated to deprive the Government of any duty or penalty under this Act;

shall be punishable with fine which may extend to five thousand rupees.

STATE AMENDMENT
Orissa
Amendment of Section 64. nsect i on 64 of the Principal Act ,
|l iable to pay the duty shall also be Iiable to g

[VideOrissa Act 7 of 1987, s. 8]
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Arunachal Pradesh

Amendment of sections 64

(3) in section 64, in clause (c), foous anhde rwoped
shall be substituted.

[VideArunachal Pradesh Act 3 of 2010, s. 2]

Uttar Pradesh

Amendment of section 64 In. section @ of the principal Act, for the words, "with fine which may
extendtof i ve t housand r upe e sforatetmhwhichway edtand i thrmgmontlsso n m
or with fine which mayextend to ten thousand rupees or with both" shall be substituted.

[VideUttar Pradesh Act 22 of 1998, 4.
Insertion of new sections 64A and 64B. After section 64 of the principal Act, the following

sections shall be inserted, namdty

"64-A.Penalty for omission to comply with sections HA and article 25-A of Schedule IB.6 Any
person who either refuses or neglects to stamp a cepenteorduplicate (including counterfoil or carbon
ascopy) of any bill or cash memo on the date of its issue in accordance with Artidle2Schedule
B or fails to pay the duty in cash atcordance with section-A or where the same is paid in cash, fails
to maintain a proper account thereof in accordance witkssation (2) of section 1A, shall for every
such offence be punishable with fine which may extend to five hundred rupees

64B.Recovery of amount 0&d¢l) Where &niy peisdn liablé ta pay duty under .
this Act is convicted of an offence under section 62 or 64, in respect of any instrument (not being an
instrument specified in Entr9 1of List | in the Seventh Seule to the Constitution), the Magistrate
shall in addition to any punishment which may be imposed for such offence, direct recovery of the
amount of duty .and penalty, if arye under this Act from such person in respect of that instrument, and
such amunt shall also be recoverable as if it were a fine imposed by the Magistrate.

(2) Upon such recovery the Collector shall thereupon certify by endorsement on the instrument that
proper duty or penalty, as the case may be, has been levied in respect thereof

[VideUttar Pradesh Act 49 of 1975, s. 8]
65. Penalty for refusal to give receipt, and for devices to evade duty on receiptsAny person
whoj 1
(a) being required under section 30 to give a receipt, refuses or neglects to give the same; or

(b) with intent to defraud the Government of any duty, upon a payment of money or delivery of
property exceeding twenty rupees in amount or value, gives a receipt for an amount or value not
exceeding twenty rupees, or separates or divides the money or property gelideved;

shall be punishable with fine which may extend to one hundred rupees.

STATE AMENDMENT
Arunachal Pradesh
Amendment of section®5-
(4) in section 65, in clause (b), for the wi

rupees osubsthutetl. | be
[VideArunachal Pradesh 3 of 2010, s. 2]
66. Penalty for not making out policy or making one not duly stamped Any person who i

(a) receives, or takes credit for, any premium or consideration for any contract of insurance and
does not, wittlh one month after receiving, or taking credit for, such premium or consideration, make
out and execute a duly stamped policy of such insurance; or

(b) makes, executes or delivers out any policy which is not duly stamped, or pays or allows in
account, or grees to pay or allow in account, any money upon, or in respect of, any such policy;
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shall be puishable with fine with may extend to two hundred rupees.

STATE AMENDMENT

Arunachal Pradesh

Amendment of sections 66In section 66, in clause (b), forthewwadd s At wo hundred rup
ifive hundred rupeeso shall be substituted.

[VideArunachal Pradesh 3 of 2010, s. 2]

67. Penalty for not drawing full number of bills or marine policies purporting to be in setsi i
Any person drawing or executing a bifl @changé[payable otherwise than on demand] or a policy of
marine insurance purporting to be drawn or executed in a set of two or more, and not at the same time
drawing or executing on paper duly stamped the whole number of bills or policies of wtlichikbwr
policy purports the set to consishall be puaishable with fine which may extend to one thousand rupees.

STATE AMENDMENT
Arunachal Pradesh

Amendment of sections 67,
In section 67, for the wo twdthousaondmeedt tschiad d n b er e
[Vide Arunachal Pradesh 3 of 2010, s. 2]
A 68. Penalty for postdating bills, and for other devices to defraud the revenué Any person
who,T 1

(a) with intent to defraud the Governmenftduty, draws, makes or issues any bileathange or
promissory note bearing a date subsequent to that on which such bill or note is actually drawn or
made; oy

(b) knowing that such bill or note has been so fuaded, endorses, transfers, presents for
acceptance or payment, or accepts, payeaives payment psuch bill or note, or in any manner
negotiate the same;,or

(c) with the like intent, practices or is concerned in any act, contrivance or device not specially
provided for by this Act or any other law for the time being in force;

shdl be punishable with fine which may extend to one thousand rupees.

STATE AMENDMENT
Arunachal Pradesh

Amendment of sections 68

(7) in section 68, in clause (d),or t he word fone thousand rup
e

rupeeso shall be substitut
[VideArunachal Pradesh Act 3 of 2010, s. 2]

s
d.

69. Penalty for breach of rule relating to sale of stamps and for unauthorised sale (a) Any
person appointed to sell stamps who disobeys any rule made under section 74; and

(b) any person not so appointed wéwlls or offers for sale any stamp (other thdfiesm nayepaise or
five nayepaise] adhesive stamp)

shall be punishable with imprisonment for a term which may extend to six months, or with fine which
may extend to five hundred rupees, or with both.

1. Ins. by Act 5 of 1927, s. 5.
2.Subs.byAt 19 of 1958, s. 10, for-1049%8.e anna or half an annaod (
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STATE AMENDMENT
Arunachal Pradesh
Amendment of sections 69

(8) in section 69, in clause (b), for the wi
rupeeso shall be substituted.

[Vide Arunachal Pradesh Act 3 of 2010, s. 2]

70. Institution and conduct of prosecutionsi (1) No prosecution in respect of any offence
punishable under this Act or any Act hereby repeadbddll be instituted without the sanction of the
Collector or such other officer dghe?[State Government]] generally, or theollector specially,
authorkes in that behalf.

(2) The Chief Controlling Reventauthority, or any officer generally or specially autked by it in
this behalf, may stay any such prosecution or compound any such offence.

(3) The amount of any such compositioralstbe recoverable in the manner provided by section 48.

71. Jurisdiction of Magistrate.i No Magistrate other than a Presidency Magistrate or a Magistrate
whose powers are not less than those of a Magistrate of the second class, shall try any offettie under
Act.

72. Place of trial.i Every such offence committed in respect of any instrument may be tried in any
district or presidencyown in which such instrument is founas well as in any district or presidency
town in which such offence might be triedder the Code of Criminal Procedure for the time being in
force.

CHAPTER VI
SUPPLEMENTAL PROVISIONS

73. Books, etc., to be open to inspectidin iEvery public officer having in his custody any registers,
books, records, papers, documents or proceedimginspection whereof may tend to secure any duty, or
to prove or lead to the discovery afyafraud or omission in relation to any duty, shall at all reasonable
times permit any person authzed in writing by the Collector to inspect for such purpdeeregisters,
books, papers, documents and proceedings, and to take such notes and extnactmagsdeem
necessary, without fee or charge.

STATE AMENDMENT
Orissa

Amendment of section 73. For section 73 of the principal Act, the following section sl
substituted, namel§:

(1) Every public officer or any person having in his custody any registers, books, records, papers,
documents or proceedings, the inspections whereof may tend to secure any duty, or to prove or lead to
the discovery of any fraudr omission in relation to any duty, shall at all reasonable times permit any
officer authorized in writing by the Collector to enter upon any premises and to inspect for such purposes
the registers, books, records, papers, documents and proceedingdakadsiach notes and extracts, as
he may deem necessary, without fee or charge and if necessary to seize them and impound the same unde
proper acknowledgement:

Provided that such seizure of any registers, books, records, papers, documents or procethdings i
custody of any Bank be made only after a notice of thirty days to make good the deficit of stamp duty is
given.

Explanato® For t he purposes of this proviso 6Banké
section 5 of the Banking Regulatiorctf 1949 and includes the State Bank of India, constituted by the
State Bank of India Act, 1955, a subsidiary bank as defined in the State Bank of India (Subsidiary Bank)
Act, 1959 corresponding new Bank as define in the Banking Companies (Acquesitionransfer of
Undertakings) Act, 1980, a Regional Rural Bank established under the Regional Rural Bank Act, 1976,
the Industrial Development Bank of India Act, 1964, National Bank of Agriculamd Rural
Development Act, 1981, the Life Insurance Cogpion Act, 1956, the Industrial Fiancé Corporation of
India established under the Industrial Finance Corporation Act, 1948, and as such other financial or

1. Subs. by the A.O. 1937, for Athe L. G.O.
2Subs. by the A.O. 1950, for fAcollecting Governmento.
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banking institutioronwned, controlled or managed by a State Government or the Central Goveasment,
may be notified in this behalf by the Government.

(2) Every person having in his custody or maintaining such registers, books, records, papers,
documents or proceedings shall, when so required by the officer authorized undectsub (),
produce tem before such officer and at all reasonable times permit such officer to inspect them and take
such notes and extracts as he may deem necessary.

(3) if, upon such inspection, the officer so authorized, is of opinion that any instrument is chargeable
with duty and is not duly stamped, he shall require the payment of the proper duty or the amount required
to make up the same form the person liable to pay the stamp duty and in case of default the amount of the
duty shall be recovered as an arrear of laeakmue.

[VideOrissa Act 1 of 2003, §]
Orissa

Amendment of Section 738 In Explanation to sulsection (1) of Section 73 of the Indian Stamp
Act , 1899, (2 of 1899) f or nanteeConparatioth sf Indianestabfished u r e
undert h e l ndustri al Fi nance Corporation Act , 1948
institutions notified under SectionAl of the Companies Act, 1958 of 19569 s hal | be subst

[VideOrissa Act 5 of 2004, s. 2]

Uttar Pradesh
Inserted of new section 73A0 After section 73 of the principal Act, the following sectisimall be inferred,
namely &

fir3A. Col | ect or 6s power t o authori ze of ficer t
documents™.d (1) Where the Collector has reason to believe thairany of the instruments specified
in Articles 5 and 43 of the ScheduleB have not been charged at all or have been incorrectly charged
with duty leviable under this Act, he may authorize in writing any officeertter upon any premises
where the Cdéctor has reason to believe thety registers, books, records, papers, documents or
proceedinggelating to or in connection with any such instrument are kept ambspect them, and to
take such notes and extracts as such officer daenessary.

(2) Every person having in his custody or maintaining swebisters, books, records, papers,
documents or proceedings shall atrathisonable times, permit such officer to inspect them and to take
suchnotes ane@xtracts as he may deem necesshry."

[Vide Uttar Pradesh Act 6 of 1980, s. 10]
Amendment of section 73In seetion:73A of the principal Act
(a) for subsection (1) the following subection shall beubstituted namelg:

"(1) 'Where the Collector has reason to believe thairstyument chargeable tiuty has not
been charged at all or has béecorrectly charged with duty leviable under this Act, he or any
other Officer authorized by him writing in This behalf may enter upon prgmises where the
Collector has reason to believe that any registavsks, records papers, maps, documents or
proceedings relating to @n connection with any such instrument are kept and to inspect them
and to take such notes, copies and extracts as the Collector affieerhdeems necessary."

(b) in sub section (2xfter the word "papers” the Word "maysid after the word "notes” the
word "copieso shall be inserted.

[VideUttar Pradesh Act 22 of 1998, s. 8]

1[73-A. Power of Central Government to make rule® (1) The Central Government may, by
notification in the Oficial Gazette, make rules for carrying out the provisions of Part AA of Chapter II.
(2) Without prejudice to the generality of the provisions of-sabtion L), the Central Government may

make rules for all or any of the following matters, naniely:

1. Ins. by Act 7 of 2019, s. 19 (w.e.£712020). [Earlier notified w.e.f.-4-2020followed by £4-2020]
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(a) the manner o€ollection of stamguty on behalf of the State Government by the stock exchange
or the clearing corporation authorised by it, from its buyer under claysé gubsection {) of section
9A;

(b) the manner of collection of startluty on behlf of the State Government by the depository from
the transferor under claud® of subsection 1) of section 9A;

(c) the manner of collection of stargjuty on behalf of the State Government by the depository from
the issuer under clause) Of subsecton (1) of section 9A;

(d) the manner of transfer of stardpty to the State Government under-sebtion §) of section 9A;

(e) any other matter which has to be, or may be, provided by rules.]
1[73B. Power to issue directions and to authorise certain authities to issue instructions, etd T

The Central Government may,i
(a) issue directions relating to such matters and subject to such conditions, as it deems necessary;

(b) in writing, authorise the Securities and Exchange Board of India established ectitar 8 of
the Securities and Exchange Board of India Act, 1992 (15 of 1992) or the Reserve Bank of India
constituted under section 3 of the Reserve Bank of India Act, 1934 (2 of 1934) to issue instructions,
circulars or guidelines,

for carrying out theprovisions of Part AA of Chapter Il and the rules made there under.]

74. Powers to make rules relating to sale of stamgs The?State Governmeng** may make
rules for regulatingy i

(a) the supply and sale of stamps an stamped papers
(b) the persons bywhom alone such sale is to be conducted, and
(c) the duties and remuneration of such persons:

Provided that such rules shall not restrict the salftefi nayepaise or five nayapaisajhesive
stamps.
STATE AMENDMENT

Uttar Pradesh

Amendment of section 74 In section 74 of the principal Act, for clause (c), the followiteyse shall
be substituted, namelg :

Ai(c) the duties and remuhromtswahopermrnsnadnthe fe
[VideUttar Pradesh Act 22 of 1998, s. 9]

75. Power to make rules gearally to carry out Act. i The¥[State Government] may make rules to
carry out generally the purposes of this Act, and may by such rules prescribe the fines, which shall in no
case exceed five hundred rupees, to be incurred on breach thereof.

76. Publication of rules 1 ?[(1) All rules made under this Act shall be published in the Official
Gazette.]

(2) All rules published as required by this section shall, upon such publication, have effect as if
enacted by this Act.

°[(2A) Every rule made by the Centrab@rnment under this Act shall be laid, as soon as may be
after it is made, before each House of Parliament, while it is in session, for a total period of thirty days
which may be comprised in one session or in two or more successive sessions, ane ith®&efpiry of
the session immediately following the session or the successive sessions aforesaid, both Houses agree in
making any modification in the rule or both Houses agree that the rule should not be made, the rule shall

1. Ins. by Act 12 of 2020, s. 144 (w.e.f412020).

2 Subs. by the A.O. 1950, for fAcollecting Governmento.

3. The words ASubject to the Control of the G. G. in CO omitted
4. Subs. by Act 19nm&d dNO5Balsf dA®9BH owao ipopwee af . 1

5. Subs. by the A.O. 1937, for sgkction ().

6. Ins. by Act 7 of 2019, s. 20 (w.e.k7:2020). [Earlier notified w.e.f.-2-2020 followed by 14-2020]
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thereafter have effect onig such modified form or be of no effect, as the case may be; so, however, that
any such modification or annulment shall be without prejudice to the validity of anything previously done
under that rule.]

1(3) Every rule made by the State Government uttdsrAct shall be laid, as soon as may be after it
is made, before the State Legislature.]

[76A.Delegation of certain powersi #[**** The State Government may, by notification in the
Official Gazette], delegate’

(a) all or any of the powers conferred @ by sections &), 33@), (b), 70(1), 74 and 78 to the
Chief Controlling Revenuauthority; and

(b) all or any of the powers conferred on the Chief Controlling Revantlerity by sections 45
(D, (2, 56 @) and 70 2) to such subordinate Reveraehority as may be specified in the
notification.]

STATE AMENDMENT

Uttar Pradesh

Amendment of section 76A to Act no. Il of 1899.6 In section 76A of the Indian Stamp Act, 1899, as
amended in its application to Utlt)adr tPhrea dfeisghu,r eisn
D@EA) 6 shall be substituted.

[VideUttar Pradesh Act 1 of 20186, s. 2]
77. Saving as to courtfeesi Nothing in this Act contained shall be deemed to affect the duties

chargeable under any enactment for the time beifgyce relating to couifee.
STATE AMENDMENT

Himachal Pradesh

Amendment of Section 771 At the beginning of section 77 of the said Act the following words
shall be inserted, namely:

AExcept for the provisionkd as to copies contai
[VideHimachal Pradesh Act 4 of 1953, s. 11]

Orissa

Section 77A, Act 2 of 18990 After section 77 of the principal Act the following new section shall
be inserted, nameliy:i

77-A. Fractions of five naye paise to be rounded oif. iln the determinationf the amount of duly
payable or of allowance to be made under this Act, any fraction of five naye paise shall be rounded off to
the next higher five naye paise.

[Vide OrissaAct 35 of 1962, s3]

[77A. Saving as to certain stamps All stamps in denomiations of annas four or multiples thereof
shall be deemed to be stamps of the value of twigrgynayepaise or, as the case may be, multiples
thereof and shall, accordingly, be valid for all the purpa$¢his Act.]

1. Ins. by Act 4 of 2005, s. 2 and the Schedule.

2. Ins.by Act 4 of 1914, s. 2 and the Schedule Pt. I.

3. Subs. by the A.O. 1937, for AThe Local Government may , b

4. The words, figures and brackets fiThe C& afthe@lernBenvoé r n ment
I ndia Act, 1935, ando omitted by the A.O. 1950.

5. Ins. by Act 19 of 1958, s. 11 (w.e.£1D-1958).
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STATE AMENDMENT
Orissa

Repeal ofsection 77A, (Act 2 of 1899. 1T iSection 77A of the Indian Stamp Act, 1892 of 1899)
(hereinafter referredta as the principal Act), shall be omitted.

[VideOrissa Act 9 of 1970, s. 2]

78. Act to be translated and sold cheaplyi iEvery State Govement shall make provision for the
sale of translations of this Act in the principal vernacular languages of the territories administered by it at
a price not exceedinffwenty-five nayepaise] per copy.

STATE AMENDMENT
Assam

Substitution of section 78 In the principal Act, for section 78, the following shall be substituted,
namelyd

fi78. Duty or all owance t o b.aélfthetotal @heount obduty t o
payable, or of allowance to be made under this Act is not a round figure, thentotahtashall be
rounded off the next rupee. 0

[Vide Assam Act 22 of 2004, s. 5]
Uttar Pradesh

Omission of section 78 Section 78 of the principal Act shall be omitted
[VideUttar Pradesh Act 22 of 1998, s. 10]

79.[Repealed Rep. by the Repealing and Amdang Act, 1914 (10of 1914)s. 3 and Scheduld.

1. Subs. by Act 19 of 149®1858). s. 12, Afour annaso (w.e.f. 1
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SCHEDULE 1
STAMP-DUTYON INSTRUMENTS
(Seesection 3)

Description of Instrument Proper Sthrtyp

[5. AGREEMENT OR MEMORANDUM OFAN
AGREEMENT &
(@) if relating tothe sale of a bill of exchange; Two annas.

(b) if relating to the sale of a Government secul Subject to a maximum of ten rupees, one ann.
or share in an incorporated company or other b for every Rs. 10,000 or part thereof of tfaue
corporate; of the security or share.

(c) if not otherwise provided for Eight annas.

Exemptions
Agreement or memorandum of agreendent
(a) for or relating to the sale of goods or merchanc
exclusively, not being a OIrEOR MEMORANDUM
chargeable under Nd3;
(b) made in the form of tenders to the Cen
Government for or relating to any loan;
2% * *
AGREEMENT TO LEASE. SeelEASE(No. 35).
3[6.AGREEMENT RELATING TO DEPO-SIT
OF TITLE -DEEDS, PAWN OR PLEDGE, that is
to say, any instrument evidencing an agreement
relating tod
() the deposit of titleleeds or instrument
constituting or being evidence of the title to a
property whatever (other than a marketable secur
or
(2) the pawn or pledge of movable property,
where such deposit, pawn or pledge has been r
by way of security for the repayment of mon
advanced or to be advanced by way of loan ol
existing or future debt
(@) if such loan or debt is repayable on demanc The same duty as a Bill of Exchange [No. & (
more than three months from the date of ¢, the amount secured.
instrument evidencing the agreement;
(b) if such loan or debt is repayable not more tl Half the duty payable on a Bill ofi¥€hange [No.
three months from the date of such instruments. 13 ()] for the amount secured.

*

Exemption
Instrument of pawn or pledge of goods if unatteste

7. APPOINTMENT IN EXECUTION OF A Fifteen rupees
POWER, whether of trustees or of property, moval

or immovable, where made by any writing not be

a will.

1. Subs. by Act 6 of 1910, s.3, for article 5.
2. Clause ) omitted by the A.O. 1950.
3. Subs. by Act 15 of 1904, s. 8, for article. 6.
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Description of Instrument Proper Startyp

8. APPRAISEMENT OR VALUATION made
otherwise than under an order of the Court in the
course of a sudk
(a) where the amount does not exceed Rs. 1,000;  The same duty as a Bond (No. 15) for such

amount.

,,,,,,,,,,,

(binan othercaseé e e € é é e e e é . Five rupees.

Exemptions

(@ Appraisement or valuation made for t
information of one party only, and not being in &
manner bligatory between parties either by agreemer
operation of law.

(b) Appraisement of crops for the purpose
ascertaining the amount to be given to a landlord as re

9. APPRENTICESHIP-DEED, including every Five rupees.
writing relatingto the service or tuition of any apprenti
clerk or servantplaced with any master to learn a
profession, trade or employment, not being ARTICL
OF CLERKSHIP, (No. 11).

Exemption

Instruments of apprenticeship executed by a Magis
under théApprentices Act, 1850X1X of 1850), or by
which a persotis apprenticed by or at the charge of ¢
public charity.

10. ARTICLES OF ASSOCIATION OF A Twenty-five rupees.
COMPANY.

Exemption

Articles of any Association not formed for pro
and registered under section 26 the 2 Indian
Companies Act1882 (VI of 1882).

See alSOMEMORANDUM OF ASSOCIATION OF A
COMPANY (No.39).

11. ARTICLES OF CLERKSHIP or contact Two hundred and f|fty rupees.
whereby any person first becomes bound to serv
a clerk in order to his admission as an attorney in
High Court.

ASSIGNMENT. See CONVEYANCE (No. 23),
TRANSFER (No. 62), andTRANSFEROF LEASE (No.
63), as the case may be.

ATTORNEY. SeeENTRYAS AN ATTORNEY (No.
30) andPOWEROFATTORNEY (No. 48).

AUTHORITY TO ADOPT. SeeADOPTIONDEED
(No. 3).

1. Seenow the Apprentices Act, 1961 (52 of 1961).
2. Seenow the Companies Act, 1956 (1 of 1956).
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Description of Instrument Proper Startyp

12. AWARD, that is to say, any decision in
writing by an arbitrator or umpire, not being an
award directing a partitig on a reference made
otherwise than by an order of the Court in the
course of a sudt

(@) where the amount or value of the property to The same duty as a Bond (No. 15) for such
which the award relates as set forth in such awart amount.

does not exceed Rs. 1,000;
(b) in any other cageé é é é 6 é 6 é & Five rupees
Exemption

Award under thé Bombay District Municipal
Act, 1873 (Ban. Act 6 of 1873), section 81, or the
Bomkey Hereditary Offices Act, 1874 (Ba Act (3of
1874), section 18.

2[13. BILL OF EXCHANGE as defined by
s.2(2), not being a Bal, banknote or currency
noted

(b)where payable otherwise than on dendand

(i) where payable not one than three months
after date or sight

if the amount of the bill or note does nc¢ Thirty paise.
exaeed Rs. 500;

if it exceeds Rs. 500 but does not exce Sixty paise.
Rs. 1,000;

and for every additional Rs. 1,000 or part ther: Sixty paise.
in excessof Rs. 1,000

(ii)where payable more than three months |
not more than six monttedter date or sight

if the amount of the bill or note does nc¢ Sixty paise.
exceed Rs. 500;

if it exceeds Rs. 500 but does not exce One rupee twenty paise.
Rs. 1,000;

and for every additional Rs. 1,000 or p: One ripee twenty paise.
thereof in excess of Rs. 1,000;

(i) where payable more than smonths but
not more than nine months after date or €ight

if the amouwnt of the bill or note does not Ninety paise
exceed Rs. 500;

1. Seenow the Bombay District Municipal Act, 1901 (Bom. Act 3 of 1901).
2. Subs. bynotification No. S.0. 13®), dated 281-2004, for articles 13 and 14.
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Description of Instrument Proper Stamp duty

if it exceeds Rs. SDbut does not exceed Rs. 1,00( One rupeesighty paise

and for every additional Rs. 1,000 or part thereof in One rupeeighty paise
excess of Rs. 1,000;

(iv)where payable more than nine months but not
more than one year after date or sight

if the amount of the bill or note does not exceed One rupee twenty fivpaise
Rs. 500;

if it exceeds Rs. 500 but does not exceed Rs Two rupees fty paise
1,000;

and for every additional Rs. 1,000 or part thereof in Two rupees fify paise
excess of Rs. 1,000

(c)where payable at more than one year after date o
sigh®

if the amount of the bill or note does not exceed Rs. 50 Two rupees fifty paise

if it exceeds Rs. 500 but does not exceed Rs. 1,000;  Five rupees

and for every additional Rs,Q00 or part thereof in Five rupees
excess of Rs. 1,000;

14. BILL OF LADING (including a through bill of One rupee
lading). N.B3 If a bill of lading is drawn
in parts, the proper stamp
therefoe must be borne by
each one of the sgt.
Exemptons

(a) Bill of lading when the goods therein described
are received at a place within the limits of any port as
defined under thindianPorts Act, 1889 (10 0f1889), and
are to be delivered at another place within the limits of the
same port.

(b) Billof lading when executed out of India and
relating to property to be delivered in India.

15. BOND J[as defined by section 2Y not being a
DEBENTURE (No. 27) and not being otherwise provided fo
by this Act, or by the Couifees Act, 1870 (7 of 187@)

wherethe amount or value secured does not exceed R¢ Two annas.

where it exceeds Rs. 10 and does not exceed Rs. 50; Four annas.

66



Description of Instrument Proper Stamp duty

where it exceeds Rs. 50 and does not excee@@Rs. 1 Eight annas.

where it exceeds Rs. 100 and does not exceed Rs. 200 One rupee.

where it exceeds Rs. 200 and does not exceed Rs. 300 One rupee eight annas.
where it exceeds Rs. 300 and does not exceed Rs. 400 Two rupees.

where it exceeds Rs. 40@iaioes not exceed Rs. 500 Two rupees eight annas.
where it exceeds Rs. 500 and does not exceed Rs. 600 Three rupees.

where it exceeds Rs. 600 and does not exceed Rs. 700 Three rupees eight annas.
where it exceeds Rs. 700 and does not exceed Rs. 800 Four rupees.

where it exceeds Rs. 800 and does not exceed Rs. 900 Four rupees eight annas.
where it exceeds Rs. 900 and does not exceed Rs. 1,100 Five rupees.

and for every Rs. 500 or part thereof in excess of Rs. 1,000 Two rupees eight annas.

SeeADMINISTRATION BOND (No. 2), BOTTOMRY BOND (No.
16), QusToMs BOND (No. 26), NDEMNITY BOND (No. 34),
RESPONDENTIABOND (No. 56), &£CURITY BOND (No. 57).
Exemptions
Bond, when executed By
(@ headmen nominated under rules framed in
accordance with the Bgal Irrigation Act, 1876 (Ben. A&
of 1876), section 99, for the due performance of their duties
under that Act;
(b) any person for the purpose of guaranteeing that
the local income derived from private subscriptions to a
charitable dispensary or hogpibr any other object of
public utility shall not be less than a specifed sum per
mensem.

16. BOTTOMRY BOND, that is to say, any instrument The same duty as a Bond
where by the master of a sgaing ship borrows money on the (No. 15) for the same amount.
security of the ship to enable him to presetfre ship or
prosecute her voyage.

17. CANCELLATION 6 Instrument of (including any Five rupees.
instrument by which any instrument previously executed i
cancelled), if attested and not otherwise provided f

See als®elease (No. 55), Revacation of Settlement (N@&)58
Surrender of Lease (No. 61), Revocation of Trust (N&)64

18 CERTIFICATE OF SALE (in respect of each property
put up as a separate lot and sold) granted to the perdiamy
property sold by public auction by a Civil or Revenue Court, ¢

Collector or other Revenafficerd
(a) where the purchasmoney does not exceed Rs. 10; Two annas.

(b) where the purchasmoney exceeds Rs. 10 but Four anas.
does not exceed Rs. 25;
(c) in any other case............c.cc..... The same duty as a

conveyance (No. 23) for a
consideration equal to the
amount of the purchase
money only.
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19. CERTIFICATE OR OTHER DOCUMENT ! [(except the ®[Two anna].
certificate or other document covered under Articles 27 and
56A)0evidencing the right or title of the holder thereof, or any other per
either to any shares, scrip or stock in or of any incorporated companyeor
body corporate, or to become proprietor of shares, scrip or stock in or ¢
such company or body.

2% * % *

20. CHARTER-PARTY, that is to say, any instrument (exce One rupee.
agreement for the hire of a tesgeamer) whereby a vessel onme specified
principal part thereof is let for the specified purposes of the charterer, wr
it includes a penalty clause or not.

4% * % * *

22. COMPOSITION -DEED, that is to say, any instrument executed Ten upees.
a debtor whereby he conveys his property for the benefit of his credito
whereby payment of a composition or dividend on their debts is secur
the creditors, or whereby provision is deafor the continuance of the debto
business, under the supervision of inspectors or under letters of licenc
the benefit of his creditors.

23. CONVEYANCE [as defined by section 2 (10)] not being
Transfer charged or exempted under Ngd 62

where the amount or value of the consideration for such  Eight annas.
conveyance as set forth therein does not exceed Rs. 50:

where it exceeds Rs. 50 but does not exceed Rs. 100. One rupees.
Ditto 100 ditto 200 Two rupees.

Ditto 200 ditto 300 Three rypees.

Ditto 300 ditto 400 Four rupees.

Ditto 400 ditto 500 Five rupees.

Ditto 500 ditto 600 Six rupees.

Ditto 600 ditto 700 Seven rupees.

Ditto 700 ditto 800 Eight rupees.

Ditto 800 ditto 900 Nine rupees.

Ditto 900 ditto 1,000 Ten rupees.

and forevery Rs. 500 or part thereof in excess of Rs. 1,000 Five upees.

Exemption

5[(a)Assignment of copyright by entry made undeflingian Copyright
Act, 1847 (20 of 1847) section 5.]

"[(b) for the purpose of this article, the portion of duty paid in respe:
a documenfalling under article No. 23A shall be excluded while comput
the duty payable in respect of a corresponding document relating t
completion of the transaction in any Union territory under this article.]

CO-PARTNERSHIPDEED. SeePartnership (No. 45.

[23A. CONVEYANCE IN THE NATURE OF PART Ninety per centof the duty as a
PERFORMANCE® Contracts for the transfer of immovable property in ttConveyance (No. 23)
nature of part performance in any Union territory under section 53A o
Transfer of Property Act, 1882 (4 of 1882).

1. Ins. by Act 7 of 2019, s. 21 (w.e.£742020).[Earlier notified w.e.f. 91-2020 followed by 14-2020]

2. The words, brackets and figures fiSce.e Zf)sto dnEdidr(EeRd OoFy AsL.L
1-7-2020).[Earlier notified w.e.f. 91-2020 followed by 14-2020]

3. Subs. by Act 43 of 1923 s. 2, for fiOne annao.

4. Art. 21 omitted by Act 5 of 1927, s. 5.

5. Certain words and figure numbered as clagsthéred by Act 48 of 2001, s. 11 (w.e.f. 2242001).

6. Seenow the Copyright Act, 1957 (14 of 1957).

7. Ins. by Act 48 of 2001, s. 11 (w.e.f.-242001).
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24. COPY OR EXTRACT certified to be a true copy ¢
extract, by or by order of any public officer andt chargeable
under the law for the time being in force relating to céestd

(1)if the original was not chargeable with duty or if the d

with which it was chargeable does not exceed one rupee Eight annas.

,,,,,,,

(i) in any other cage é é é é é é One rupee.
Exemptions

(a)Copy of aly paper which a public officer is express
required by law to make or furnish for record in any public of
or for any public purpose.

(b) Copy of, or extract from, any register relating to birt
baptisms, namings, dedications, marriagelvorces] deaths or
burials].

25. COUNTERPART OR DUPLICATE of any instrument
chargeable with duty and in respect of which the proper duty The same duty as is payable on th

been paid original.

() if the duty with which the original instrument

chargeable does not exceed one rupee; One rupee.
(b) in any othercase ..................
Exemption The same duty as a Bond (No. 15

Counterpart of any lease granted to a cultivator, w for such amount.

such lease is exempted from duty.

26. CUSTOMS BOND®

Five rupees.

(a) where the amount does not exceed Rs. 1,000;

3[27. DEBENTURES [as defined by section 2(10]A

(seesection 9A and 9B)

(a)in case of issue of debenture; 0.005%

(b) in case of transfer arrd-issue of debenture. 0.0001%)]

1. Subs. by Act 5 of 1906, s. 7, for claud@sand €).
2. Ins. by Act 10 of 1914, s. 2 and the Firsh&dule.
3. Subs. by Act 7 of 2019, s. 21, for article 27 (w.e7-2020).[Earlier notified w.e.f. 91-2020 followed by 4-2020]
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Explanationd T h e term fADebentur e
coupons attached thereto but the amount of such coupons sh
be included in estimating the duty.

Exemption

A debentire issued by an incorporated company or other t
corporate in terms of a registered mortgdged, duly stamped i
respect of the full amount of debentures to be issued theret
whereby the company or body borrowing makes over, in who
in part, heir property to trustees for the benefit of the deben
holders:

Provided that the debentures so issued are expressed
issued in terms of the said mortgadged.

Seealso BOND (NO. 15): and sections 8 and 55.

28. DELIVERY ORDER IN RESPECT OF
GOODS,Y[(excluding delivery order in respect of settlement
transactions in securities in stock exchahgegt is to say, an
instrument entitling any person therein named, or his assigr
the holder thereof, to the delivery of any goods lying in any ¢
or port, or in any warehouse in which goods are storel
deposited on rent or hire, or upon any wharf, such instrui
being signed by or on behalf of the owner of such goods, upo
sale or transfer of the property therein, when such goods exce
value twenty rupees.

DEPOSITOFTITLE -DEEDS 2 [SEE ~AGREEMENT  RELATINGTO
DEPOSITORITLE-DEEDS PAWN OR PLEDGENO. 6)].

DISSOLUTION OF PARTNERSHIP SeePARTNERSHIP  (NoO. 46).

29. DIVORCE.d Instrument of, that is to say, any instrument by
which any person effecthe dissolution of his marriage.

DOWERGA Instrumeniof SeeSETTLEMENT (No. 58).
DUPLICATE . SeeCOUNTERPART(NoO. 25).

30. ENTRY AS AN ADVOCATE, VAKIL OR
ATTORNEY ON THE ROLL OF ANY HIGH COURT J[under
the Indian Bar Councils Act, 1926 (38 of 1926) or] in exercis:
powers conferred on sudourt by Letters patent or by theegal
Practitioners Act, 1884 (9 of 188%)

@ in the case of an Advoc
()in the case of an Attorne
Exemption

entry of an advocate, vakil or attornery on the roll of any
court when he has preusly been enrolled in a High Court.

1. Ins. by Act 7 of 2019, s. 21 (w.e.£742020. [Earlier notified w.e.f. 91-2020 followed by 14-2020]

2.Subs.byAct 5 of 190SkeAgs .ee8nenftorbyfi way of Equitabl e

3. Ins. by Act 38 of 1926, s. 19 and theSch.
4. Sincerepealed.
5. The entry AEQUI TABLE MORTGAGEO omitted by Act
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31. EXCHANGE OF PROPERTY.3 Instrument of.
EXTRACT. SeeCopy (No. 24).

32. FURTHER CHARGE.d Instrument of, that is to say, ar
instrument imposing a further charge on mortgaged praperty

(8 when the original mortgage is one of the description refe

to in clausda) of Article No. 40 (that is, with possession); The same duty as a Conveyar

(No. 23) for a consideration equal
the value of the property of greate
value as set forth in suc
instrument.
(b) when such mortgage @ne of the description referred 0 The same duty as a @eeyance
clause(b)of Article No. 40 (that is, without possessidn) (No. 23) for a consideration equal
(i) if at the time of execution of the instrument of furtl the amount of the further chare
charge possession of the property is given or agreed ' gocired by such instrument. )

given under such instrument; The same duty as a Conveyar
- L . (No. 23) for a consideration equal

(i) if possession is not so given......... the total amount of the char

33. GIFT.d Instrument of, not being a SETTLEMENT (No. (including the original mortgag
58) or will or TRANSFER (No. 62). and any furthechage already made

HIRING AGREEMENT or agreement for service. SEE I;?Sintgf drﬁgrtage:dya%"’(‘j'd ?Srtﬂé
AGREEMENT No.5). g gag

charge.
34. INDEMNITY -BOND..............

INSPECTORSHIP-DEED SeeCOMPOSITIONDEED (No. The same duty as a Bond (No. 1

22) INSURANCE.SeePOLICY OF INSURANCE (No.  for the amount of the further charg
a7). secured by such instrument.

The same duty as a Cayance
(No. 23) for a consideration egju
to the value of the property, as ¢
forth in such instrument.
The same duty as a Security Bo
(No. 57) for the same amount.
The same duty as a Bond (No.1
for the whole amount payable
deliverable under such lease.
The same duty as Bond (No. 15} 1
the amount or value of the avera
35. LEASE, including an undetease or sulease and any ~ annual rent reserved.
agreenent to let or suletd The same duty as a Ceeyance
(No. 23) for a consideration equ

(a) whereby such lease the rent is fixed and no premium is to the amount or value of th

paid or delivered average annual rent reserved.

(i) where the lease poaorts to be for a term of less thar The same duty as a Conveyance (|

one year; 23) for a consideration equal to ti

. amount or value of the avera

(i) where the lease purports to be for a term of not les g4ual rent which would be paid

than one year but not more than three years; delivered for the first ten years if tt
(iii ) where the lease purports to be for a term in exces: |€ase continued so long.

three years; The same duty as a Conveyance (I

. _ . 23) for a consideration equal to er
(iv) where the lease does notrport to be for any definite fitth of the whole amount of rent

term; which would be pid or delivered in
(v) where the lease purports to be in perpetuity; Irgjspg(:t of the first fifty years of th
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(b) where the lease is granted for a fine or prem The same duty as a Conveyance .(198)
or for money advanced and where no rent is reserved for a consideration equal to the amount

(c) where the lease is granted for a fine or prem
or for money advanced in addition to rent reserved

Exemptions

(a)Lease, executed in the case of a cultivator

for the purposes of cultivation (including a lease of tr
for the production of food or drink) without the payme
or delivery of any fine or premium, when a definite te
is expressed and such term doesexaieed one year, ¢
when the average annual rent reserved does not e:

one hundred rupees.

1x #*

936.LETTER OF ALLOTMENT

in respect of

any loan to be raised by any company or proposed

company.]

4[37. LETTER OF CREDIT,

is drawn.

LETTER OF GUARANTEE, SeéAGREEMENT (No. 5).

38.LETTER OF LICENCE,

that is to say
any instrument bywhich one person authorize
another to give credit to the personwhose favour it

that is to say,
any agreemenbetween a debtor and his creditors ti
the letter shall, for a specifidiine, suspend their claim

and albw the debtor to carry on busineas his own

discretion.

39. MEMORANDUM OFASSOCIATION OFA

COMPANY o

(a) if accompanied by articles of association un
section 37 of théIndian Companies Act, 1882 (6 «

1882);
(b) if not so accompanied

value of such fine or premium or advan
as set forth in the lease.

The same duty as aoBveyance (No. 23
for a consideration equal to the amount
value of such fine or premium or advan
as set forth in the lease, in addition to 1
duty which would have been payable
such lease if no fine or premium or advar
had been paid or delivaete

Provided that, in any case when
agreement to lease is stamped with aide
valoremstamp required for a lease, anc
lease in pursuance of such agreemen
subsequently executed, the duty on si
lease shall not exceed eight annas.

3[Two annag,

S[Two rupess]

Ten rupees.

Fifteen rupes.

Forty rupees.

OO WNE

. Exemption(b) omitted by the A.O. 1937.

Subs. by Act 43 of

. Subs. byAct 32 of 1985, s. 50 (w.e.f-7-1985).
. Seenow the Companies Act, 1956 (1 of 1956).

1923,
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Exemption

Memorandum of any association not formed for profi
and registered under section 26 of iimelian Com
panies Act, 1882 (6 of 1882).

40. MORTGAGE-DEED, not being?[an AGREEMENT
RELATING-TO DEPOSITOFTITLE-DEEDS PAWN OR
PLEDGE (NoO. 6)], BOTTOMRY BOND (NoO. 16),
MORTGAGE OF A CROKNO. 41), RESPONDENTIABOND
(No. 56),0R SECURITY BOND (No. 579

(a) when possession of the property or any part 1he same duty as a Conveyance (No.
of the progrty comprised in such deed is given by for a consideration equal to the amol

the mortgagor or agreed to be given; secured by such deed.
(b) when***possession is not given or agreed The same duty as a Bond (No. 15) fc
to be given as aforesaid; the amout secured by such deed.

Explanationd A mortgagor who gives to the
mortgagee a powaf-attorney to collect rents or a
lease of theproperty mortgaged or part thereof, is
deemed to give possession within the meaning of this
Article.

(c) when a collateral or auxiliary or additional Eight annas.
or substituted security, or by way of further
assurance for the abovementioned purpose wher:
the principal or primary security is duly stamped

for every sum secured not exceediRg. 1,000 Eight annas.
and for every Rs. 1,000 or part thereof secured
in excess of Rs. 1,000.

Exemptions

(D Instruments, executed by person tak
advances under the Land Improvement Loans Act, 1
(19 of 1883), or the Agriculturists' Loan Act, 18842(
of 1884), @ by their sureties as security for tl
repayment of such advances.

(2) Letter of hypothecation accompanying a bill of exchan

4 % * * * *

41. MORTGAGE OF A CROP, including any
instrument evidencing an agreement to secure
repayment of a loan made upon any mortgage of a
whether the crop is or is not in existence at the time o
mortgagé

(&)when the loan is repayable not more than tf
months from the date of the instrumg&nt

for every sum secured not exceeding Rs. One anna.
and for every Rs. 200 or part thereof securec One anna.
excess of Rs. 200;

1. Seenow the Companies Act, 1956 (1 of 1956).

2. Subs. by Act MNMASREEMENTIOMORIGAGEENO. 86,) of.or i A

3. The words #AAt t tiedbyts.i8imé of executi ond o mi
4. Exemption(3) omitted by s. 8ibid.
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(b) when the loan is repayable more than three months
not more thant[eighteen months], from the date of tl
instrumend

for every sum secured not exceeding Rs. 100 and for 2[Two annas.]
every Rs. 100 or part thereof securiedexcess oRs. 100. ZTwo annag

42. NOTARIAL ACT, that is to say, any instrumen One rupee.
endorsement, note, attestation, certificate or entry not bei
PROTEST(No. 50) made or signed by a Notary Public in 1
execution of the duties of his office, or layy other persor
lawfully acting as a Notary Public.

See als®®ROTEST OF BILL OR NOTENo. 50).

3[43. NOTE OR MEMORANDUM, sent by a Broker ol
agent to his principal intimating the purchase or sale
account of such principdl

(a) of any goods exceeding in value twenty rupees Two annas.

(b) of any stock or marketable security exceeding Subject to a maximum of ten rupees, o
value twenty rupees; anna for every Rs. 10,000 or part there
the value of the stock or security.]

44. NOTE OF PROTEST BY THE MASTER OF Eight annas.
A SHIP.

See als@PROTESTBY THEMASTEROF ASHIP(NO. 51).

ORDER FOR THE PAYMENT OF MONEY.
SeeBILL OF EXCHANGE (No. 13).

45. PARTITION G Instrument of [as defined by =~ The sameluty as a Bond

s.2 (15)] (No. 15) for the amount of the value of
the separated share or shares of the
property.
N.B.& The largest share remaining aft
the property is partitioned (or, if ther
are two or more shares of equal val
and not smaller than any of thehet
shares, then one of such equal sha
shall be deemed to be that from whi
the other shares are separated:

Provided always that

(@ when an instrument of partitiol
containing an agreement to divic
property in severalty is executed anc
partition is effected in pursuance c
such agreement, the duty chargea
upon the instrument effecting suc
partition shall be reduced by th
amount of duty paid in respect of tt
first instrument, but shall not be les
than eight annas;

1. Subs. by Act 5 of 190
2. Subs. by Act 15 of 19
3. Subs. by Act 6 of 1910, s. 3, for article 43.

74

year o

annas?o.



Description of Instrumen Proper Stamyoluty

(b) where land is held on
revenue settlement for a period
not exceeding thirty years and
paying the full assessment, the
value for the purpose of duty
shall be calculated at not more
than five times the annual
revenue;

(c) whee a final order for
effecting a partition passed by
any Revenu@uthority or any
Civil-Court, or an award by an
arbitrator directing a partition, is
stamped with the stamp required
for an instrument of partition,
and an instrument of partition in
pursuance of sic order or
award is subsequéptexecuted,
the duty on such instrument
shall not exceed eight annas.

46. PARTNERSHIPs

A8 INSTRUMENT OF &
(a) where the capital of the partnership does not

exceed Rs. 500;

(b)inanyother aseé éé ééééé Ten rupees.
B.0 DISSOLUTIONOF ¢ é é é ¢ ¢ ¢ € é é Five rupees.
IPAWN OR PLEDGE. See AGREEMENTRELATING TO
DEePoOSIT OFTITLE-DEEDS.PAWN OR PLEDGE (NO. 6).]

Two rupees eight annas.

47. POLICY OF INSURANCE®

2[A.3 SEA INSURANCE [seesection T of IndianStamp Act, 1899  If drawn If drawn in duplicate,

(2 of 1899 singly for each part
(2) for or upon any voya@ge
(i) where the premium or consideration does not  #[Ten S[Fivenaygaise]

exceed the rate 8f** oneeighth per centum of the nayepaisg
amount insured by the policy;

(i) in any other case, in respect of every full sum 4[Ten ’[Five naygaise}
6[one thousand five hundred ruppesnd also any nayaaise}
fractional part of9one thousand five hundred rupke
insured by the policy;

1. Ins. by Act 15 of 1904, s. 8.

2. Subs. byAct 5 of 1906, s. 7, for Division A and B.

3The words fAFifteen nayepaise oro omitted by Act 14 of 196
13, for fAtwel0WB8hraso (w.e. f .1

4. Subs. by Act 19nmdo 1(9ABB5H8)fs.. 113, for fAone a

5.Subs.s.13bid. , f or Ahal f-10d968)annaodo (w. e. f. 1

6 . Subs. Act 18 of 1928, S . 2 and the First Schedul e, for [
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(2) for timed

(iii) in respect of every full sum of one thouse
rupees and also any fractional part of one thous
rupees insured by the poligy

where the insurance shall be made for any ti
not exceeding six months;

where the insurance shall be made for any t
exceeding six months and not exceeding twe
months

Fifteen
nayeaise]

[Ten nayeaise}

[Fifteen
nayeaise}

[ Twenty
fivenayepaise]

B.8 4 [FIRE-INSURANCE AND OTHER CLASSES OF
INSURANCE NOT ELSEWHERE INCLUDED IN THIS
ARTICLE, COVERING GOODS, MERCHANDISE
PERSONAL EFFECTS, CROPS AND OTHE
PROPERTY AGAINST LOSS OR DAMAGE

(1) in respect of an original poliéy

(i) when the sum insured does not exceed
Rs. 5,000
(i) in any other case; and

(2)in respect of each receipt for anP/

( payment of &
premium on any renewal of an origina

policy.

Co ACCIDENT AND SICKNESS INSURANCH

(a) against railway accident, valid for a single
journey only.

Exemption
When issued to a passenger travelling by
intermediate or the third class in any railway;

(b) in any other cagefor the maximum amour
which maybecomepayable in the case of any sing
accident or sickness where such amount does not e
Rs. 1,000, and also where such amount exceed:s
1,000, for every Rs. 1,000 or part thereof.

S[Fifty nayepaise]

One rupees.

Onehalf of duty payable in respect «
the original policy in addition to #h
amount if any, chargeable under N
53.

I Ten naypaise]

Fifteen naypaisé:

[Provided hat, in case of a policy c
insurance against death by accid
when the annual premium payat
does not exceed[Rs. 2.50 per Rs.
1,000, the duty on such instrume
shall be?Ten nayeaisé for every Rs.
1,000 or part thereof of the maximu
amount whichmay become payabl
under it]

~NoO oA WNE

.Subs. by Act 19 of 1958-101958). 13, for fATwo annaso (w.e.f.
.Subs. by s13,ibid. , for @AOnel0dds8.ao (w.e. f. 1
.Subs.bys.13id. , for AFourl0-EW®paso (w.e. f. 1

Subs. by Act 4 31 NoSFU RIAONPC3E,. 0s . 2, for AFI RE
.Subs. by Act 19 of 1958 -10%958).13, for AEight annaso (w.e.
. Added by Act 8 of 1928, s. 2 and Schedule.
.Subs. by Act 19 060 [ Hb08958)s. 113, for fA2.8
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1 [CCB INSURANCE BY WAY OF INDEMENITY against
liability to pay damages on account of accidents to work
employed by or under the insurer or against liability to
compensatio under the Workmen's Compensation Act, 1923 (
1923), for every Rs. 100 or part thereof payable as premium.

3[D.8 LIFE INSURANCE “[OR GROUP INSURANCE
OR OTHER [INSURANCE NOT SPECIFICALLY
PROVIDED FOR except such &RE-INSURANCE, asis
described in Division E of this artidle

(i) for every sum insured not exceeding Rs. 250;

(ii) for every sum insured exceeding Rs. 250 but
exceedig Rs. 500;

(iii) for every sum insured exceeding Rs. 500 but not exce:
Rs. 1,000 and also for every Rs. 1,000 or part thereof in excess
1,000

Exemption

Polices of lifeinsurance granted by the Directer
General of PostOffices in accordance with rules for Pc
Life-Insurance issued under the autho of the Central
Government.

E.0 REEINSURANCE BY AN INSURANCE COMPANY,
which has granted @OLICY of the nature specified i
Division A or Division B of this Article®with another
company by way of indemnity or guarantee against
payment on the original insurance of a certain part of the
insured thereby.

[Ten naypaise]

If drawn singly If drawn in duplicatéor

each part.

S[Fifteen JTen naypaise]
nayepaise]

f[Twenty five S[Fifteen naypaise]
nayepaise]

"[Forty nay@aise] & Twenty nay@aise]

9[N.BS If a policy of group insurance i
renewed or otherwise modified whereby 1
sum insured exceeds the sum previot
insured on which starmuty has been paid, tr
proper stamp must be borne on the excess
so insureq.

Onequarter of the duty payablergspect
of the original insuranceub not less thar
2[ten nayepaisejr more tharoneupee

Y Provided that if the total amount of du
payable is not a multiple of fivayeaise,
the total amount shall be rounded off to t
next higher multiple of fiveayeaisg.

1. Ins. by Act 15 of 1925, s. 2.

2. Subs. by Act 19 of 1 91H-8958).s . 13, for iOne annabo
3.Subs. by Act 18 of 1928, s. 2, and the First SchefdulBivision D.

4. Subs. by Act 43 of 1955,-4%956).7, for Aor other

5. Subs. by Act 19 of 1958-101958). 13, for ATwo annaso (w.
6. Subs. by s. 1®id.,foriFour ann aXAaBEw. e. f . 1

7.Subs. bys. 13id.,for ASi x an#A&l9s8). (w. e. f . 1

8.Subs.bys.13bid. , for AThr e®¥1%Yh.naso (w. e. f. 1

9.Ins. by Act 43 of 1955, s. 7 (w.e.f:4:1956).

10.Subs.

Act 43 ofnd9r8nce .o

by

11. Ins. by Act 2 of 1961, s. 16.
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Description of Insument

Proper Stamyaluty

General Exemption
Letter of cover or engagement to issue a policy
insurance:

Provided that, unless such letter o
engagement bears the stamp prescribed by this
for such policy, nothing shall be claimabl
thereunder, nor sHait be available for any
purpose, exceptto compel the delivery of the
policy therein mentionef.

48. POWEROF-ATTORNEY [as defined by

section 221)],not being a PROXY (No. 53

(@) when executed for the sole purpose
procuring the egistration of one or more
documents in relation to a single transaction or f
admitting execution of one or more suc
documents;

(b) when required in suits or proceedings unc
the Presidency Small Cause Courts Act, 1882
of 1882);

(c) when authorizing one person or more to ¢
in a single transaction other than the ce
mentioned in claus@);

(d) when authorizing not more than five perso
to act jointly and severally in more than or
transaction or gendig;

(e) when authorizing more than five but nc
more than ten persons to act jointly and severally
more than one transaction or generally;

(Hwhen given for consideration and authorizir
the attorney to sell any immovableoperty;

,,,,,,,,

Explanationd Forthe purposes of thiarticle more

persons than one when belonging to the same firm s
be deemed to be one person.

2[49. PROMISSORY NOTE [as defined by

section 222)]

(a) when payable on deand®

(i)when the amount or value does miceed
Rs. 250;

Eight annas.

Eightannas.

One rupee.

Five rupees.

Ten rupees.

The same duty as a Cegyance
(No. 23) for the amount of the
consideration.

One rupee for each persor
authorized.
N.BO The term fregistratio

includes every operation incident
to registration under thélndian
Registeration Act, 1877 (Il o
1877).

3[Ten naygpaise]

1.
2.
3.

Subs.

Seenow the Indian Registration Act, 1908 (16 of 1908).

Subs. by Act 43 of 1923, s. 2, for Article 49.
by Act 19 of 1958101958).
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Description of Instrument Proper Stamyaluty

(if) when the amount or valeceeds Rs. 250 Y[Fifteen naypaisé.
but does not exceed Rs. 1,000;

(i) in any other case [Twenty-fivenayepaise]
(b) when payable otherwise than on den@nd The same duty as a Bill of Exchang
(No. 13) for the same amount
payable otherwise than on demgnc

50. PROTEST OF BILL OR NOTE, that is to say. One rupee.
any declaration in writing made by a Notary Publigtber
person lawfully acting as such, attesting the dishonour
bill of exchangeor promissory note.

51. PROTEST BY THE MASTER OF A SHIP, One rupee
that is to say, any declai@t of the particulas of her
voyage drawn up by him with a view to the adjustmer
losses or the calculation of averagesnd every
declaration in writing made by him against 1
charactegrs or the consignees for not loading
unloading the ship, whesuch declaration is attested
certified by a Notary Publicor other person lawfu
acting as such,

See alstNOTE OFPROTEST BY THEMASTER OF ASHIP (No. 44).

52. PROXY, empowering any person to vote at ¢ 3 Thirtypaise]
one election of the members of a district @aldboard or
of a body of municipal commissioners, or at any
meeting of § members of an incorporated company
other body corporate whose stock or funds is or are di\
into shares and transferabld))a local authority, o
(c)proprietors, membeia contributors to the funds of ar
institution.

53. RECEIPT [as defined by section 28)] for any 3[One rupee]
money or other property the amount or value of wr
exceedd[five thousand rupees.]

Exemptions
Receipd

(a) endorsed on or contained in any instrum
duly stampec[or any instrument exempted] und
the proviso to section 3 (instruments executed
behalf of the Governmerfior any cheque or bill o
exchange payable on demand] acknowledgimg
receipt of the consideratianoney therein expresse
or the receipt of any principahoney, interest o
annuity, or other periodical payment thereby secu

(bfor any payment of money withot
consideration;

1.Subs. by Act 19 of 1958-01958). 13, for fATwo annaso (w.e.f.
2.Subs.byS.13bid. , for AFourl0EBW®Bphaso (w.e.f. 1

3.Subs. by Act 32 of 1994, 5199499, for fATwenty paiseo (w.e.f.
4. Subs. by Act 23 of 2004, s. 117, for #dAfive hundred rupe:
5. Subs. by Act 18 0f 1928,s.2andtheBit Schedul e, for for exemptedo.

6. Ins. by s. 2 and the First Schediithéd.
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Description of Instrument Proper Stamyaluty

(c) for any payment of rent by a cultivator on
account 6 land assessed to Government revenue,
orlin the States of Madras, Bombay and AndHfa$
they existed immediately before the 1st November,
1956] of inam lands;

(d) for pay or allowances by naommissionedor petty],
officers, *[soldiers, J[sailors] o airmen] of°[®[the Indian]
military, ¥naval] or air forces], when serving in such capacity,
or by mounted policeonstables;

(e) given by holders of familgertificatesin cases where
the person from whose pay or allowances the sum comprised
in the recipt has been assigned is a wwommissioned]or
petty] officers¥[soldier, Jsailor] or airmen] of[any of the
said forces], and serving in such capacity;

() for pensions or allowances by persons receiving
such pensions or allowances in respect of thaivice as
such norcommissioned3or petty] officer, 4soldiers,
J[sailors] or airmen] and not serving the Government in
any other capacity;

(9) given by a headman or lambardar for land
revenue or taxes collected by him;

(h)y given for money or secur@s for money
deposited in the hands of any banker, to be accounted
for:

Provided that the same is not expressed to be
receivedof, or by the hands of, any other than the person
to whom the same is to be accounted for:

Provided also that this exemption shadl extend to a
receipt or acknowledgment for any sum paid or deposited
for or upon a letter of allotment of a share, or in respect of
a call upon any scrip or share of, or in, any incorporated
company or other body corporate or such proposed or
intendedcompany or body or in respect of a debenture
being a marketable security

1. Subs. by the Andhra (Adaptation of Law on Union Su
George and Bolthd%3).o (w.e. f. 1

2. Ins. by the Adaptatioof Laws (No. 2) Order, 1956.

3. Ins. by Act 35 of 1934, s. 2 and the Schedule.

4. Subs. by Act 10 of 1927, s. 2 and the First Schedu
5. Subs. by s. 2 and the First Schedbi¢. , f or fAHer Majestyds Army or Her Me
6. Subs. by the A.0O. 1950, for #AHIi s Majestybso.

7. Subs. by Act 10 of 1927, s 2, and the First Sched



Description of Instrument

Proper Stamyaluty

[SeeaLso PoLicy orF INSURANCE[No. 47-B (2).]
54. RECONVEYANCE OF MORTGAGED
PROPERTY®d

(a) if the considerationdr which the propertyvas
mortgaged does not exceed Rs. 1,000;

(b) in any other case.........cccccovevuvenne

55. RELEASE, that is to say, any instrumerifénot
being such a release as is provided for by section 23A)
whereby a person renounces a claim upon another per:
or against any specified propedty

(a) if the amount or value of the claim does not

exceed Rs. 1,000;

56. RESPONDENTIA BOND, that is to say, any
instrument securing a loan on the cargo laden or to
laden on board a ship amdaking repayment contingen
on the arrival of the cargo at the port of destination.

REVOCATION OF ANY TRUST OR SETTLEMENT

SeeS=TTLEMENT(No. 58);TRUST(No. 64)
3[56A. SECURITY OTHER THAN DEBENTURES
(seesections 9A and 9B)
(a) issue of security otherdh debenture;
(b) transfer of security other than debent
on delivery basis;
(c) transfer of security other than debenti
on nondelivery basis;
(d) derivatives
(i) futures (equity and commodity)
(i) options (equity and commodity)
(i) currency andiiterest rate derivatives
(iv) other derivatives
(e) Government securities
(f) repo on corporate bonds

57. SECURITY BOND OR MORTGAGE-DEED,
executed by way of security for the due execution of
office, or to account for money or other property receiv
by virtue thereof or executed by a surety to secure the
performance of a contraét,

(@ when the amount secured does not exce
Rs. 1,000;

,,,,,,

binany ot her caseéeéeéeéeé

Exemptions

Bond or other instrument, when executed

(@) by headmen moinated under rules framed it
accordance with the Bengal Irrigation Act, 1876 (Be
Act 3 of 1876), section 99, for the due performance
their duties under that Act;

(b) by any person for the purpose of guaranteeing t
the local income derived from pdte subscriptions to a
charitable dispensary or hospital or any other object

The same duty as a conveyance (No. 23
for the amount of such consideration as !
forth in the Reconveyaec

Ten Rupees.

The same duty as a Bond (No. 15) for sL
amount or value as set forth in the Relea
Five rupees.

The same duty as a Bond (No. 15) for th
amount of the loan secured.

0.005%
0.015%
0.003%
0.002%
0.003%
0.0001%

0.002%

0%

0.00001%

The same duty as a Bond (No. 15) for the
amount secured.

Five rupees.

1. Ins. by Act 5 of 1906, s. 7.
2. Ins. by Act 15 of 1904, s. 8.

3. Ins. by Act 7 of 2019, s. 21 (w.eA7:2020).[Earlier notified w.e.f. 91-2020 followed by 14-2020]
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public utility shall not be less than a specified sum ¢
mensem;

Oesodptidvpof3Astfutmentiles made by tHState Proper Stamyaluty
Government] under section 70 of the Bombay Irrigat
Act, 1879) (Bom. AcV of 1879);

(d) Bx@cUrEY BGATEPOLREOtaking advances under The same duty as a Bond (No. 15) for a
Land Improvement Loans Act, 18839 of 1883), or the SUm equal to the amount or value of the
Agriculturists Loan Act, 1884 12 of 1884), or by their Property concerned as set forth in the
suretiesas securityfor the repayment of such advances 'Nstrument — of Revocatiobut  not

i exceeding ten rupees.
() executggdisefiegss @ithesdgovernment or
their sureties to secure the dueseution of an office or

the gge aEARINVIOKRRANTS dthehdupperissaedl °[One and a half times] the duty

bndEhBRiaRin Companies Act, 1882 (6 of 1882) payahle on.a.C YEYARGS 16) R 23)
58.SETTLEMENT & %ﬁﬁ%iﬁ@ﬁ GhAL &?Fﬂ l’b#h rOBErt
) ) '(5; s&r}ﬁ?ﬂﬁ%s hs gres
A.0 INSTRUMENT OF(including a deed of specified in the warrant.
dower)... Exemptions Provided that, where an agreement to se

is stamped with the stamp required for
(a)Deed of dower executed on the occasion of a marrii Instrument  of  settlement, and ¢
between Muhammadans. instrument of settlement in pursuance
such agreement is subsequently execu
the duty on such instrument shall n
exceed eight annas.

A% * * * *

1. Subs. by the A.0O. 1937, for AGovernor of
2.Subsibid. , for AGovernmento.

3. Subs. by the A.O. 1950, for ACrowno.

4. Exemptionb) omitted by the A.O. 1937.

1. Seenow the Companies Act, 1956 (1 of 1956).

2. Subs. by Act 6-qofartet®, o$0.3, for fAThree
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Exemptions

Share warrant when issued by a company
pursuance of théIndian Companies Act, 18826 (of
1882), section 30, to have effect only upon payment
composition for that duty, to the Collector or Stan
revenue, ab

(@) ?2[one and a half] per centum of thahole
subscribed capital of the company, or

(b) if any company which has paid the said duty
composition in full, subsequdwtissues an ddition to its
subscribed capitdl 2[one and a half] per centum of t
additional capital so issued.

SCRIP, SeeCERTIFICATE (No. 19).

60. SHIPPING ORDER for or relating to the One anna.
conveyance ofoods on board of any vessel

61. SURRENDER OF LEASE?S
(@when the duty with which the lease The duty with whichsch lease is

chargeable does not exceed five rupees; chargeable.
(b) in any ot her ¢ ase Fiverupees.
Exemption

Surrender of lease, when such lease is exempted from

62. TRANSFER (whether with or without
consideration)

3% * * *

* * * *

(c) of any interest secured by a bond, mortgdged
or policy of insurancé,

(i) if the duty on such bond, mortgadeed or  The duty with which such bonc

policy does not exceed five rupees; mortgagedeed or policy of insurance
chargeable.
(i in any ot her cas e Fiverupees.
Description of Instrument Proper Stamyuty
(d)of any property under tH&dministrator Five rupees.
Generh 6s Act, 1874 (2 of

(e)of any trustproperty without consideration fror Five rupees or such smaller amount as
one trustee to another trustee or from a trustee may be chargeable under claué®$o
beneficiary. (c)of this Article.

3. Seenow the Companies Act, 1956 (1 of 1956).

4., Subs. by Act 6qudrt1l®nd,ofso. 3, for Athree

5. Article 62 item (a) and (b) omitted by Act 72019, s. 21 (w.e.f.-4-2020).[Earlier notified w.e.f. 91-2020 followed by 14-2020]
1.Seenow t he Administrator Generalés Act, 1963 (45 of
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Exemptions
Transfers by endorsemént

(a) of a bill of exchange, cheque or promiss(
note;

(b) of a bill of lading, delivery order, warrar
for goods, or other mercantile document of title
goods;

(c) of a policy of insurance;

(d) of secuities of the Central Governmergee
alsosection 8.

63. TRANSFER OF LEASE by way or
assignment and not by way of undease.

Exemption
Transfers of any lease exempt from duty.
64.TRUSTO

A.d DECLARATION OF9 of, or concerning, an
property when made by any writing not being a WILI

B.0 REVOCATION O of, or concerning, any
property when made by any instrument other tha
WILL.

See als&ETTLEMENT (No. 58).

VALUATION , SeeAPPRAISEMENT(No. 8).
VAKIL , SeeENTRY AS AVAKIL (No. 30).

65. WARRANT FOR GOODS, that is to say, an)
instrument evidencing the title of any person thel
named, or his assigns, or the holder thereof, to
property in any goods lying in or upon any do
warehouse or wharf, such instrument besigned or
certified by or on behalf of the person in whose cust
such goods mdoe

The same duty as a Conveyance (No.
for a consideratiorequal to the amour
of the consideration for the transfer.

The same duty as a Bond (No. 15) fo
sum equal to the amount or value of i
property concerrte as set forth in the
instrument but not exceeding fiftee
rupees.

The same duty as a Bond (No. 15) fo
sum equal to the amount or value of i
property concerned as set forth in t
instrument but not exceeding t
rupees.

Four anms.
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STATE AMENDMENT
Assam

Amendment of Schedule | of Act Il of 1899 In Schedule I to the principal Act, for item No. 23,
the followingshall be substituted, namedy:

Description of Instrument Proper Stamyoluty

23. Conveyance [as defined by sectiod@)] not
being a Transfer Charged or exempted under No. ¢

Where the amount or value of the consideratior Two rupees and fifty paise.
for such conveyance as set forth therein does not
exceed Rs. 50.

Where it exceeds Rs. 50 but does not exceed F Five Rupees
100;

Where it exceeds Rs. 100 but does not exceed Ten rupees
200;

Where it exceed Rs. 200 but does not exceed I Twelve rupees
300;

Where it exceed Rs. 300 but does not exceed | Twenty rupees
400;

Where it exceed Rs. 400 but does not eddee  Twenty-two rupees
500;

Where it exceed Rs. 500 but does not exceed | Twenty-eight rupees.
600;

Where it exceed Rs. 600 but does not exceec Thirty-two rupees.
700;

Where it exceed Rs. 700 but does not exceec Thirty-seven rupees
800;

Where it exceed Rs. 700 but does not exceed Forty-two rupees
900;

Where it exceed Rs. 900 but does not exceec Forty-six rupees.
1,000;

For every Rs. 500 or part thereof in excess of Twentythree rupees
1,000;

Where it excels Rs. 50,000 but dorot exceec Sixty rupees for every on thousand rupee
Rs. 90, 000;

Where it exceeds Rs. 90, 000 but does not ex: Eighty rupees for every one thousa
Rs. 1, 50, 000; rupees.

and where it exceeds Rs. 1, 50, 000; One hundred rupees for every o
thousnd rupees.
Provided that where the fAinstrumentod or the co

such by the Director of Industries, Assam, the Stamp duty shall be half of the above rate.
Exemption
Assignment of copyright under the iad Copyright Act, 1957Act XIV, 1957)
CopartnershipDee®@ee partnership (No. 46)0.

[VideAssam Act 6 of 1990, s. 2]
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Assam

Amendment of Scheduld.d In the principal act, in Schedulefor item No. 23, the following shall
be substituted, name#y:

Degription of Instrument Proper Stamyaluty

f23. Conveyance [-a]|Five percent. ofthe market value of the property
2(10)], not being a Transfer, charged or for such conveyance made in favour of women &
exempted under No. 62. six percenfor otherso

[VideAssam Act 19 of 2008. s. 2]

Assam
Amendment of Scheduld

Description of Instrument Proper Stamyaluty
Nf23. Conveyance [-g Two percent. ofthe marketlue of the property
2(10)], not being a Transfer, charged or for such conveyance made in favour of women
exempted under No. 62. soley or jointly with others and three percent for
ot hers. o

[VideAct 9 of 2013, s. 2]
Assam

Amendment of Scheduld of Act Il of 1899.6 In the principal Act, in Schedule for item Nos.15,
12, 1520, 2226, 2829, 31, 33, 386, 3840, 4243, 45, 46, 48, 54, 538, 60, 61, 635, the following
shall be substituted, namely:

Sl. No. Description of Instrument Proper Stamp-duty
@ 2) 3
1. Acknowledgement Fifty Rupees
2. AdministrationBond including Bond given under

Section 6 of the Government Saving Bank Act, 1873
Section 291 or Section 376 of the Indian Succession
1925:

(a) Where the amount does not exceed Rs. 1,000. | The same duty as a bond (N
15) for such amount

(b) Inany other case. Twenty rupees

Adoption Deed Two hundred rupees

Affidavit

Fifteen rupees

Agreement or memorandum of an Agreement:

(a) If relating to sale of a bill of exchange. Five rupees.

(b) If relating to sale of a Government Security. Subject to maximum of Rg
100 for every Rs. 10,000 ¢
part thereof of the value ¢
Security.

(c) if relating to purchase or sale of shares, scr
stocks, bonds, debentures, debenture stocks or any
marketable security of a like nature in or g
incorporated company or other body corporate

(i) when such agreement or memorandum of an Three rupees for evgRs.
agreement is with or through a member or between | 5000 or part thereof of the
members of a stock exchange recognised under the | value of the security at the
Securities Contracts (Regulation) Act, 1956. time of its purchase or sales
the case may be.
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SI. No.

Description of Instrument

Proper Stamp-duty

(ii) in other cases

Five rupees for every R
5000 or part thereof of th
value of thesecurity at the
time of its purchase or sa
as the case may be.

(d) If executed for service or for performance of wi
in any estate whether held by one person or by r
persons than one as-owners and whether in one

more blocks and situated irséam where the advani
given under such agreement does not exceed
thousand rupees.

Five rupees.

Agreement to lease.

(e) if not, otherwise provided for

Ten rupees.

12.

Award:

(a) Where amount or value of the property to which
the award relateas set forth in such award, does nc
exceed Rs. 1,000.

The same duty a Bond for
such amount

(b) if it exceeds Rs. 1,000 but does not exceeds Rs
5,000.

Twenty rupees.

and for every additional Rs. 1,000 or part thereof ir]
excess of Rs. 5,000.

Two rupees subject to a
maximum of one hundred
andthirteen rupees.

15.

Bondas defined by Section 2{%)ot being debenture
(No. 27) and not being otherwise provided for by th
Act or by the Court Fees Act, 1870

Where the amount of value secured does nataxkc
Rs. 500.

Ten rupees.

Where it exceeds Rs. 500 and does not exceed Rs
1,000. and for every Rs. 500 or part thereof in exce
of Rs. 1,000.

Twenty rupees. Ten rupees

16.

Bottomry Bondthat is to say, any instrument wher
the master of sea goingighborrows money on f{l
security of a ship to enable him to preserve the sk
persecute her voyage.

The same duty as a Bond
(No. 15) for such amount.

17.

Cancellation instrumerdf (including any instrumen
by which any previously executed is cancd)lgf
attested and not otherwise provided for.

Thirty rupees.

18.

Certificate of salé€in respect of each property put |
as a separate lot sold) granted to the purchaser o
property sold by public auction by a Civil or Rever
Court or Collector oRevenue Officer.

Same duty as o]
Conveyance (No. 23) for
market value of equal to th
amount of the purchas
money only.

19.

Certificate or other documentiidencing the right or title o
the holder thereof or any other person either to any sh
script or stock in or of any incorporated company or ot
body corporate or to become proprietor of shares, scrij

stock in, or of any such company or body.

Five rupees.
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SI. No.

Description of Instrument

Proper Stamp-duty

20.

Charter Partythat is tosay, any instrument (except a
agreement for the hire of a tug steamer), whereby a v
or some specified principal part thereof is left for

specified purpose of the charter whether it include
penalty clause or not.

Fifteen rupees.

22.

Composiion Deedthat is to say, any instrume
executed by a debtor, whereby he conveys
property for the benefit of his creditors or wherg
payment of a composition or dividend on their de
is secured to the creditors or whereby provisior
made for thecontinuance of the debtor busine
under the supervision of inspectors or under lettel
License for the benefit of his creditors

Seventy five rupees.

23.

Conveyancgas defined by Sectie(10), not being
a Transfer, charged or exempted under No. 62

Where the market valuef the property for suc
conveyance as set forth therein does not excee
1000

Fifty rupees.

Where it exceeds Rs. 10®ut does not exceed R
10,000.

Sixty rupees per thousand ot
part thereof

Where it exceeds Rs. 10,@0u does not exceed R
5,0000

Sixty five rupees per thousar,
or part thereof

Where it exceeds Rs. 5,0000 but does not excee
1,00,000.

Eighty rupees per thousand ¢
part thereof

And for every Rs. 1,000 or part themf in excess o
Rs. 1, 00, 00.

One hundred twenty rupees.

Provided that where the instrument or
conveyance is in respect of an industrial I
certified as such by the Director of Industries, Ass
the stamps duty shall be half of the above rate.

24.

Copy or extract certifidto be true copy or extract
or by order of any public officer and not chargea
under the law for the time being in force relating
court fees.

() If the original was not chargeable with duty or
the duty with which it was chargeable does
exceed two rupees.

Five rupees.

(i) in any other case not falling within the provisio
of Section €A.

Ten rupees.

25.

Counterpart or Duplicatef any instrument
chargeable with duty and in respect of which prg
duty has been paid.

(a) if the day with which the original instrument i
chargeable does not exceed two rupees.

The same duty as is payable
on the original.

(b) in any other case not falling within the
provisions of Section 6A.

Ten rupees.

26.

Customs Bonds

(a) Where the amount de not exceed Rs. 1,000.

The same duty as bond for
such amount.

(b) in any other case.

Fifty rupees.
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SI. No.

Description of Instrument

Proper Stamp-duty

28. Delivery order in respect goods. Five rupees.
29. Divorceinstrument of, that is to say, amystrument Fift
. : ) r :
by which any person effects the dissolution of ity rupees
marriage.

31. Exchange of property, instrument of The same duty as conveyan
(No. 23) for market value
equal to the market value of
the property of greatest valug
as set forthn such
instrument.

33. Gift instrumentof not being a settlement (No. 58) g The same duty as conveyan

will or transfer (No. 62). (No. 23) for market value
equal to the market value of
the property of greatest valug
as set forth in such
instrument.

34. : The same duty as security

Indemnity Bon
demnity Bond bond for the same amount.
35. Leaseincluding an under lease or slégase and any

agreement to let or stlbt-

(a) Where by such lease is fixed and no premium
paid or delivered.

(i) Where the leaseupports to be for a term of
less than one year.

The same duty as a Bond (N
10) for the whole amount
payable or deliverable under
such lease.

(i) Where the lease purports to be for a tern
not less than one year but not more than five y¢

The same gty as a Bond
(No. 15)for the amount or
value of the average annua
rent reserved.

(i) Where the lease purports to be for a te
exceeding five years, and not exceeding ten ye

The same duty as

conveyance (No. 23) for
market value equal to th
amount or value of the
average annual rent reserve

(iv) Where the lease purports to be for a te
exceeding ten years, but not exceeding twg
years.

The same duty as
conveyance (No. 23) for
market value equal to twic
the amount or value of th
average annual rent reserve

(v) Where the lease purports to be for a te
exceeding twenty years, but not exceeding th
years.

The same duty as
conveyance (No. 23) for
market value equal to thre
times the amount or value
the average annual ne
reserved.

(vi) Where the leaspurports to be for a term exceedi
thirty years, but not exceeding one hundred years.

The same duty as a conveyar
(No. 23) for a market value equ
to four times the amount or valy
of the average annual re
reserved
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Sl. No.

Description of Instrument

Proper Stamp-duty

(vii) Where the lease purports to be for a te
exceeding one hundred years, or in perpetuity.

The same duty as
conveyance (No 23) for
market value equal in the ca
of a lease granted solelyprf
agricultural purpose to ong
tenth and in any other case
onesixth of the whole
amount ofrents which woul
be paid or delivered in respe
of the first fifty years of the
lease.

(viil) Where the lease does not purport to be for
definite term

The same duty as

conveyance (No. 23) for
market value equal to thre
times the amount or value
the average annual rent whi
would be paid or delivered fg
the first ten years if the leag
continued so long.

(b) Where the lease is granted for a fargpremium
or for money advanced and where no rent is resel

The same duty as

conveyance (No. 23) for
market value equal to th
amount or value of such fin
or premium or advance as §
forth in the lease.

(c) Where the lease is granted for' mefior premium
or for money advanced in addition to rent reserve(

The same duty as
conveyance (No. 23) for
market value equal to th
amount or value of such fin
or premium or advance as ¢
forth in the lease, in additio
to the duty which would hav
been payable on such lease
no fine or premium o
advance had been paid
delivered: Provided that, i
any case where an agreem
to lease is stamped with t
advalorem stamp required f
a lease and a lease
pursuance of such agreeme
is subsequeht executed the
duty on which lease shall n
exceed two rupees.
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Sl. No.

Description of Instrument

Proper Stamp-duty

Exemption-Lease, executed in the case
cultivator for the purpose of cultivation (including
lease of trees for the productiom food or drink)
without the payment or, delivery of any fine ¢
premium, when a definite term is expressed &
such term does not exceed one year, or when
average annual rent reserved does not exceed
hundred rupees.

In this exemption a lease fdng market purpose o
cultivation shall including a lease of lands f
cultivation together with a homestead or tank.

Explanation-When lease undertakes to pay a
recurring charge, such as Government reven
landlords share of cesses, or the owner's sbfr
municipal rates of taxes, which is by la
recoverable from the lessor, the amounts so agr
to be paid by the lessee shall be deemed to be p&
the rent.

36.

Letter of allotment of sharés any company or
proposed company or in respect of apgr to be
raised by any company or proposed company.

Five rupees.

38.

Letter of licencehat is to say, any agreement
between a debtor and creditors that the letter shal
a specified time suspend their claims and allow th
debtor to carry on busineashis own discretion.

Fifty rupees.

39.

Memorandum of Association of a Company

(a) If accompanied by articles of Association unde
Section 26, 27 and 28 of the Companies Act, 195

Two hundred rupees.

(b) If not so accompanied.

Five hundred rupee

40.

Mortgage Deeahot being an agreement relating to
Deposit of Title deeds pawn or pledge (NO. 6),
Bottomry Bond (No. 16), Mortgage of a Crop (No.
41), Respondentia Bond (No. 56), or Security Bon
(No. 57).

Five hundred rupees.

(a) When possessioff the property or any part of
the property comprised in such deed is given by tf
mortgagor on agreed to be given.

The same duty as

conveyance (No. 23) for
market value equal to th
amount secured by such dee

(b) When possession is not given or esgt to be
given as aforesaid.

The same duty as a Bond (N
15) for the amount secured |
such deed.

ExplanatiorA mortgagor who gives to th
mortgagee a power of attorney to collect rents

lease of the property mortgaged or part thereg
deemed t@ive possession within the meaning of t

article.
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Sl. No.

Description of Instrument

Proper Stamp-duty

(c) (i) When a collateral or auxiliary or additional
substituted security, or by way of further assura
for the above mentioned purpose whtre principal
or primary security is duly stamped for every s
secured not exceeding Rs. 1,000.

Three rupees.

(if) and for every Rs. 1,000 or part thereof securg
in excess of Rs. 1,000.

Exemptions:

Four rupees.

(1) Instruments executed by persons ingk

advance under the Land Improvement Loans A
1983 or the Agriculturists Loans Act, 1884, or b
their sureties as security for the repayment of su
advances.

(2) Letter of hypothecation accompanying a bi
of exchange.

Act. XIX of 1883

42.

Notarial Act, that is to say, instrument, endorsemg
note attestation certificate or entry not being a prg
(No. 50) made or signed by a Notary Public in

execution of the duties of his office or by any ot
person lawfully acting as not any public.

Fifteen rupees.

43.

Note or Memorandureent by a, Broker or Agent {
his Principal intimating the purchase or sale
account of such principal.

(a) of any goods exceeding in value twenty rupees

Five rupees.

(b) of any stock or marketable security excagdn
value twenty rupees.

Five rupees for every R
10,000 or part thereof of th
value of the stock or security|

44.

Note of Protest by the Master of Ship.

Ten rupees.

45.

PartitionInstrument of [As defined by Sectiqg
2(19)].

The same duty as a Bofio.
15) for the amount or th
value of the separated shg
or shares of the property.

N.B.-The largest share remaining after the properi
partitioned (or if there are two or more shares
equal value and not smaller than any of the o
share therone of such equal share) shall be deel
to be that from which the other shares are separ
Provided always that

(&) When an instrument of partition containing
agreement to divide property in severalty is execl
and a partition is effected ipursuance of suc
agreement the duty chargeable upon the instrur
effecting such partition shall be reduced by
amount of duty paid in respect of the first instrume
but shall not be less than three rupees and t

paise;
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Sl. No.

Description of Instrument

Proper Stamp-duty

(b) Where land is held on revenue settlement f
period not exceeding thirty years and paying the
assessment, the value for the purpose of duty sha
calculated at not more than fifty times the ann
revenue.

(c) Where a final order for effecting a partiti
passed by any revenue authority or any Civil Cqg
or an award by an arbitrator directing a partitior
stamped with stamp required for an instrument
partition and an instrument of partition in punsoa
of such order of award is subsequently executeg
duty in such instrument shall not exceed three ru
and thirty paise.

46.

PartnershipA-Instrument of-

(@) Where the capital of the partnership does
exceed Rs. 1,000.

The same as the Bon(@No.
15).

(b) in any other case

Rupees one hundred.

B-Dissolution of-

Power or Pledg&ee Agreement relating to depo
of Title deeds Power of Pledge (No. 6).

Fifty rupees.

48.

Power of Attorney(As defined by Section (21), not being
proxy,

(d) When executed for the sole purpose of procu
the registration of one or more documents in rela
to a single transaction or for admitting execution
one or more such documents.

Fifteen rupees.

(b) When required in suit or proceedings un
Presidency Small Cause Courts Act, 1882.

Fifty rupees.

(c) When authorising one person or more to act
single transaction other than the case mentione
clause (a).

One hundred rupees.

(d) When authorising not more than five person;
act jointly and severally in more than one transact
or generally.

Two hundred rupees.

(e) When authorising more than five, but not m
than ten persons to act jointly and severally in m
than one transaction or generally.

Four hundred rupees.

(f) When given ér consideration and authorising t
attorney to sell immovable property.

Same duty as a conveyance
(No. 23) for the amount of th
market value.

(g) In any other case

One hundred rupees.

54.

Reconveyance of Mortgaged Property

(a) If the consideratiofor which the property was
mortgaged does not exceed Rs. 1,000.

The same duty as
conveyance (No. 23) for th
amount of the market value
set forth in the conveyance.

(b) If any other case

Sixty rupees.

57.

Security Bond or Mortgaged Deedecutedy way

of security for the due execution of an office or to
account for money or other property received by
virtue thereof, or executed by a surety to secure tf
due performance of a contract.

(a) When the amount secured not exceed Rs. 1,0

The same dty as Bond for
the amount secured.
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Sl. No. Description of Instrument Proper Stamp-duty

(b) in any other case Fifty rupees.

58. Settlement

A. Instrument of (including a deed of dower). The same duty as
conveyance (No. 23).

B. Revocation of. The same duty as
conveyance for a sum equ
to the amount of value of th
property concerned as S
forth in the instrument o
revocation.

60. Shipping order Five rupees.
61. Surrender of Lease The duty with which such lease

(a) When the duty with which the lease is chargeable d| is chargeable.

not exceed ten rupees.

63. Transfer of Leasby way of assignment and not by| The same duty as a

way of under lease. conveyance (No. 23) for a
market value equal to the
amount of the market value
for the trangér.

Exemptions®d Transfer of any lease exempt from

duty

64. Trust-A-Declaration of, or concerning any The same duty as a Bond fo
a sum equal to the amount o

property when made by any writing not being a value of the property concerr

will. as setdrth in the instrument.

B-Revocation of, or concerning, any property wh The same duty as a Bond (N

made by instrument, any other than a will. 15) for a sum equal to th
amount or value of th
property concerned, as g
forth in the instrument, bu
nat exceeding thirty rupees.

65. Warrant for Goods. Five rupees.

[Vide Assam Act 22 of 2004, s. 5]

Himachal Pradesh

New Schedule {A.- After Schedule to the said Act the following shall be inserted, namely:

Noted The Articles in Schedule-A are numbered so as to correspond with similar Articles in

Schedule I, of the

SCHEDULE A

RATES OF STAMP DUTY ON CERTAIN INSRUMENTS

Indian Stamp Act, 1899.

Art. No.

Description of Instrument

Rates of Stamp Duty

1.

Acknowledgement of a debexceeding twenty
rupeesm amount or value, written or signed by, or
behalf of, a debtor in order to supply evidence
such debt, i n any boo-k
book) or on a separate piece of paper when
book or paper is left

Ten rupees

Art. No.

Description of Instrument

Rates of Stamp Duty
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Provided that such acknowledgement does
contain any promise to pay the debtor any stipula
to pay interest or to deliver any goods or ot

property.

Administration Bond.iincludng a bond giver
under section 6, of the Government Savings B
Act, 1873, or section 29, 375 and 376 of the Ing
Succession Act, 192 every case.

One hundred rupees.

Adoption-Deedi that is to say, any instrume
(other than a Will), recording na adoption, of
conferring or purporting to confer an authority
adopt.

One hundred rupees.

Advocatel SeeEntry as an Advocate (No. 30).

Affidavit. Tincluding an affirmation or declaration
the case of persons by law allowed affirming
declaringinstead of swearing.

Ten rupees

Exemptions

Affidavit of declaration in writing when made

(@) as a condition or enrolment under the Army A
1950; or Air Force Act, 1950;

(b) for the immediate purpose of being filed or us
in any court or bfore the officer of any Court; or

(c) for the sole purpose of enabling any persor
receive any pension or charitable allowance.

Agreement or Memorandum of an Agreement. if
relating to the sale of a bill of exchange or sale
government secity or share in any incorporate
company or other body corporate or not othery
provided for.

Fifty rupees.

Exemptions

Agreement or memorandum of agreement

(@ for or relating to the sale of goods
merchandise exclusively, not being a Note
Memorandum chargeable under No. 43;

(b) made in the form of tenders to the Cen
Government for or relating to any loan.

Agreement to Leasd.Seelease (No. 35).

Agreement relating to Deposit of Title Deeds
Pawn or Pledge. that is to say an instrument
evidencing an agreement relating to

deposit of titledeeds or instrument constituting

being evidence of the title to any property whate
(other than a marketable security) or the pawr
pledge of movable property where such depg
pawn or pledge has been made by way of securit
the repayment of money advanced or to be adva

by way of loan or an existing or future debt.

0.05% of the secured amou
subject to the minimum ¢
rupees one hundred ai
maximum rupees on
thousand amh duty roundeg
off to nearest rupees Ten.
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Art. No.

Description of Instrument

Rates of Stamp Duty

Exemption

Instrument of pawn or pledge of goods if unattestg

Comments

An agreement of hypothecation and question o
stamp dutyi There is distinton between &g
transaction of hypothecation and a transactior
pledge. Because unlike a pledge where

possession of the goods pledged must pass on {
pawnee, no such possession passes on to the cr
in case of hypothecation. As the documentthin
present case, sought to create two rights in favol
the Bank, i.e. one pertaining to hypothecation of
property and the other pertaining to creation
attorneyship a total stamp of Rs. 11.50
chargeable to in respect of the document ui
section 5 of the Stamp Act. Thus the document
been duly stamped being neither a pledge nor a |
but an agreement of hypothecation covered by Cl
of Art. 5 of Scheduld to the Stamp Act with &
covenant to confer rights of an attorney of

defendat on the plaintiff.

Deed of Pawn or PledgéThere is no disput
between the parties, and rightly so, because even
plain reading of Cl. 6 of the agreement it transp
that the possession of the goods hypothecated W
remain with the debtor i&df. That being so, this deg
cannot be held to be a deed of pawn or pledge s
to attract the mischief of Art. 6(2) of Schedul®

the Stamp Act.

Appointment in execution of a Poweii.whether of
trustees or of property movable or immovable, wi
made by any writing not being a Will.

One hundred rupees.

Appraisement or Valuation.i made otherwise thal
under an order of the Court in the course of d suit

in every case.

Fifty rupees.

Exemptions

(@) Appraisement or valuation made for
information of one party only, and not being in g
manner obligatory between parties either
agreement or of operation of law.

(b) Appraisement of crops for the purpose
ascertaining the amount to be given to a landlor
rent.

Apprenticeship-Deedi including every writing
relating to the service or tuition of any apprenti
clerk or servant placed with any master to learn
profession, trade or employment, not being article
clerkship (No. 11).

As in Scheduld.
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Art. No. Description of Instrument Rates of Stamp Duty
Exemption
Instruments of apprenticeship executed by
Magistrate under the Apprentices Act, 1850, or
which a person is apprenticed by or at the charg
any public charity
10. Articles of Association of a Companyi.
in every case. Two hundred rupees.
Exemption
Articles of any Association not formed for profit a
registered under section 25 of the Companies
1956.
Seealso Memorandum of Association of a Compa
(No. 39).
11 Articles of Clerkship.i
Assignmenti See Conveyance (No. 23) Transfi Asin Scheduld.
(No. 62) and Transfer of Lease (No. 63), as the
may be.
Attorney.i SeeEntry as an Attorney (No. 30), an
Power of Attorney (No. 48).
Authority to Adopt. -Seeadoption deed (No. 3)
12. Award.i that is to say, any decision in writing by
arbitrator or umpire, not being an award directin
partition, on a reference made otherwise than by
order of the court in the course of a 8uit
fOI’ evel’y amount or Value Of the prot}eas sef] Five hundred rupees'
forth in such award.
14. Bill of Lading (including a through bill of lading). | As in Scheduld
15. Bond.i as defined by section 2(5), not being

debenture (No. 27), and not beingexthise provided
for by this Act or by the Couifees Act, 1870.

0.05% of the secured amou
subject to the minimum ¢
rupees one hundred ai
maximum rupees on
thousand and duty roundg
off to nearest rupees Ten.

See Administration Bond (No.2), Bottorgr Bond
(No.16), Custom Bond (No.26), Indemnity Bo
(No.34), Respondentia Bond (No.56), Security B
(No.57).

Exemption

Bond when executed by any person for the pury
of guaranteeing that the local income derived fi
private subscription to a chtable dispensary ¢
hospital or to any other object of public utility, sh

not be less than a specified sum per mensem.
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Art. No.

Description of Instrument

Rates of Stamp Duty

16.

Bottomry Bond.ithat is to say, any instrume
whereby the master of aeagoing ship borrows
money on a security of the ship to enable him
preserve the ship or prosecute her voyage.

0.05% of the secure
amount, subject to th
minimum of rupees on
hundred and maximum rupe
one thousand and du
rounded off to nearest pees
Ten.

17.

Cancellationi Instrument  of  (including an
instrument by which any instrument previou
executed is cancelled) if attested and not other
provided for.

Fifty rupees.

Seealso Release (No. 55), Revocation of Settlen
(No. 58A), Surrender of Lease (No. 61), Revocati
of Trust (No. 64B).

18.

Certificate of Salel (in respect of each property p
up as a separate lot and sold), granted to
purchaser of any property sold by public auction Kk
Civil or Revenue Court, or Collector oother
Revenue Officer.

5.00% of the market value of
the property or to the amoun
of purchase money,

Aiwhi chever is
to the minimum of rupees on
hundred and duty rounded o
to nearest rupees Ten.

19.

Certificate or other Documentievidercing the
right or title of the holder thereof, or any oth
person, either to any shares scrip or stock in or off
incorporated company or other body corporate, @
become proprietor of shares, scrip or stock in o
any such company or body.

Ten rupes.

20.

Charter Party.d that is to say, any instrume
(except an agreement for the hire of a tug stean
whereby a vessel or some specified principal
thereof is let for the specified purposes of
Charterer, whether it includes a penalty clanrseot.

Ten rupees.

21.

Chequei

[***]. Omitted by Act No. 5
of 1927.

22.

Composition-Deedi that is to say, any instrume
executed by a debtor whereby he conveys
property for the benefit of his creditors, or where
payment of a composition or didénd on their debt
is secured to the creditors, or whereby provisio
made for the continuance of the debtor's busil
under the supervision of inspectors or under lette
license, for the benefit of his creditors.

One hundred rupees.

23.

Conveyarcel as defined by section 2(10) not bei
a Transfer charged or exempted under Ne. 62
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Art. No.

Description of Instrument

Rates of Stamp Duty

where the conveyance amounts to sale
immovable property.

4.00% for women and 6.00¢
for other persons,of the
market value of the propert
or of the amount of purchag
moneyo, i wh

hi gher o, sub
minimum of rupees on
hundred and duty rounded d@
to nearest rupees Ten.

Exemption

Assignment of copyrighti under the Copyright Act
1957, Section 18.

Co-partnership-deedi SeePartnership (No. 46).

Comments

Conveyance of PropertyThere is no differenc
between a case of retirement and that of dissolu
A partner stands on the same footing in relatior
partnership as a emwner. In the present case tf
document executed by the firm relinquishing
rights in favour of the former partner could only b
release. It was not a transfer having not been ma
favour of a partner who had no interest in
property. The document eguted does not transf
property; hence it was not a conveyance.

23(A)

Conveyance in the Nature of Part Performancé.
Contracts for the transfer of immovable property
the nature of part performance in any Union territ
under section 53 A of the Trsier of Property Act
1882.

As in Scheduld.

24.

Copy or Extract.icertified to be true copy O
extract, by or by order of any public officer and I
chargeable under the law for the time being in fa
relating to court fees, in every case.

Ten rupees.

Exemptions

(@) Copy of any paper which a public officer
expressly required by law to make or furnish
record in any public office or for any public purpos

(b) Copy of, or extract from, any register relating
births, baptisms, namings, dieations, marriages
divorces, deaths or burials.

25.

Counterpart or Duplicate.i of any instrument
chargeable with duty and in respect of which
proper duty has been paid, for every case.

Ten rupees.

Exemption

Counterpart of any lease granted do cultivator,

when such lease is exempted from duty.
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Art. No.

Description of Instrument

Rates of Stamp Duty

Comments

Whether the stamp duty payable is payable on ¢
counterpart.-Article 25 of the First Schedule to t
Indian Stamp Act simply statethe stamp duty
payable on a counterpart or on a duplicate. Henc
unstamped counterpart can be validated by payr
of proper stamp duty and penalty therefor.

26.

CustomsBondsi in every case.

One hundred rupees.

27.

Debenturei (where a mortgage denture or not)
being a marketable security transferable

(@) by endorsement or by a separate instrumer
transfer;

As in Scheduld.

(b) by delivery.

As in Scheduld.

Explanation-T h e term fDebent
interest coupons attachéaereto, but the amount

such coupons shall not be included in estimating
duty.

Exemption

A debenture issued by an incorporated compan
other body corporate in terms of a registe
mortgagedeed, duly stamped in respect of the

amount & debentures to be issued thereun
whereby the company or body borrowing ma
over, in whole or in part their property to trustees
the benefit of the debenture holders; provided tha
debentures so issued are expressed to be issu
terms of he said mortgagdeed.

Seealso Bond (No. 15) and sections 8 and 55.

Declaration of any trusteeTrust (No. 64).

28.

Delivery Order in respect of Goods.

One hundred rupees.

Deposit of Title-Deeds SeeAgreement Relating t
Deposit of TitleDeeals, Pawn or Pledge (No. 6).

Dissolution of Partnership- See Partnership (No
46).

29.

Divorce, Instrument ofithat is to say, an
instruments by which any person effects
dissolution of his marriage.

One hundred rupees.

Dower, Instrument of- SeeSettlement (No. 58).

Duplicate- SeeCounterpart (No. 25).

30.

Entry as an Advocate, Vakil or Attorney on the
Roll of the High Court.i

in the case of an Advocate or Vakil or an Attorney

One thousand rupees.
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Art. No. Description of Instrument Ratesof Stamp Duty
Exemption
Entry as an Advocate, Vakil or Attorney on the 1
of any High Court, when he has previously be
enrolled in any other High Court.
31. Exchange of Property, Instrument of. 0.05% of the higher valu
value of exchaged property
subject to the minimum o
rupees one hundred ai
maximum rupees on
thousand and duty roundg
off to nearest rupees Ten.
Extract- SeeCopy (No.24).
32. Further Charge, Instrument of.i that is to say, an
instrument imposing a further atge on mortgage
property
(a) if at the time of execution of the instrume 5.00% of the market value ¢
of further charge, the possession of the propert the prgerty or consideratio
given or agreed to be given under such instrumen a mou nt |, i wh
hi gher o, sub
minimum of rupees on
hundred and duty rounded g@
to nearest rupees Ten.

(b) if possession is not so given. 0.05% of the secured amou
subject to the minimum ¢
rupees one Undred and
maximum rupees on
thousand and duty roundg
off to nearest rupees Ten.

33. Gift, Instrument of. i not being a Settlement (No. 5| [4.00% for women and 6.00¢
or Will or Transfer (No. 62). for other persons,] of th
market value of the propert)
subject to the minimum o
rupees one hundred and dy
rounded off to nearest rupe
Ten.
Hiring Agreement or Agreement for Servicel See
Agreement (No. 5).
34. Indemnity Bond.1 in every case. One hundred rupees.
Inspectorship-Deedi SeeComposition Deed (No.
22).
35. Leasei including an undetease or sullease ang 5.00% of the market value (¢

any agreement to let or sublet

the leased property, subject
the minimum of rupees on
hundred and duty rounded d@
to nearest rupees Ten.
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Art. No.

Description of Instrument

Rates of Stamp Duty

(a) where the lease purports upto one hundred
or exceeding hundred years;

Formula for calculating the
stamp duty on Lease Deedg
5% x Market Value x(Perio
of Lease) 100

(b) where the lease purports inrpetuity and does
not purport to be for any definite term and time.

5.00% of the market value (¢
the leased property or th
whole lease amount whig
would be paid or delivere
under such lease, if an
Aiwhi chever is
to the minimum of rupezone
hundred and duty rounded g@
to nearest rupees Ten.

Exemption

Lease, executed in the case of a cultivator
for the purposes of cultivation (including a lease
trees for the production of food or drink) without t
payment or deliver of any fine or premium, when
definite term is expressed and such term does
exceed one year or when the average annual
reserved does not exceed one hundred rupees.

In this exemption a lease for the purposes
cultivation shall indide a lease of lands f
cultivation together with a homestead or tank.

Explanationi When a lessee undertakes to pay

recurring charge such as Government revenue
landl or ds share of cCesse
municipal rates or taxes, whi¢h by law recoverablg
from the lessor, the amount so agreed to be pai
the lessee shall be deemed to be part of the rent.

Comments

Any agreement to letWhether amounts to a
lease: Article 35 would indicate that it is not only
lease which is agered by this Article, but also ar
agreement to let. An agreement to let need not
lease. In order to determine whether in any gi
case, it is reasonable to infer the existence
agreement one has to see if one party has mag
offer and the otheparty has accepted the same.
constitute an agreement, it is necessary that
intention of the parties must be definite and comr|
on both. This can be achieved if the terms
conditions are expressly arrived at or could implie
be found.

36.

Letter of Allotment of Shares.

Ten rupees.

37.

Letter of Credit.

As in Scheduld.

Letter of Guaranteel SeeAgreement (No. 5).

102



Art. No.

Description of Instrument

Rates of Stamp Duty

38.

Letter of Licenseithat is to say, any agreemsg
between a debtoand his creditors that the latt
shall, for a specified time, suspend their claims
allow the debtor to carry on business at his ¢
discretion.

Fifty rupees

39.

Memorandum of Association of a Company.

(a) if accompanied by articles of associatiander
sections 26, 27 and 28 of the Companies Act, 195

One hundred rupees.

(b) if not so accompanied.

Two hundred rupees.

Exemption

Memorandum of any association not formed
profit and registered under section 25 of
Companies Act, 1956.

40.

Mortgage-Deedi not being an agreement relating
deposit of Titledeeds, Pawn or Pledge (No.
Bottomry Bond (No. 16), Mortgage of a crop (N
41), Respondentia Bond (No. 56), or Security B
(No. 57);

(a) when possession of the property oy @art of the
property comprised in such deed is given by
mortgagor or agreed to be given;

[4.00% for women and 6.00¢
for other persons,] of th
market value of the propert
or consideration amoun
Afiwhi chever [
rupees one hundred and yly
rounded off to nearest rupe
Ten.

(b) when possession is not given.

0.05% of the secured amou
subject to the minimum ¢
rupees one hundred ai
maximum rupees on
thousand and duty roundg
off to nearest rupees Ten.

Explanation- A mortgagor who gives to thé
mortgagee a Powaf-Attorney to collect rents or
lease of the property mortgaged or part thereg
deemed to give possession within the meaning of
article.

Exemption

Instrument, executed by persons tak
advanes under the Land Improvement Loans A
1883, or the Agriculturists Loans Act, 1884, or
their sureties as security for the repayment of s
advances.
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Art. No. Description of Instrument Rates of Stamp Duty
Comments

Undertaking affidavit whether could be charged

as a mortgagedeedi The undertaking affidavit ha

to be charged as a mortgage deed, which has to s

stamp duty as prescribed under Art. 40 of Schet

to the Indian Stamp Act. Thus Art. 40 and not Art.

of Scheduld to the said Atis the appropriate articl

applicable to the instant case.

41. Mortgage of a Cropi including any instrumen

evidencing an agreement to secure the repayme

a loan made upon any mortgage of a crop, whe

the crop is or is not in existence at time of the

mortgage

for every sum secured. 0.05% of the secured amou
subject to the minimum o
rupees one hundred ai
maximum rupees on
thousand and duty roundg
off to nearest rupees Ten.

42. Notarial Act.ithat is to say, any instrumer Ten rupees.

endorgment, note, attestation certificate or entry
being a Protest (No. 50) made or signed by a No
Public in the execution of the duties of his office,
by any other person lawfully acting as a Not
Public.
Seealso Protest of bill onote (No. 50).
43. Note or Memorandumi sent by a broker or age
to his principal, the purchase or sale on accour
such principal
of any goods or of any stock or marketable securil Fifty rupees.

44, Note of Protest by the Master of a Ship. Tenrupees.

45. Partition. 7 Instrument of as defined by section 2(1} 0.05% of the market value (
the property being partitione
subject to the minimum ¢
rupees one hundred ai
maximum of rupees on
thousand and duty roundg
off to nearest rupees Ten.

46. Partnership.i

A. Instrument of Two hundred rupees.
For every capital of the partnership.
B. Dissolution of Fifty rupees.
Pawn or Pledgei SeeAgreement relating to Depog
of Title-Deed, Pawn or Pledge (No. 6).
47. Policy of Insurancei As in Scheduld.
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Art. No. Description of Instrument Rates of Stamp Duty
48. Power of Attorney.i as defined by section 2(21), n
being a Proxy (No. 52),
(a) when authorizing one or more persons to| One hundred rupees.
jointly and severally in a single transian for sole
purpose (including suit or proceedings);
(b) when authorizing one or more persons to| One hundred and fifty rupees
jointly and severally in more than one transactior
generally;
(c) in any other ase. Two hundred rupees.
N.B.- The term "registration]
includes every operatiol
incidental to registratiof
under the Indian Registratig
Act, 1908.
Explanationi For the purposes of this artic
more persons than one when belonging to Hraes
firm shall be deemed to be one person.
49. Promissory Note. As in Scheduld.
50. Protest of Bill or Notei that is to say, any Ten rupees.
declaration in writing made by a Notary Public
other person lawfully acting as such, attesting
dishonour of a Bilbf Exchange or Promissory Note
51. Protest by the Master of a Ship. As in Scheduld.
52. Proxy. As in Scheduld.
53. Receipt. As in Scheduld.
54. Re-Conveyance of Mortgaged Property.
in every case. One hundred rupees.
55. Releasd. that is to say, any instrument (not bei

such a release as is provided for by sectiofAR!
whereby a person renounces a claim upon anc
person or against any specified property

in every case.

0.05% of the market value (
the released propertyulsiect
to the minimum of rupees or
hundred and maximum rupe
one thousand and du
rounded off to nearest rupe
Ten.

Comments

A release deedvhether can transfer title. A
release deed would not be effective to transfer titl
release deed can gnfeed title but cannot transfg

title.

105



Art. No.

Description of Instrument

Rates of Stamp Duty

Renunciation or relinquishment- If the appellant
had no title to the property at the time of renuncia
except the ofthance of succeeding by survivorsl
to the estate after the death of his father,

renunciation or relinquishment under the deed wg
not clothe him with any title to the propert
Renunciation must be in favour of a person, who
already title to the estate, the effect of which /g
to enlarge the right.

56.

Respondentia Bond.that is to say, any instrume
securing a loan on the cargo laden or to be lade
board a ship and making repayment contingent or
arrival of the cargo at the port of destination.

0.05% of the securegimount,
subject to the minimum o
rupees one hundred al
maximum rupees on
thousand and duty roundg
off to nearest rupees Ten.

Revocation of any Trust or Settlemeni.See

Settlement (No.58), Trust (No.64).

57.

Security-Bond or Mortgage Deedi executedby
way of security for the due execution of an office,
to account for money or other property received
virtue thereof, or executed by a surety to secure
due performance of a contract or the due discharg
a liabilityi

in every case.

0.05% @ the secured amoun|
subject to the minimum ¢
rupees one hundred ai
maximum rupees on
thousand and duty roundg
off to nearest rupees Ten.

Exemption

Bond or other instrument when execwied

(@ by any person for the purpose
guaranteeig that the local income derived fro
private subscriptions to a charitable dispensary
hospital or any other object of public utility, shall 1
be less than a specified sum per mensem;

(b) by persons taking advances under the L
Improvementlbo ans Act , 1883,
Loans Act, 1884, or by their sureties, as security
the repayment of such advances;

(c) by officers of Government or their sureties
secure the due execution of an office, or the
accounting for moneor other property received |
virtue thereof.

Comments

Undertaking affidavit -Whether amounts to a
mortgage deed-The undertaking affidavit has to
charged as a mortgage deed, which has to s
stamp duty as prescribed under Art. 40 of Schetll
to the Indian Stamp Act. It was not correct to say
the affidavit merely disclosed an undertaking an
at all it was chargeable it could be only under Art,

(b) of Scheduld to the Indian Stamp Act.
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Art. No. Description of Instrument Rates ofStamp Duty
58. Settlementi
A-Instrument of (including a deed of dower). 0.05% of the market value (¢
the settled property, subject
the minimum of rupees on
hundred and maximum rupe
one thousand and du
rounded off to nearest rupe
Ten.
Exempion
Deed of dower executed on the occasion O
marriage between Muhammadans.
B-Revocation of
Seealso Trust (No. 64). Fifty rupees.
59. Share Warrantsito bearer issued under tl The same duty as payable
Companies Act, 1956. a mortgage deed with
possession [40(a)] for th
amount equal to the nomin
amount of the shares specifi
in the warrant.
Exemptions
Shares warrant when issued by a company
pursuance of the Companies Act, 1956, section
to have effect only upon paymeiis composition fo
that duty, to the Collector of stamnpvenue of
(@) oneandahalf percentum of the whol
subscribed capital of the company; or
(b) if any company which has paid the si
duty or composition in full, subsequity issues ar
addition to its subscribed capHaheanda-half
percentum of the additional capital so issued.
60. Shipping Order. Ten rupees
61. Surrender of Lease.n every case. One hundred rupees.
Exemption
Surrender of lease, when such leaseexempted
from duty.
62. Transfer.i (whether with or without consideration)

(@) of shares in an incorporated company
other body corporate;

As in Scheduld.

(b) of debentures, being marketable securit
whether the debentuis liable to duty or not, excey
debentures provided for by section 8;

The same duty as Debenty
(No.27) as levied by this Ac
for a consideration equal t
the face amount of th
debenture.
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Art. No. Description of Instrument Rates of Stamp Duty
(c) of any interest secured by a bond, mortga The same duty with whic
deed or policy of insurance; such bond, mortgagaeed or
policy of insurance s
chargeable subject to th
minimum of rupees on
hundred and maximum rupe
one thousand and du
rournded off to nearest rupeg
Ten.
(d) of any property under the Administrati One hundred rupees.
General 6s Act , 1913, S
(e) of any trustproperty without consideration frof Two hundred rupees.
one trustee to another trustee, or from a trustee
beneficiary.
Exemption
Transfers by endorsemént
(a) of a hill of exchange, cheque or promissory no
(b) of a bill of lading, delivery order, warrant for
goods, or other mercantile document of title to
goods;
(c) of a policy of insurace;
(d) of securities of the Central Government.
Seealso section 8.
63. Transfer of Leased by way of assignment, and n| The same duty as Article (N
by way of under lease. 35) as levied by this
Schedule, for the sam
amount of such transfer.
Exemption
Transfer of any lease exempt from duty.
64. Trust.T

A. Declaration ofof, or concerning any propert
when made by any writing not being a Will;

Two hundred rupees.

B. Revocation obf, or concerning any properi
when made by any instruent other than a Will.

Fifty rupees.

See also Settlement (No. 58), ValuationSee
Appraisement (No. 8), VakibeeEntry as Vakil (No.
30).

Comments

Religious or charitable endowmert Whether fall

within the purview of the Trusts Act.- Religious or
charitable endowments, whether public or private
not fall within the purview of the Trusts Act. Artic
64 of the Stamp Act provides for the levy of sta
duty on trust. Accordingly, Art. 64 cannot be pres
into service in case which deals with chelle

trusts.
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Art. No. Description of Instrument Rates of Stamp Duty

65. Warrant for Goods.i that is to say, any instrumen Ten rupees.
evidencing the title of any person therein named
his assigns, or the holder thereof, to the propert
any goods lying iror upon any dock, warehouse
wharf, such instrument being signed or certified
or on behalf of the person in whose custody S
goods may be.

[VideHimachal Pradesh Act 4 of 1953, s. 12]
Orissa
Amendment of Scheduld -A

In Schedule FA to the principal Act,d
0) i n article 3, for the words, 2iTwd hleunwdbread
hundred and fifty rupeeso shall be substituted;

(i) in article 59

@ for the words HfAone rupeed appebhéeng wiomnds
rupeeso shall be substituted:;

b for thetwordspé@ésrfyfty pa?)sfdhe endrypaganatr i ng
clausep) , t he words A fifty rupeeso shall be subs

(0 for the words 0T hkoumre) agaimsteckusec) appbar wog ds
rupeeso shall be substituted;

(i) in clause ) of article 69

(a) for subsection @), the following sukclause shall be substituted, nameély:

(a) if such loan or debt is repayable on demand or morettirae months from the date of
instrument evidencing the agreemént:

When the amount of the loan or debt does

exceed Rs. 500 Five rupees,
When it exceeds Rs. 500 but does not exceec : Ten rupees,
1,000
And for every additional Rs.,Q00 or part thereof ir : amde n r
excess or Rs. 1,000
(b) insubclause) , f or the word, baackeéehe aoddl ebrac
| et t eclauséigs 8hlall be substituted;
ivv in article ™"hunfdoredt heaiprersdbs afp@reeri ng i n col
and fifty rupeeso shalll be substituted:;
Win article 8, fooer upkee swornppeadTwagt y nb),achel umn
words fAFifty rupeeso shall be substituted;
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(viyin article 10, for the words A ZJwotHhendvoedsr

hundred rupeeso shalll be substituted:;

(vii) in article 129
@ for the words, brackets and figure fAThe
such amo unyinacolummppagainstclause) , t he wor ds, bracket s

duty as a BOND (No.15) or such amounto shall
() for the -wevdems AUmpeaty appeari ngo),thdwordsc ol um
AFi fty rlbepsebstitued, ant a |
(c) for the entry appearing at the end in colur@y (he following entry shall be substituted,
namelyd i Two rupees subject to a maximum of two h
(viii) for article 15 including the entries against it but excludafgnence to other Bonds commencing
with the word fASee afnSIECAURAiTnyg BWINDD tf BExeenipiiomse dis by
appearing at the end in column (1), the following shall be substituted under appropriate columns,
namelyd

@) @)
15. BOND, asdefined by section 2 (§ Two per centum of the amount or the va
not being a DEBENTURE and n( secured,;
being otherwise provided for by th
Act, or by the Court Fees Act, 1870.

(ix) for article 16 including the entries against it, the following Aetiavith its entries shall be
substituted under appropriate columns, nardely:

(1) (2)

16. BOTTOMRY BOND, that is to say an The same duty as a BOND (No.15) on
instrument whereby the master of a -s| amount or value secured.;

going ship borrows money on the secu
of the ship to enable him to preserve
ship or posecute her voyage.

() in article 17, for the words 2f0Onéhadumwdr dd
hundred and fifty rupeesodo shall be substituted;
(xi) in article 18, forclauses &), (b), and €) including the entries appearing against them in
column (2), the following clauses with their respective entries shall be substituted under appropriate

columns, namely

(1) (2)

(a) Where the purchase money does n | Two rupees
exceed Rs. 100.

(b) in any other case The same duty as is leviable on
CONVEYANCE under Division (A), (B), o
(C), as the case may be, of article 23 fg
consideration equal to the amount of
purchase money only
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(xii) after aricle 18, the following Article with the entries against it shall be inserted under
appropriate columns, namedy:

(1) (2)

fil9. CERTIFICATE OR OTHER One rupees;
DOCUMENT, evidencing the right g
title of the holder thereof, or any oth
person either to any sharesrip or
stock in a or of any incorporate
company or other body corporate, or
become proprietor of shares, scrip
stock in or of any such company
body. See also LETTER O
ALLOTMENT OF SHARES (No036).

(xiii) in article 22, forthevor ds A Fi fty rupeesd appearing in co
shall be substituted:;

(xiv) for article 23 including the entries against it, the following article with its entries shall be
substituted under appropriate columns, nardely:

(1) (2)

fic3. CONVEYANCEAs defined by
section 2 (10) not being a transi
charged or exempted under No®2:

(a) In respect of movable property Four per centum of the amount or value
the consideration as set forth in t
instrument.

(b) In respect of immovde property Eight per centum of the amount or value

the consideration for such conveyance as
forth therein or the markevalue of the
property whichever is higher.

(c) In respect of a mukHinit house or unif
of apartment/flat/portion of a multizried
building or part of such structure
which the provisions of the Oriss
Apartment Ownership Act, 1980rissa
Act 1 of 1984applyd

(i) where the amount or value of tl Three per centum of the amount.
consideration for such conveyance as
forth therein or market value ofdalproperty
whichever is higher, does not exceed rup
5 lakhs.

(i) where it exceeds rupees 5 lakhs, Four per centum of the amount.
does not exceed rupees 15 lakhs.

(iii) where it exceeds rupees 15 lakhs. Seven pr centum of the amount.
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Explanation For the purpose of thi
article, an agreement to sell al
immovable property or a power (
attorney shall, in case of transfer of t
possession of such property before or
the time of or after the executiaf such
agreement or power of attorney,
deemed to be a conveyance and the st
duty thereon shall be chargeal
accordingly:

Provided that the stamp duty alrea
paid on such agreement or power
attorney shall, at the time of the executi
of a conveyance in pursuance of su
agreement or power of attorney, be adjus
towards the total amount of duty chargea
on the conveyance:

Provided further that section 4¥ shall
not apply to such agreement and powel
attorney.

Exemptions

Assignnent of copyright under the Copyright Act, 19%Z4 of 1957)section 18 Cepartnership deed
(SeePARTERSHIP No. 46)
(xv) in article 249

@ for the words ATwo r upe e s?2) agaist clusd) thg wopda i s e 0
fiFi ve rupeeso shall be substituted:; and

() for the words fAFive rupeesi) ,aptpheearwonrgd si.n fcT
shall be substituted;

(xvii in article 25, for the words mFthewer daap@e€so
rupeeso shall be substituted:;

(xviy in article 26, for the words AFilMlthgwordspees
ioOne hundred rupeesodo shalll be substituted;

(xvidi n article 29, for the woirdsc dilommn h(uh)d,r etdh &
hundred rupeeso shalll be substituted;

(xix) in article 31, for the entry appearing in column (2), the following entry shall be substituted,
namelyd
The same duty as is leviable on a conveyance under Division (A), (B)),aaqthe case may be,
of article 23 for a consideration as set forth in such instrument or the market value of the property,
whi chever is highero;
x i n article 32, f ormwherebeeitoecurip corirmrs(2),dhe waidg, Krackets? 3 ) o
let t er and f i gur eofaiftiden28shatl bedhibstitutesl;i on ( A) ,
(xxhpi n article 33, for the exp2,thesveoids rackets, Netiers 2 3)
and figure fiUnder Di vision (A230(8hallorbé¢ Cyubats
(xxi i n article 35, for the expr egsthewardsiadkais, 2 3)
|l etters and figure AUnder Division (A), substitu
(xxiii) after article 35, the following article with its entries $Hzé¢ inserted under appropriate
columns, namel
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(1) (2)

fidé. LETTER OF ALLOTMENT OF Ore rupeesy
SHARES

In any company or proposed company, Ol

respect of any loan to be raised by ¢

company or proposed company.

See also CERTIFICATE OR OTHE!

DOCUMENT (No.19)

(xxvy  in article 38, for the words, nfifty rupe
rupeeso shall be substituted:;

xxy in article 39, for the words ATwo hundr ec
column (2), agairtsclause ) and clausel) |, the words AThree hundred
rupeeso shall respectively be substituted;

xx) in article 40, for the expr es sdaoseg),ihe No . y
words, brackets, letters anddig e fiunder Division (A), (B) or (¢

shall be substituted:;
(xxvii) in article 419

@f or the words AThirty paiseod0 whea),thewords i t o
AfOne rupeeso shall be substituted; and

()f or the words fAForty paiseo &p,petalme ngoir as

rupeeso shall be substituted:;

(xxvii) i n article 42, for the words fATwenty rup
rupeeso shall be substituted:;

xxixy inarticle 43, fo itviee pao s @tdw ofd Brelw mefdamr tayn d  f
appearing in column (2) against clausg &nd clauseh) , the words AOne rupee
shall respectively be substituted;

(xx¥ in article 44, forthewol, Ten rupeesoO appearing in col ul

shall be substituted;

(xxxi) in article 469

@f or the words, ATwenty rupeeso and AOne hu
clause § andclauself of Di vi si onf Ay thpeeowodo dandFATwo h
respectively be substituted, and

()f or the words AFifty rupeesoO appearing in
hundred rupeeso shalll be substituted;

(xxxii) in article 489

(@ f or the wopessoinTelkhi frty rupeesodo and AOone
column (2), against clause){claused) and clausedf , t he words ATwenty ru
rupeeso, and ATwo hundred rupeeso shall respe

(b)for the expk83si app@@Nong i n ¢,dhewards, bracRels, a g a i
|l etters and figure Aunder Division (B) or (C)
(xxxiii) in article 549

@for t he expr empeaiing nin ddlgniho(2) 2¢ainsd claass, (the words,
bracket s, |l etters and figure Aunder Di visi on
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(b)f or the wowasr ifFepedsdy appeari ng (b),nheeoaoadsu mn |
AFi fty r bepsebstituied; s hal |

(Xxxiv) in article 55 andomd,r dpeeddceapmoaarsi nigT wier

clause) , t he words fAOne hundred rupeesodo shalll be s
(xxxv) in article 58

@The brackets and | et inrengshallbédgmidtedappeari ng at

I n the proviso to the entry appearing in c
rupeeso, the words fiten rupeeso shall be subs
(o for the-twordspéBésesdtwppearing an(2tagaest end
Davision (B), the words fiOne hundred rupeeso
xxxv) i n article 59, for the expression A(No. 23)
Division (A), of article 2306 shall be substitut e
(xxxvii) in article 61f or t he weorndes rfiuTpweeenstdy appeari ng h,n col
the words AFifty rupeeso shall be substituted;

(xxxviii) in article 629

@f or the words fdAbond of mortgage deeedhe appe
wor dsd AiBem Mort gage Deedod shall be substitute:

(b)f or t heéewentyome s r fifpodye sy, rupees o and AEighteel
five paised0 appear i ndause i of clausel)nclausg g gnd ctagsegg n st
respectively,thevor ds #fAFi fty rupeesd shall be substitu:
(xxxi® in article 639

@f or the words ATRANSFER OF1])LEA®EO wopmea riiTrk

OF LEASEO shall be substituted:; and

(b)f or the expPBrpédsappedf Nog i nbrackets, lettans anf gire t h «

funder Division (A),(B) or (C), as the case m
x)yin article 64, itfwor rtutpe ewdowdanrdid BiFwed yappearin
against Division (A) and Divisiong) |, the words AOne hundred rupe
respectively be substituted; and
(xi) in article 65, for the words, fAFive rupees

be substituted.

[VideOrissa Act 1 of 2003, s. 7]

Orissa

Repeal of Orissa Act 32 of 1976 The Orissa Additional Stamp Duty Act, 19@bissa Act 32 of
1970is hereby repealed.

[VideOrissa Act 1 of 2003, §]

Odisha

Amendment of ScheduleAd In Schedule-A to the Indian Stamp Act, 1892 of 1899§
(i) In Article A, for subclause @) of clause 2) following subclause shall be substituted,

namelyd
fi &) If such loan or debt is 0.5% percentum oloan or debt.
repayable on demand or more Amount subject to maximum of
than three months from the Rupees five the

date of execution of the
instrument evidencing the
agreemerdt

(i) in Article 54, after clausebf following clause shall be inserted, namély:
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fi(c) in case of loans for agriculture  Nil.o .

purposé

[VideOdisha Act8 of 2013, s.2]
Odisha

Amendment of Schedule 1A. 8 In the Indian Stamp Act, 1899, in Schedwa 16

(a) in article 23for the Explanation including the provisos thereto appearing in col@jnn (
the following explanation shall be substituted, nandely:

AExplanationd for the purposesf this Article, an agreement to sell involving delivery of
possession of any immovable property or a power of attorney, authorizing the person other than
those mentioned in clauseg) (of Article 48, to sell such immovable property, shall be deemed
to be a conveyance and accordingly, the stamp duty shall be payable on the instrument on the
basis of the market value of the property which is the subject matter of such instrument:

Provided that the stamp duty already paid on such agreement to sellastia#, time of
execution of the sale deed by the same person in pursuance of such agreement, be adjusted
towards the tot al amount of duty chargeabl e

(b) in Article 489

0] for the words #AFifty rupeems®ne AhFu nvder ¢

rupeeso and ATwo hundred rupeeso, appear.
stamp duty against clauses (a), (b), (c),
rupeesao, AFi fty rupeeso, AFive hupedezd 3

respectively, be substituted; and

(ii) for clause (g), including the entires, the following clauses shall be substituted, under
the appropriate column, namedy:

(g) When power given to father, mother, wit One thousand rupees
husband, son, daughter, brather sister in
relation to the executant authorizing such per
to sell immovable property situated in the State
Odisha.

(h) in any other case. Twenty rupees for each person,
authorized.

[VideOdisha Act 1 of 2015, s. 2]

Orissa

Amendment of Schedule A, Indian Stamp Act, 18996 For the entries in columns 1 and 2 against
clause @) under item 30 of ScheduleAl of the Indian Stamp Act, 1894] of 1899)the following entries
shall be respectively substituted, namaly:
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(a) in the case of Advocatés

(i) with respect of persons who
possess degree of Bachelor of Law | Rupees two hundred and fifty.
and are either deemed to be Advoce
under suksection ) of section 42 of
the Legal Practitioners Act, 187
(XVIII of 1879) or enrolled as pleadel
under the sdi Act, and have practice
for not less thaten years.

(i) with respect to anothq Rupees six hundred and twenty five.
Advocates .

Exemption from surcharge Stamp Dty Notwithstanding anything contained in the Orissa Stamp
(Surcharge Amendment) Act, 194@rissa Act XXIII of 1947)no surcharge shall be levied in the case of
Stamp duties livable under clausg ¢f the entry herein before specified.

[VideOrissaAct 8 of 1956, s. Z 3]
Orissa

Amendment of Schedule A, Act 2 of 18999 For schedule-A of the Indian Stamp Act, 1899 (2 of
1899) the following Schedule shall be substituted, nadely:

* * * *

*N.B. Scheduld-A has been substituted in O.A. 6 of 1986.
[VideOrissa Act 19 of 1958, s. 3]

Orissa
Amendment of Schedule 1A, Act 2 of 18996 For Schedule -A of the principal Act, the following
Schedule shall be substituted, namély:
* * * * *
SCHEDULE %A
STAMP DUTY ON CETAIN INSTRUMENTS UNDER THE INDIAN STAMP (ORISSA
AMENDMENT) ACT, 1986.
(SeeSecton 3)

Noted The articles in ScheduleA are numbered so as to correspond with similar articles in
Schedule 1.

Description of Instrument Proper Stamauty
1) 2)

2. ADMINISTRATION BOND , | The same duty as a BOND ( No. 15)
including a bond given under sectig for the same amount.
291, 375, and 376 fothe Indian
Succession Act, 1925 (39 of 1925)
section 6 of the Government Savin
Banks Act, 1873 (5 of 1873).
3. ADOPTION DEED. That is to say| Twenty-eight rupees and twelve nayg
any Instument (Other than a W) | paise.
recording an adoption or conferring
purporting to confer an authority to adoy
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4. AFFIDAVIT. Including an affirmatior
or declaration in the case of persons
law allowed to affirm odeclare instead g
swearing.

Three rupees and sevetitye naye
paise.

Exemptions

Affidavit or declaration in writing wher
madeé

(a) as a condition of enrolment undel
the Army Act, 1950 (46 of 1950) or the
Air Force Act, 1950 (45 of 1950);

(b) for the immediate purpose of beir
filed or used in any Court or before the
Officer of any Court;

(c) for the sole purpose of enabling
any person to receive any pension of
charitable allowance.

5.AGREEMENT OR
MEMORANDUM OF AN
AGREEMENT;,

(a) if relaing to the sale of a Bill of
Exchange;

Thirty-eight naye paise

(b) if relating to the sale of |
Government security or share in
incorporated Company or other bo
corporate;

Subject to maximum of twentgight
rupees twelve naye paise frery ten
thousand or part thereof of the value
the security or share.

(c) if not otherwise provided for

One rupee and thirtgight naye paise.

Exemptions

Agreement or memorandum of
agreemerd

(a) for or relating to the sale of goods
or merchandise exclusively, not being a
Note or Memorandum chargeable unde
No. 43.

(b) Made in the form of tenders to the
Central Government for, or relating to
any loan.

AGREEMENT TO LEASE 8 See
LEASE (No-35)

6. AGREEMENT RELATING TO
DEPOSIT OF TITLE-DEEDS, PAWN
OR PLEDGE, that is to say, any
instrument evidencing an agreement
relating to

(1) The deposit of title deeds or
instruments Constituting or being
evidences of the title to any property
whatever ( Other than a marketable
security) or

Description of instrument.

Proper Stamyguty

(1)

(2)

(2) The pawn or pledge of movable
property, Where such deposit, pawn or
pledge has been Made by way of securi

for the repayment of money advanced ¢
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to be advanced by way of loan or an
existing or futire debd

(a) If such loan or debt is repayable ¢
demand or more than three montham
the date of the instrument evidencing
the agreement.

If drawn If drawn | If draw in set
Singly in set of | of three for
two for each part of
each part the set
of set
(1) 2) 3) (4)
Rs. nP. | Rs. nP. | Rs. nP.
When it amount of the loan or debt dd 0.40 0.24 0.24
not exceed Rs.100
When the amount of the loan or dg 0.64 0.40 0.24
exceeds Rs. 100 but does not exceed
200.
When it exceeds Rs. 200 bubet not] 1.12 0.64 0.40
exceed Rs. 400
When it exceeds Rs. 400 but does | 1.64 0.88 0.64
exceed Rs. 600
When it exceeds Rs. 600 but does | 2.12 1.12 0.76
exceed Rs. 800
When it exceeds Rs. 800 but does | 2.76 1.40 0.88
exceed Rs. 1,000
When it exceeds Rs. 1,000 but does | 3.12 1.64 1.12
exceed Rs. 1,200
When it exceeds Rs. 1,200 but does | 4.12 2.12 1.40
exceed Rs. 1,600
When it exceeds Rs. 1,600 but does | 6.40 3.24 2.12
exceed Rs. 2,500
When it exceedfs. 2,500 but does n{ 12.64 6.40 412
exceed Rs. 5,000
When it exceeds Rs. 5,000 but does | 19.00 9.64 6.40
exceed Rs. 7,500
When it exceeds Rs. 7,500 but does | 25.24 12.64 8.40
exceed Rs. 10,000
Description of instrument. Proper Saimp-duty
€Y 2)
When it exceeds Rs. 10,000 but does | 37.88 19.00 12.64
exceed Rs. 15,000
When it exceeds Rs. 15,000 but does | 50.64 25.24 16.88
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exceed Rs. 20,000

When it exceeds Rs. 20,000 but does | 63.24 31.64 21.12
exceed Rs. 25,000

When it exceeds Rs. 25,000 but does| 75.88 37.88 25.24
exceed Rs. 30,000 and

for every additional Rs. 10,000 or pg 25.24 12.64 8.40

thereof in excess of Rs. 30,000.

(b) if such loan or debt is repayable T
more than three monthsofn the date o]
such instrument.

Half the duty payable on a loan
debt under clause (a) (i), clause (a)
or clause (a) (iii) for the amour
secured.

Exemption

Instrument of pawn or pledge of goods,
unattested

7. APPOINTMENT IN
EXECUTION OF A POWER, whether
of trustees or of property, movable or
immovable, where made by any writing
not being a will.

Forty-six rupees and eighigight naye
Paise.

8. APPRAISEMENT OR
VALUATION, made otherwise than
under an order of the Cdun the course
of a suid

(a) where the amount does not exceed |
1,000.

The same duty as a BOTTOMRY
BOND (No.16) for such amount.

(b) in any other case

Fourteen rupees and six naye Paise,

Exemptions

(a) Appraisement or valuation made for
the nformation of one party only, and nc
being in any manner obligatory betweer
parties either by agreement or operatior]
law.

(b) Appraisement of crops for the
purpose of ascertaining the amount to b
given to a landlords as rent.

9. APPRENTICHESHIP 1 DEED
including every writing relating to the
service or tuition of any apprentice, clel
or servant place with any master to lear
any profession, trade or employment, ng
being ARTICLES OF CLERKSHIP.

Fourteen rupees and six naye Paise.

Descriptionof instrument. Proper Stamyaluty
1) 2)
Exemption

Instruments of apprenticeship executed
a Magistrate under the Apprentices A

1850 (19 of 1850) or by which a person
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apprenticed by or at the charge of &
public charity.

10. ARTICLES OF ASSOCIAITON
OF A COMPANY.

Ninety rupees and severfiye naye
Paise.

Exemption

Articles of any Association not formed f¢
profit and registered under section 25 0]
the Companies Act, 1956 (1 of 1950).

Seealso Memorandum oAssociation of g
Company (No.39)

ASSIGNMENT & See CONVEYANCE
(No.23), TRANSFER (No0.62) and
TRANSFER of LEASE (No.63),as the
case may bhe

ATTORNEY - See POWER OF
ATTORNEY (N0.48)

AUTHORITY TO ADOPT -See
ADOPTION-DEED (No.3)

12. AWARD, that is tosay any
decision in writing by an arbitrator (¢
umpire not being an award directing
partition, on a reference being ma
otherwise than by an order of the Court
the course of a st

The same duty as a BOTTOMRY
BOND (No0.16) or such amount.

(a) where the amount or value of the
property to which the award relates as ¢
forth in such award does not exceed R:
1,000.

Eighteen rupees and seventy five na
Paise.

(b) if it exceeds Rs. 1,000 but does not
exceed Rs. 5,000.

Ninety-four naye Paise sjdxrt to a
maximum of ninetyfour rupees.

and for every additional Rs. 1,000 or pal
thereof in excess of Rs. 5,000.

15.BOND as defined by section 2(5) not
being a DEBENTURE and not being
otherwise provided for by this Act, or by
the Court Fees Act 870 (7 of 1870

\Where the amount or value secured doe!
not exceed Rs. 10;

Thirty-two naye paise

Where it exceeds Rs. 10 and does not
exceed Rs. 50;

\Where it exceeds Rs. 50 and does not
exceed Rs.100;

Forty-four naye paise

Description of istrument.

Proper Stamyguty

(1)

(2)

\Where it exceeds Rs. 50 and does not
exceed Rs.100;

Ninety-four naye paise

Where it exceeds Rs. 100 and does not

Two rupees and thirtjwo naye paise
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exceed Rs.200;

Where it exceeds Rs. 200and does not
exceed Rs@;

Three rupees and fiftgix naye paise

Where it exceeds Rs. 300 and does not
exceed Rs.400;

Four rupees and sixty eight naye pa

Where it exceeds Rs. 300 and does not
exceed Rs.400;

Five rupees and ninefpur naye pais¢

Where it exceedBs. 400 and does not
exceed Rs.500;

Eight rupees and forfour naye paise

Where it exceeds Rs. 500 and does not
exceed Rs.600;

Nine rupees and eightyo naye paise

Where it exceeds Rs. 600 and does not
exceed Rs.700;

Eleven rupees and twenfiy e naye
paise

Where it exceeds Rs. 700 and does not
exceed Rs.800;

Twelve rupees and sixtyvo naye
paise.

Where it exceeds Rs. 800 and does not
exceed Rs.900;

Where it exceeds Rs. 900 and does not
exceed Rs.1000;

Fourteen rupees and six naye paise.

and for every Rs. 500 or part thereof in
excess of Rs. 1,000;

Seven rupees .

See (No.2) ADMINISTRATION BOND

(No.16) BOTTOMRY BOND

(N0.26) CUSTOMS BOND

(No. 34) INDEMNITY BOND

(No.56) RESPONDENTIA BOND

(No. 57) SECURITY BOND

Exemptions

Bond , when executed By

(a) headmen nominated under rules
framed in accordance with the Bengal
Irrigation Act, 1876, (Bengal Act 3 of
1876) section 99, for the due performan
of their duties under that Act;

Description of instrument.

Proper Stamyguty

1)

(2)

(b) any person for the purpose
guaranteeing  that the local incor
derived from private subsecription to

charitable dispensary or hospital or g
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other object of public utility shall not b
less than a specified symer mensem.

16. BOTTOMRY BOND, thatis to say,
any instrument whereby the master of
seagoing ship to enable him the presen
the ship or prosecute her voyage

Where the amount or value secured doe;
not exceed Rs. 10;

Thirty-eight naye paise

Wher it exceeds Rs. 10 and does not
exceed Rs. 50;

Seventyfive naye paise

Where it exceeds Rs. 50 and does not

exceed Rs.100;

One rupee and thirtgight naye paise

Where it exceeds Rs. 100 and does not

exceed Rs.200;

Two rupees and eightyvo naye paise

Where it exceeds Rs. 26@d does not

exceed Rs.300;

Four rupees and twenty naye paise

Where it exceeds Rs. 300 and does not

exceed Rs.400;

Five rupees and sixiytwo naye paise

Where it exceeds Rs. 400 and does not

exceed Rs.500;

Seven Ripees

Where it exceeds Rs. 500 and does not

exceed Rs.600;

Eight rupees and fortfour naye paise

Where it exceeds Rs. 600 and does not

exceed Rs.700;

Nine rupees and twentyo naye paise

Where it exceeds Rs. 700 and does not

exceed Rs.800;

Eleven rupees and twendjve naye
paise

Where it exceeds Rs. 800 and does not

exceed Rs.900;

Twelve rupees and sixtyvo naye
paise

Where it exceeds Rs. 900 and does not

exceed Rs.1000:;

Fourteen rupees and six naye paise

and for every Rs. 500 or parétteof in
excess of Rs. 1,000;

Seven rupees

17. CANCELLATION & Instrument of
(Including any instrument by which any
instrument previously executed is
cancelled) if attested and not otherwise
provided for,

Fourteen rupees and six naye paise.

See also REEASE (No.55)
REVOCATION OF SETTLEMENT (No.
58-B) SURRENDER OF LEASE (No.61)
REVOCATION OF TRUST (No. 64B).

18. CERTIFICATE OF SALE (In
respect of each property put up as

separate lot and sold), granted to
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purchaser of any property sold pwblic
auction by a Civil or Revenue Court
Collector or the Revenue Officer

(a) Where the purchase money does
exceed Rs. 10

Thirty-eight naye paise

(b) Where the purchase money exce
Rs. 10,00 but does not exceed Rs. 25.

Seventyfive nayepaise

(¢) In any other case

..The same duty as a CONVEYAN(
(No.23) for a consideration equal
the amount of the purchase mor
only.

* *

* *

20. CHARTER PARTY9 that is to say]
any instrument (Except an agreement
the hire of a tugsteamer), whereby

vessel or some specified principal p
thereof is let for the specified purposes
the charterer whether it includes a pen:
clause onot.

Three rupees and seveifiye naye
paise.

* *

* *

22. COMPOSITION DEED®S that is to
say, any instrument executed by a deb
whereby he anveys his property for th
benefit of his creditors, or wherel
payment of a composition or dividend
their debts is secured to the creditors,
when by provision is made for tH
continuance of the debtors business ur
the supervision of inspectorsr aunder
letters of license, for the benefit of H
creditors.

Twenty-eight rupees and twelve na
paise

23. CONVEYANCE- As defined by
section 2 (10) not being a transfer charg
or exempted under No.82

Where the amount or value of tl
consideration for such conveyance as
forth therein does not exceed Rs. 50;

One rupees and thirgight naye paise

\Where it exceeds Rs. 50 and does not
exceed Rs.100;

Two rupees and eightyvo naye paise

Where it exceeds Rs. 100 and does not
exceedRs.200;

Five rupees and sixithree naye paise

Where it exceeds Rs. 260d does not
exceed Rs.300;

Eight rupees and forffour naye paise

Where it exceeds Rs. 300 and does not
exceed Rs.400;

Eleven rupees and twenrtive naye
paise

Where it exceedBs. 400 and does not
exceed Rs.500;

Fourteen rupees and six naye paise

Where it exceeds Rs. 500 and does not
exceed Rs.600;

Sixteen rupees and eigh#yght naye
paise

Where it exceeds Rs. 600 and does not

Nineteen rupees and sixtyne naye
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exceed Rs.700;

paise

Where it exceeds Rs. 700 and does not
exceed Rs.800;

Twentytwo rupees and fifty nay
paise

Where it exceeds Rs. 800 and does not
exceed Rs.1,000;

Twenty-five
naye paise

rupees and thirtjwo

Where it exceeds Rs. 900 but does not
exceed Rs. 1,000;

Twenty-eight rupees and thirteen na|
paise.

and for every Rs. 500 or part thereof
excess of Rs. 1,000;

Fourteen rupees and six naye paise

Exemption

Assignment of copyright under the
Copyright Act, 1957 (14 of 1957),
section 18.

CO-PARTNERSHIP
Partnership No. 46).

DEED  (Sel

24. COPY OR EXTRACT- Certified
to be a true copy or extract by or by or¢
of any public officer and not chargeak
under the law for the time being in for;
relating to court feds

(i) if the original was not chargeable wit
duty, or if the duty, with which it wal
chargeable does not exceed one rupee;s

One rupee and thirtgight naye paise

(i) In any other case

Two rupees and eightyvo naye paise

Exception

(@) Copy of any paper which a publi
officer is expressly required by law |
make or furnish for record in any publ
office or for any public purpose.

(b) Copy of, or extract from any registj
relating to births, baptisms, naming
dedications, marriages, diva@s, deaths g
burials.

25. COUNTERPART OR
DUPLICATE - of any instrument
chargeable with duty and in respect
which the proper duty has been paid

(a) If the duty with which the origing
Instrument is chargeable does not exc
one ruge and fifty paise,

The same duty as is payable on
original

(b) In any other case

Two rupees and eightyvo naye paise

Exemption

Counterpart of any lease granted tg
cultivator, when such lease is exemp
from duty.

26. CUSTOMS BOND®

(@) Where the amount does 1

The same duty as a BOTTOMR
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exceed Rs. 1,000.

BOND (No. 16) for such amount,

(b) In any other case

Eighteen rupees and sevefitye naye
paise

* * * * *
DECLARATION OF ANY TRUST -

Se TRUST (No.64).

* * * * *

DEPOSIT OF TITLE -DEEDS® See
AGREEMENT relating to DEPOSIT
OF TITLE -DEEDS, PAWN OR
PLEDGE (No.6).

DISSOLUTION OF
PARTNERSHIP-See PARTNERSHIP
(No. 46).

29. DIVORCE- Instrument of, that is t(
say, instrument by which ng person
effects the dissolution ofiqymarriage.

Three rupees and seveiffiye naye
paise

DOWER- Instrument of 71See
SETTLEMENT (No.58).
DUPLICATE - See COUNTERPART
(No. 25).

31. EXCHANGE OF PROPERTY-
Instrument od

The same duty as a CONVEYANC
(No. 23) for a consleration equal tq
the value of the property of greatg
value as set forth in such instrument|

EXTRACT- See Copy (No.24)

32. FURTHER CHARGE® Instrument
of that is to say, any instrument imposi
a further charge on mortgaged propérty

(a) When theoriginal mortagage is one (
the description referred to in clause
Article No. 40 ( That is, with possession

The same duty as a CONVEYANC
(No. 23) for a consideration equal
the amount of the further charg
secured by such instrument.

(b) When such mortage is one of the
descriptions referred to in clause (b) of
Article No. 40 ( That is, without
possessior)

(i) if at the time of execution of th
instrument of further charge possess
of the property is given or agreed to
given under such instrument;

The same duty as a CONVEYANC
(No. 23) for a consideration equal
the total amount of the charg
(including the original mortgage ar
any further charge already made) I
the duty already paid on such origir|
mortgage and fuher charge.

(ii) If the possession is not so given.

The same duty as a BOTTOMR
BOND (No. 16) for the amount of th
further charge secured by su
instrument;

33.GIFT-Instrument of, not being

The same duty as a CONVEYAN(C
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SETTLEMENT (No. 58) or WILL of
TRANSFER (No. 62).

(No.23) for a consideration equal
the value of the property as set forth
such instrument.

HIRING AGREEMENT or agreemen
for serviceSee AGREEMENT (No. 5).

34. INDEMNITY BOND

The same duty as a SECURIT
BOND (No.57) for the same amount

INSPECTORSHIP  DEED-
COMPOSITION DEED (No.22)

See

35. LEASE, including an undelease
or sublease and any agreement to let
sublet-

rent
paid (¢

(a) Whereby such lease the
fixed and no premium is
delivered®

() Where the lease purports to be fol
term of less than one year;

The same duty as BOTTOMR
BOND (No. 16) for the whole amout
payable or deliverable under su
lease.

(i) where the lease purports to be fol
term of not less than one yediut not
more than five years;

The same duty as a BOTTOMR
BOND (No. 16) for the amount ¢
value of the average annual rg
reserved.

(iii) Where the lease purports to be fol
term exceeding five years, but n
exceeding ten years;

The same duty aa CONVEYANCE
(No. 23) for a consideration equal
the amount or value of the avera
annual rent reserved.

(iv) Where the lease purports to be fo|
term exceeding ten years, but 1
exceeding twenty years;

The same duty as a CONVEYANC
(No.23) for a onsideration equal t
twice the amountor value of the
average annual rent reserved.

(v) Where the lease purports to be fo
term exceeding twenty years, but i
exceeding thirty years;

The same duty as a CONVEYANC
(No. 23) for a consideration equal
three times the amount or value of {
average annual rent reserved.

(vi) Where the lease purports to be fo|
term exceeding thirty years, but n
exceeding one hundred years;

The same duty as a CONVEYANC
(No. 23) for a consideration equal
four times the amount or value of tl
average annual rent reserved.

(vii) Where the lease purports to be fol
term exceeding one hundred years, ol
perpetuity;

The same duty as a CONVEYANC
( No. 23) for a consideration equal
onesixth of the wholeamount of rent
which would be paid or delivered

respect of first fifty years of the lease

(viii) Where the lease does not purport

be for any definite term;

The same duty as a CONVEYANC
(No. 23) for a consideration equal

126



three times the amouwt value of the
average annual rent which would
paid or delivered for the first ten yeg
if the lease continued so long.

(b)Where the lease is granted for a fing
premium, or for money advanced a
where no rent is reserved,;

The same duty as 80NVEYANCE
(No.23) for a consideration equal to
the amount or value of such fine or
premium, or advance as set forth in t
lease.

(c) Where the lease is granted for a ti
or premium, or for money advanced
addition to rent reserved.

The same duty aa CONVEYANCE
(No.23) for a consideration equal
the amount or value of such fine
premium, or advances as set forth
the lease, in addition to the duty whi
would have been payable on sy
lease, if no fine or premium or advan|
had been paid oretivered:

Exemption

Lease; executed in the case of a cultive
and for the purpose of -cultivatig
(Including a lease of trees for tf
production of food or drink) without th
payment or delivery of any fine (
premium, when a definite term is
ex-pressed and such term does not exc
one year or when the average annual
reserved does not exceed one hung
rupees.

Explanatio® When a lessee undertak
to pay any recurring charge, such
Government evenue, the
of cesses or t he
municipal rates or taxes (Which is by I4
recoverable from the lessor, the amoun|
agreed to be paid by the lessee shall
deemed to be part of the rent.

* * *

LETTER OF GUARNTEE -
AGREEMENT (No. 5).

See

38. LETTER OF LICENCE that is to
say, any agreement between a debtor
his creditors that the latter shall, for
specified time, suspend their claims g
allow the debtor to carry on business
his own discretion.

Twenty-eight rupees and twelve na
paise.

39. MEMORANDUM OF
ASSOCIAITON OF A COMPANY 9d

(@)

if accompanied by articles |

Fifty-six rupees and twenfve naye
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association under section 26 of f
Companies Act, 1956 (1 of 1956).

paise

(b) if not so accompanied

One hundred and fifty rupees

Exemption

Memorandum of any association r
formed for profit and registered und
section 25 othe Companies Act, 1956 (
of 1956).

40. MORTGAGE-DEED, NOT BEING
AN AGREEMENT RELATING TO
DEPOSIT OF TITLE DEEDS, PAWN
OR PLEDGE (No.6) BOND (No. 15),
MORTGAGE OF A CROP (No. 41),
RESPONDENTIA  BOND (No. 56),
OR SECURIY BOND ( No. 57

(@) wren possession of the property
any part of the property comprised in su
deed is given by the mortgagor or agr¢
to be given.

The same duty as a CONVEYANC
(No. 23) for a consideration equal
the amount secured by such deed.

(b) when possessias not given or agree|
to be given as aforesaid.

The same duty as a BOTTOMR
BOND (No. 16) for the amour
secured by such deed.

Explanatio® A mortgagor who gives
to the mortgagee a powef-attorney to
collect rents or a lease of the prope
mortgaged or part thereof, is deemed
give possession within the meaning of t
article.

(C) When a collateral or auxiliary ¢
additional or substituted security, or |
way of further assurance for the abc
mentioned propose where the principal
primary security is duly stamped for eve
sum secured not execeeding Rs.1,000

Rupee
paise

one and thidgight naye

and for every Rs. 1,000 or part there
secured in excess Rs. 1,000.

One rupee and thirtgight naye paise

Exemptions

(1) Instruments executed by persons
taking advances under the Land
Improvement Loans Act, 1883 (19 of
1883) or the Agriculturists Loans Act,
1884 (12 of 1984), or by their sureties ¢
security for the repayment of such
advanes;

(2) Letter of hypothecation accompanyil

a bill of exchange.
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41. MORTGAGE OF A CROP
including any instrument evidencing i
agreement to secure the repayment (
loan made upon any mortgage of a cr
whether the crop, is or is not in exister
at the time of the mortgade

(&) when the loan is repayable 1
more than three months from the date
the instrumerd

For every sum secured not exceeding
200;

and for every Rs. 200 or part therg
secured in excess of Rs. 200;

Twenty-five naye paise

(b) when the loan is repayable more tH
three months but not more than eightg
months, from the date of the instrumi&nt

Twenty five naye paise

For every sum secured not exceeding
100;

Thirty-eight naye paise

and for every Rs.100 or part thereo
secured in excess of Rs. 100.

Thirty- eight naye paise

42. NOTARIAL ACT that is to say, any
instrument, endorsement, note, attestati
certificate, or signed not being a
PROTEST ( No. 50) made or signed by
Notary Public in the eecution of the
duties of his office, or by any other pers;|
lawfully acting as a Notary Public.

Two rupees and eightyvo naye paise

See also PROTEST OF BILL O
NOTE (No. 50).

43. NOTE OR MEMORANDUM sent
by a Broker or Agent to his principi
intimating the purchase or sale on acca
of such principa

(a) of any goods, exceeding in valt
twenty rupees;

Thirty-eight naye paise

(b) of any stock or marketable secur]
exceeding in value twenty rupees;

Subject to a maximum of twengight
rupees and twelve naye paise, thir
two naye paise for every rupees f{
thousand or part thereof of the val
of the stock or security.

44, NOTE OF PROTEST BY THE
MASTER OF A SHIP-See also
PROTEST BY THE MASTER OF A
SHIP (No. 51).

One rupee and eighsight naye paise

45. PARTITION- Instrument of ag
defined by section 2 (15).

The same duty as a BOTTOMR
BOND (No. 16) for the amount of th
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value of the separated share or shg
of the property.

N.B.0 The largest share remainis
after the propertyis petitioned (or if
there two or more shares of eql
value and not smaller than any of t
other shares, then one of such ed
shares) shall be deemed to be that fi
which the other shares are separateq

Provided always théat

(@) When an instrument fg
partition containing af
agreement to divide proper
in severalty is executed and
partition is effected in
pursuance of such agreemg
the duty chargeable upon t
instrument  effecting such
partition shall be reduced K
the amount of duty paid i
respect of the first instrumel
but shall not be less than o
rupee and thirteight naye
paise.

(b) Where land is held o
Revenue Settlement for
period not exceeding thirt
years and paying the fu
assessment, the value for t
purpose of duty shall b
calculated at not more thg
five times the annual revenue

(c) Where a final order for
effecting a partition passed K
any Revenue authority or af
Civil Court, or an award by a
arbitrator directing a partition
is stamped with the stam
required for annstrument of]
partition, in pursuance of sug
order or award is subsequen
executed, the duty on suq
instrument shall not exceg
one rupee and thirtgight naye
paise .

46.PARTNERSHIPS
A-Instrument od

(@) Where the capital of the partnersl|

does not exceed Rs. 500;

Nine rupees and thirtgight
paise

(b) in any other case

Thirty-seven rupees and fift
naye rupees
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Bo Dissolution ofd

PAWN PLEDGES® See
AGREEMENT  RELATING TO
DEPOSIT OF TITLE -DEEDS PAWN
OR PLEDGE (No.6).

OR

Eighteenrupees and seventy fiy
naye paise

48.POWER 1OF-ATTORNEY as
defined by section 2(21) not being

proxyo

(&) when executed for this sole purp(
of procuring the registration of one |
more documents in relation to a sing
transaction or for admittg execution of
one or more such documents;

One rupee and thirtgight naye paise

(b) when required in suits or proceedir]
under the Presidency Small Cause Co
Act, 1882;

One rupee and thirgight naye
paise

(c) when authorizing one pens or more
to act in a single transaction other than
case mentioned in clause (a);

Two rupees and eigitivo
paise

naye

(d) when authorizing not more than fiy
persons to act jointly and seveyaiin
more than one transaction or generally;

Fourteen rupees and six naye paise

(e) when authorizing more than five b
not more than ten persons to act join
and severally in more than one transaci
or generally;

Twenty-eight rupees and twelveaye
paise

(H when given for consideration ar
authorizing the attorney to sell ai
immovable property;

The same duty as a CONVEYAQC
(No.23) for the amount (o
consideration

(9) In any other case

Two rupees and eightyvo naye paisg
for each persoauthorized

N.BO The term )
includes every operation incidental
registration  under the India
Registration Act, 1908 (16 of 1908).

Explanatio® For the purposes of thi
article more persons than one wh
belongng to the same firm shall b
deemed to be one persons.

* * *

50. PROTEST OF BILL OR NOTE
that is to say any declaration in writif
made by a Mtary Public, or other persg
lawfully acting as such, attesting tl

dishonor of a Bill of Exchange ¢

Three rupees and sevetiiye naye
paise
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Promissory Note.

51. PROTEST BY THE MASTER OF
A SHIP that is to say, any declaration
the particulars of # voyage drawn up b
him with a view to the adjustment ¢
losses or the calculation of averages, |
every declaration in writing made by hi
against the characters or the consign
for not loading or unloading the sh
when such declaration is attested
certified by a Notary Public or othe
person lawfully acting as such.

Three rupees and sevetitye naye
paise

See also NOTE OF PROTEST BY TH
MASTER OF A SHIP (No. 44).
* * *

*

54. RECONVEYANCE
MORTGAGED PROPERTY &

OF

(a) if the consideration for which th
property was mortgaged does not excj
Rs. 1,000;

The same duty as a CONVEYANC
(No. 23) for the amount of sug
consideration as set forth in &t
reconveyance.

(b) in any other case

Twenty-eight rupees and twelve na
paise

55. RELEASE that is to say
instrument not being such a release a
provided for by section (23.), whereby
a person renounces a claim upon ano
person or agains nay specified

property

(a) if the amount or value of the clai
does not exceed Rs. 1,000;

The same duty as a BOTTOMR
BOND (No. 16) for such amount (
value as set forth in the release.

(b) in any other case

Fourteen rupees and siaye paise

56. RESPONDENTIA BONDthat is to
say, any instrument securing a loan on
cargo laden or up to be laden on boa
ship and making repayment contingent
the arrival of the cargo at the port
destination.

The same duty as a BOTTOMR
BOND (No. 16) for the amount of th
loan secured.

REVOCATION OF ANY TRUST
OR SETTLEMENT - See
SETTLEMENT (No. 58) TRUST (No
64)

57. SECURITY BOND OR
MORTGAGE DEED executed by way
of security for the due execution of i
office, or to account fomoney or othel
property received by virtue thereof,

executed by a surety to secure the |
performance of a contratt

(&) When the amount secured does
exceed Rs. 1,000.

The same duty as a BOTTOMR
BOND (No. 16) for the amoun
secured.

(b) In any other case

Fourteen rupees and six naye paise
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Exemptions

Bond or other instrument, whe

executed

(a) By headmen nominated under rul
framed in accordance with th
Bengal Irrigation Act, 1876, (Beng:
Act 3 of 1876) sectio®9 for the dug
performance of their duties under th
Act.

(b) By any person for the purpose
guaranteeing that the local incor
derived from private subscriptions
a charitable dispensary or hospital
any other subject or public utilit
shall not e less than a specified su
per mensem

(c) By persons taking advances uni
the Land Improvement Loans Act, 18§
(19 of 1883) or the Agriculturists Loar
Act, 1884, (12 of 1884) or by the
sureties, as security for the repayment
such advances;

(d) By officers of the Government ¢
their sureties to secure the due execu
of an office, or the due accounting f
money or other property received |
virtue thereof.

58. SETTLEEMNT & (A)
INSTRUMENT OF (including a deed of
dower).

The same duty as 8OTTORMY

BOND (No. 16) for a sum equal to tf
amount or value of the property settl
as set forth in such settlement:

Provided that, where an agreement
settle is stamped with the stan
required for an instrument (
settlement and an instrument
sdtlement in pursuance of sug
agreement is subsequently executé
the duty on such instrument shall n
exceed one rupee and thidight naye
paise.

Exemption

Deed of dower executed on the occasior
a marriage between Mohammadans.

(B) REVOCATION OF

The same duty as a BOTTOMR
BOND (No. 16) for a sum equal to tf
amount or value of the proper
concerned, as set forth in t
instrument of Revocation, but n
exceeding twentgight rupees an
twelve naye paise.
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See ALSO TRUST (No.64)

59. $HARE WARRANTS to bearer
issued under the Companies Act, 1956.

One and a half times the duty paya
on a CONVEYANCE (No. 23) for 1
consideration equal to the nomirn
amount of the shares specified in {
warrant.

Exemptions

Share warrant when issued by a comp
in pursuance of the Companies Act, 19
(1 of 1956) section 114, to have effect ol
upon payment, as composition for th
duty, to the Collector of stargvenue,
ofd

(@) One and a half percentum
the whole subsdred capital of
the company; or

(b) If any company which has pa|
the said duty or composition i
fully, subsequently issues 4

addition to its subscribe
capital, one and a ha
percentum of the addition:

capital so issued.

61. SURRENDER OF LEASE

(a) when the duty with which the lease
chargeable does not exceed seven ru
and fifty paise;

The duty with which such lease
chargeable.

(b) in any other case

Fourteen rupees and six naye paise

Exemptions

Surender of lease, when such lease
exempted from duty.

62. TRANSFER (Whether with or|

without consideratiord

* * E

(c) of any interest secured by a bag
of mortgage deet

(i) if the duty on such bond anortgage
deed does not exceed seven rupees
fifty paise;

The duty with which such bond ¢
mortgage deed is chargeable.

(i) in any other case

Fourteen rupees and six naye paise

(d) of any trusiproperty under thg
AdministratorGe ner al 6 s
section 25;

(e) of any trustproperty without
consideration from one trustee

another trustee or from a trustee

Twenty-eight rupees and twelve na
paise

Fourteen rupees or such smal
amount as may be chargeable un
clause (c) othe article.
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a beneficiary.

Exemptions

Transfer by endorsemeént

(b) of a delivery order, warrant for goo(
or other merchantile Document of title
goods;

* *

(d) of securities of the Central
Government.

See also sectiom8

63. TRANSGER OR LEASEby way
assignment and not by way of under leg

The same duty as a CONVEYANC
(No.23) for a consideration equal
the amount of the caideration for the
transfer.

Exceptions

Transfer of any lease exempt from

dutyd

64. TRUST-A-DECLARATION OF
T of concerning any property when madg
by any writing not being a will.

The same duty as BOTTOMR
BOND (No. 16)for a sum equal to th
amount or value of the proper
concerned, as set forth in t
instrument , but not exceeding fort
two rupees and twenty naye paise.

B-REVOCATION OF 6 of or
concerning any property when made by
instrument other than a will.

The @ame duty as a BOTTOMR
BOND (No. 16) for a sum equal to tf
amount or value of the proper
concerned, as set forth in t
instrument, but not exceeding fort
two eight rupees and twenty na
paise.

See also SETTLEMENT (No.8)

65. WARRANT FOR GOODS that is to
say, any instrument evidencing the title
any person therein named or his assig
of the holder thereof, to the property
any goods lying in or upon any sign
dock, warehouse or wharf, su
instrument being or certified by or ¢
behalf of the person in whose custo(

such goods may k.

Seventyfive naye paise

[VideOrissa Act 35 of 1962, s. 4]
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Orissa
Amendment of Schedule 4A, Act 2 of 18996 For Schedule A of the principal Act the following
Schedule Shall be substituted
ASCHEDULE 1-A
STAMP DUTY ON CETAIN INSTRUMENTS UNDER THE INDIAN STAMP (ORISSA
AMENDMENT) ACT, 1986.
(See Section 3)
Noted The articles in ScheduleA are numbered so as to correspond with similar
articles in Schedule 1.
i SCHEDU LAE 1
STAMP DUTY ON CETAIN INSTRUMENTS UNDER THE INDIAN STAMP (ORISSA
AMENDMENT) ACT, 1986.
(See Section 3)

Noted The articles in ScheduleA are numbered so as to correspond with similar articles in
Schedule 1.

Description of Instrument Proper Stamyaluty

1) 2
2. ADMINISTRATION BOND , includinga  The same duty as a BOND (No. 15) for the
bond given under sections 291, 375, and 37 same amount.
of the Indian Succession Act, 19¢3D of
1925)or section 6 of the Government Savin
Banks Act, 18735 of 1873)
3. ADOPTION DEED. That is to say, an' Rupees thirty
Instrumen (Other than a well) recording &
adoption or conferring or purporting to cont
an authority to adopt.
4. AFFIDAVIT. including an affirmation o1 Rupees four
declaration in the case of persons by |
allowed to affirm or declare instead
swearing.

Exemptions.

Affidavit or declaration in writing when
made
as a condition of enrolment under the Army
Act, 1950(46 of 1950)or the Air Force Act,
1950(45 of 19%);

(b) for the immediate purpose of beil
filed or used in any Court or before tl
Officer of any Court;

(c) for the sole purpose of enabling a
person to receive any pension
charitable allowance.

5.AGREEMENT OR MEMORANDUM OF
AN AGREEMENT;

(a) if relating to the sale of a Bill of Forty paise
Exchange;
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(b) if relating to the ale of a Governmen Subject to maximum of rupees thirty for ever
security or share in an incorporated Compa ten thousand or part thereof of the value of tl

or other body corporate;
(c) if not otherwise provided for

security or share.
One rupee and fifty paise

Exemptions

(a) for or relating to the sale of goods ol
merchandise exclusively, not being :
Note or Memorandum chargeable
unde No. 43.

(b) Made in the form of tenders to the
Central Government for, or relating
any loan.

AGREEMENT TO LEASB See LEASE (NeB5)
6.AGREEMENTRELATING TO DEPOSIT

OF TITLE-DEEDS, PAWN OR PLEDGE,

that is to say, any instrument evidencing ai
agreement relating &

(1) The deposit of title deeds or instruments
Constituting or being evidences of the title
to any property whatever ( Other than a
marketable security)or
(2) The pawn or pledge of movable property,
Where such deposit, pawn or pledge has been
made by way of security for the repayment

of money advanced or to be advanced by way of loan

or an existing or future debt

(a) If such loan or debt izpayable on
demand or more than three months

from the date of the instrument evidencing
the agreement.

Description of Instruments Proper Stamyaluty
If drawn If drawn in If draw in
Singly set of two  set of three
for each part of for each pari
the set of the set
) 2 3 4)
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Rs. P. Rs. P. Rs. P.

When the amount of the loan or debt does not exceed Rs.1C 0.40 0.25 0.25
When the amount of the loan or debt eed® Rs. 100 but doe 0.70 0.40 0.25
not exceed Rs. 200.

When the exceeds Rs. 200 but does not exceed Rs. 400 1.25 0.70 0.45
When the exceeds Rs. 400 but does not exceed Rs. 600 1.75 0.90 0.70
When the exceeds Rs. 600 but does not exceed Rs. 800 2.25 1.25 0.80
When the exceeds Rs. 800 but does not exceed RS. 1,0 3.00 1.50 1.00
When the exceeds Rs. 1,000 but does not exceed Rs. 1,20( 3.25 1.75 1.25
When the exceeds Rs. 1,200 but does not exceed Rs. 1,60( 4.25 2.25 1.50
When the exceeds Rs. 1,600 but does not exceed Rs. 2,50( 6.50 3.25 2.25
When the exceeds Rs. 2,500 but does not exceed Rs. 5,00( 13.00 6.50 4.50

When the exceeds R$,000 but does not exceed Rs. 7,500 20.00 10.00 7.00
When the exceeds Rs. 7,500 but does not exceed Rs. 10,0( 30.00 15.00 10.00
When the exceeds Rs. 10,000 but does not exceed Rs. 15,( 40.00 20.00 14.00

When the exceeds Rs. 15,000 but does not exceed Rs. 20,( 55.00 30.00 19.00
When the exceeds Rs. 20,000 but doeserceed Rs. 25,000 65.00 35.00 22.00
When the exceeds Rs. 25,000 but does not exceed Rs. ¢ 80.00 40.00 30.00
and for every additional Rs. 10,000 or part thereof in exce: 30.00 15.00 10.00
Rs. 30,000.

(b) if such loan or debt is repayable nairmithan  half duty payable on a loan or debt under months
from the date of such instrument. Clause (a) (i), clause (a) (ii) or clause (a) (iii) for

The amount secured.

Exemption
Instrument of pawn or pledge of goods, if unattegted:

7. APPOINTMENT IN EXECUTION OF A Fifty rupees
POWER, whether of trustees or of property,
movable or irmovable, where made by any writir
not being a will.
8. APPRAISEMENT OR VALUATION, made
otherwise than under an order of the Court in the
course of a suit
(a) where the amount does not exceed Rs. The same duty as a BOTTOMRY BOND (No.16
1,000. for such amount.
(b) in any other case Fifteen rupees
Exemptions
(a) Appraisement or valuation made for the
information of one party only, and not
being in any manner obligatory betweer
parties either by agreement or operatiot
of law.
(b) Appraisement of crops for the purpose
ascertaininghe amount to be given to a
landlords as rent.

9. APPRENTICHESHIR DEED including every  Fifteen rupees
writing relating to the service or tuition of any

apprentice, clerk or servant place with any mast

to learn any profession, trade or employment, nc

being ARTICLES OF CLERKSHIP.
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Exemption
Instruments of apprenticeship executed by a
Magistrate under the Apprentices Act, 1§30 of
1850)or by which a person is apprenticed by or i
the charge of any public charity.
10. ARTICLES OFASSOCIAITON OF A
COMPANY.

Exemption
Articles of any Association not formed for pro
and registered under section 25 of the Compan
Act, 1956(1 of 1950)
See also Memorandum of Association of a
Company (No.39)

ASSIGNMENT & See CONVEYANCE (No.23),
TRANSFER (No.62) and TRANSFER of LEASE
(No.63). as the case may be

ATTORNEY i See POWEROFRATTORNEY
(No.48)

AUTHORITY TO ADOPT-See ADOPTION
DEED (No.3)

12. AWARD,T thatis to say any decision in
writing by an arbitradr or umpire not being an
award directing a partition, on a reference made
otherwise than by an order of the Court in the
course of a suit

(a) where the amount or value of the propert
to which the award relates as set forth in
such award does not exceed R$00.

(b) if it exceeds Rs. 1,000 but does not excee
Rs. 5,000

and for every additional Rs. 1,000 or part
thereof in excess of Rs. 5,000.

15.BOND as defined by section 2(5) not beir
a DEBENTURE and not being otherwise provid
for by ths Act, or by the Court Fees Act, 18Y0

Where the amount or value secured does not exc
Rs. 10;

Where it exceeds Rs. 10 and does not exceed R¢
Where it exceeds Rs. 50 and does not exceed
Rs.100:;

Where it exceeds Rs. 50 and does not exceed
Rs.100;

Where it exceeds Rs. 100 and does not exceed
Rs.200;

Where it exceeds Rs. 200and does not exceed
Rs.300;

Ninety-five rupees

The same duty as a BOTTOMRY BOND (No.16
or such amount.

Nineteen rupees

One rupee subject to a maximum of one hundre:
and rupees.

Thirty-five paise

Forty-five paise
One rupee

Two rupees and fifty paise
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Where it exceeds Rs. 300 and does not exceed Three rupees argkventyfive paise
Rs.400;

Where it exceeds Rs. 400 and does not exceed Four rupees and severiye paise
Rs.500;

Where it exceeds RS00 and does not exceed Six rupees

Rs.600;

Where it exceeds Rs. 600 and does not exceed Eight rupees and fifty paise
Rs.700:; Ten rupees

Where it exceeds Rs. 700 and does not exceed Twelve rupees

Rs.800;

Where it exceeds Rs. 800 and does not exceed Thirteen rupees

Rs.900:;

Where it exceeds Rs. 900 and does not exceed Fifteen rupees

Rs.1000;

and for evey Rs. 500 or part thereof in excess of | Seven rupees and fifty paise
1,000;

See (No.2) ADMINISTRATION BOND
(No.16) BOTTOMRY BOND
(No.34) CUSTOMS BOND
(No. 24) INDEMNITY BOND

(No.56) RESPONDENTIA BOND
(No. 57) SECURITY BOND

Exemptions

Bond, when executed By

(a) headmen nominated under rul
framed in accordance with the Beng
Irrigation Act, 1876,(Bengal Act 3 of
1876) section 99, for the du
performance of their duties under tf
Act;

(b) any person for the purpose
guaranteeing that the local incor
derived from private subsecription to
charitable dispensary or hospital
any other object of yblic utility shall
not be less than a specified sum |

mensem.
16. BOTTOMRY BOND, that is to say.
any instrument whereby the master «

seagoing ship to enable him the preserve
ship or prosecute her voyaye
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Where the amount or value secured does not
exceed Rs. 10;

Where it exceeds Rs. 10 and does not exceed
50;
Where it exceeds Rs. 50 and does not exceed
Rs.100;
Where it exceeds R400 and does not exceed
Rs.200:;
Where it exceeds Rs. 2@6@d does not exceed
Rs.300;
Where it exceeds Rs. 300 and does not excee
Rs.400:;
Where it exceeds Rs. 400 and does not excee
Rs.500;
Where it exceeds Rs. 500 and does not excee
Rs.600;
Where it &ceeds Rs. 600 and does not exceec
Rs.700:;
Where it exceeds Rs. 700 and does not excee
Rs.800;
Where it exceeds Rs. 800 and does not excee
Rs.900:;
Where it exceeds Rs. 900 and does not excee
Rs.1000;

and for every Rs. 500 or part thereof in exces

of Rs 1,000;

Forty paise

Eighty paise

One rupee and fifty paise
Three rupees

Four rupees and twenfive paise
Six rupees

Seven Rupees and fifty paise
Eight rupees and fifty paise
Ten rupees

Twelve rupees

Thirteen rupees

Fifteen rupees

Seven rupes and fifty paise
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7.CANCELLATION & Instrument of
(Including any instrument by which any
instrument previously executed is cancelled) i
attested and not otherwise provided for,

See also RELEASE (No.55) REVOCATIO
OF SETTLEMENT (No. 58) SURRENDER
OF LEASE (No.61) REVOCATION OF
TRUST (No. 64B).

18. CERTIFICATE OF SALE (In respect
of each property put up as a separate lot
sold), granted to the purchaser of any propi
sold by public auction by a Civil or Reven|
Court or Collector or the Renue Officed

(@) Where the purchase money does
exceed Rs. 10

(b) Where the purchase money exceeds
10,00 but does not exceed Rs. 25.

(¢) In any other case

20. CHARTER PARTY? that is to say
any instrument (Except an agreement for
hire of a tugsteamer), whereby a vessel or sg
specified principal part thereof is let for tl
specified purposes of the chartereretiter it
includes a penalty clause or not.

*

* *

22. COMPOSITION DEED®d that is to
say, any instrument executed by a deb
whereby he conveys his property for the ben
of his crediors, or whereby payment of
composition or dividend or their debts is secu
to the creditors, or when by provision is mg
for the continuance of the debtors busin
under the supervision of inspectors or un
letters of license, for the benefit akkcreditors.

23. CONVEYANCE- As defined by
section 2 (10) not being a transfer chargec
exempted under No.62

Where the amount or value of i
consideration for such conveyance as set f
therein does not exceed Rs. 50;

Where it exceeslRs. 50 and does not exceed
Rs.100;

Where it exceeds Rs. 100 and does not excee
Rs.200;

Where it exceeds Rs. 2@dd does not exceed

Rs.300;,

Fifteen rupees

Forty paise

Eighty paise

..The same duty as a CONVEYANC
(No.23) for a consideration equal to f
amount of the pultase money only.

* *

Four rupees

Thirty rupees

One rupees and fifty paise

Three rupees
Six rupees

Eight rupees and fifty paise
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Where it exceeds Rs. 300 and does not excee
Rs.400;
Where it exceeds Rs. 400 and does not excee
Rs.500;
Where t exceeds Rs. 500 and does not excee(
Rs.600:;
Where it exceeds Rs. 600 and does not excee
Rs.700:;
Where it exceeds Rs. 700 and does not excee
Rs.800;
Where it exceeds Rs. 800 and does not excee
Rs.1,000;
Where it exceeds Rs. 900 but does not excee
Rs.1,000;

and for every Rs. 500 or part thereof in exc

of Rs. 1,000;

Exemptions
Assignment of copyright under the Copyrig
Act, 1957,(14 of 1957)section 18.
CO-PARTNERSHIP DEED (See Raership
No. 46).

24. COPY OR EXTRACT- Certified to be &
true copy or extract by or by order of any put
officer and not chargeable under the law for
time being in force relating to court fées

(i) if the original was not chargeab
with duty, or if the duty, with which it wa
chargeable does not exceed one rupees.

(i) In any other case

Exemptions

(a) Copy of any paper which a public officer
expressly required by law to make
furnish for recod in any public office ol
for any public purpose.

(b) Copy of, or extract from any regist
relating to births, baptisms, naming
dedications, marriages, divorces, death
burials.

25. COUNTERPART OR DUPLICATE - of
any instrumety chargeable with duty and |
respect of which the proper duty has been-pal

(@) If the duty with which the origing
Instrument is chargeable does not exceed
rupee and fifty paise,

(b) In any other case

Exemption

Counterpart of any lease granted to
cultivator, when such lease is exempted fr
duty.

Twelve rupes
Fifteen rupees
Seventeen rupees
Twenty rupees
Twenty-three rupees
Thirty rupees

Thirty rupees

Fifteen rupees

One rupee and fifty paise

Three rupees

The same duty as is payable on the origir

Three rupees
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26. CUSTOMS BOND®
(@) Where the amount does not exci
Rs. 1,000.

(b) In any other case

* *

DECLARATION OF ANY TRUST Se
TRUST (No.64).

* *

DEPOSIT OF TITLEDEEDS) See
AGREEMENT relating to DEPOSIT OF
TITLE-DEEDS, PAWN OR PLEDGE (No.6).

DISSOLUTION OF PARTNERSHIRSee
PARTNERSHIP (No. 46).

29. DIVORCE- Instrument of, that is to sa!
instrument by which ry person effects thi
dissolution of his marriage.

DOWER- Instrument ofl See
SETTLEMENT (No.58).

DUPLICATE- See COUNTERPART (Ng
25).

31. EXCHANGE
Instrument od

EXTRACT- See Copy (No0.24)

OF PROPERTY-

32. FURTHER CHARGE® Instrument of
that is to say, any instrument imposing a furt
charge on mortgaged propéity

(a) When the original mortagage is one of
descripion referred to in clause (a) Article Nj
40 (That is, with possession);

(b) When such mortage is one of t
descriptions referred to in clause (b) of Artig
No . 40 ( That is, without possessién)

(i) if at the time of execution of th
instrument of further charge possession of
property is given or agreed to be given un
such instrument;

(ii) If the possession is not so given.

The same duty as a BOTTOMRY BON
(No. 16) for such amount,

Nineteen rupees
*

* *

Four rupees

The same duty as a CONVEYANCE (N
23) for a consideration equal to the valug
the property of greatest value as set fortt
such instrument.

The same duty as a CONVEYANCE ( N
23) for aconsideration equal to the amoy
of the further charge secured by sy
instrument.

The same duty as a CONVEYANCE (N
23) for a consideration equal to the tg
amount of the charge (including the origir
mortgage andany further charge alreaq
made) less the duty already paid on s
original mortgage and further charge.

The same duty as a BOTTOMRY BON
(No. 16) for the amount of the furth
charge secured by such instrument;
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33.GIFT-Instrument of,
SETTLEMENT (No.
TRANSFER (No. 62).

not
58) or

being 4
WILL or

HIRING AGREEMENT or agreement fc
serviceSee AGREEMENT (No. 5).

34. INDEMNITY BOND

INSPECTORSHIP DEEBSee
COMPOSITION DEED (No.22)
35. LEASE, including an undelease or
sublease and any agreement to let or-katb
(a) Whereby such lease the rent is fixed |
no premium is paid or deliveréd

(i) Where the lease purports to be for a term
less than one year;

(ii) where the lease purports to be for a term
not less than one year, but not more than
years;

(i) Where the lease purports to be for a te
exceeding five years, but not exceeding
years;

(iv) Where the lease purports to be for a te
exceeding ten years, but not exceeding twe
years;

(v) Where the lease purports to be for a te
exceeding twenty years, but not exceeding th
years;

(vi) Where the lease purports to be for a te
exceeding thirty years, but not exceeding |
hundred years;

(vii) Where the lease purports to be for a te
exceeding one hundred years, or in perpetulit)

The same duty as a SECURITY BON
(No. 57) for the same amount.

The same duty as BOTTOMRY BON
(No. 16) for the whole amount payable
deliverable under such lease.
The same duty as a BOTTOMRY BON
(No. 16) for the amount or value of tk
average annual rent reserved.

The same dutyps a CONVEYANCE (No
23) for a consideration equal to the amo
or value of the average annual rg
reserved.

The same duty as a CONVERYAN(Q
(No.23) for a consideration equal to twi
the amount or value of the average anr
rent reserved.

The same dutyas a CONVEYANCE (No
23) for a consideration equal to three tin
the amount or value of the average anr
rent reserved.

The same duty as a CONVEYANCE (N
23) for a consideration equal to four tim
the amount owalue of the average anny
rent reserved.

The same duty as a CONVEYANCE (N
23) for a consideration equal to esigth of
the whole amount of rent which would
paid or delivered in respect of first fift
years of the lease.

The same duty as a COMYANCE (No.
23) for a consideration equal to three tin
the amount or value of the average anr
rent which would be paid or delivered f
the first ten years if the lease continued
long.

The same duty as a CONVEYANCE (No.

145



(viii) Where the lease does not purport to be
any definite term;

(b)Where the lease is granted for a fine
premium, or for money advanced and where
rent is reserved;

(c) Where the lease is granted for a time
premium, or for money advanced
addition to rent reserved.

Exemption

Lease; executed in the case of a cultivd
and for the purpose of cultivation (Including
lease of trees for the production of food
drink) without the payment or delivery of ai
fine or premium, when a definite term is-¢
pressed and such term does not exceed one
or when the average annuaint reserved doe
not exceed one hundred rupees.

Explanatio® When a lessee undertakes
pay any recurring charge, such as Governn
revenue, t he |l andl or
owner 0s share of mu
Which is by law recoveradd from the lessor, th
amount so agreed to be paid by the lessee
be deemed to be part of the rent.

* * * *

LETTER OF GUARNTEE -
AGREEMENT (No. 5).

38. LETTER OF LICENCE that isto say,
any agreement between a debtor and
creditors that the latter shall, for a specifi
time, suspend their claims and allow the del

See

to carry on business at his own discretion.

23) for a considerationgeial to the amount
or value of such fine or premium , or
advance as set forth in the lease.

The same duty as a CONVEYANC
(No.23) for a consideration equal to t
amount or value of such fine or premiu
or advances as set forth in the lease
additionto the duty which would have beg
payable on such lease, if no fine
premium or advance had been paid
delivered:

Provided that, in any case when
agreement to lease is stamped with dadg
valorem stamp required for a lease, ang
lease in pursuaec of such agreement
subsequently executed, the duty on s
lease shall not exceed one rupee and
paise.

Thirty rupees
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39. MEMORANDUM OF ASSOCIAITON
OF A COMPANY o

(a) if accompard by articles of associatic
under section 26 of the Companies Act, 1956
(1 of 1956)

(b) if not so accompanied

Exemption

Memorandum of any association not formi
for profit and registered under section 25 of tt
Companies Act, 195¢1 of 1956)

40. MORTGAGE-DEED, NOT BEING
AN AGREEMENT RELATING TO
DEPOSIT OF TITLE DEEDS, PAWN OR
PLEDGE (No.6) BOND (No. 15),
MORTGAGE OF A CROP (No. 41),
RESPONDENTIA BOND (No. 56), OR
SECURIY BOND ( No. 57p
(a) when possessi of the property or any pa
of the property comprised in such deed is gi
by the mortgagor or agreed to be given.

(b) when possession is not given or agreed t(
given as aforesaid.

Explanatio® A mortgagor who gives to th
mortgagee a powef-attorney to collect rent
or a lease of the property mortgaged or |
thereof, is deemed to give possession within
meaning of this article.

(C) When a collateral or auxiliary ¢
additional or substituted security, or by way
further assurase for the Where the principal |
primary security is duly stamped for every si
secured not exceeding Rs. 1, 000;

and For every sum secured not exceeding
1,000 and for every R<L,000 or part therec
secured in excess Rs. 1,000.

Exemptions
(1) Instruments executed by persons taking
advances under the Land Improvement Loan;
Act, 1883(12 of 1883)or the Agriculturists
Loans Act, 188419 of 1884), or by their
sureties as security for the repayment of suc|
advances;

(2) Letter of hypothecation accompanying a |
of exchange.

41. MORTGAGE OF A CRORP including

Sixty rupees

One hundred and fiftfive rupees

The same duty as a CONVEYANCE (N
23) for a consideration equal to the amo
secured by such deed.

The same duty as a BOTTOMRY BON
(No. 16) for the amount secured by sy
deed.

One rupee and fifty paise

Onerupee and fifty paise
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any instrument evidencing an agreement
secure the repayment of a loan made upon
mortgage of a crop, whether the crop, is or is
in existence at the tienof the mortgage
(a) when the loan is repayable not mi
than three months from the date of |
instrumend
For every sum secured not exceeding Rs. 2|
and for every Rs. 200 or part thereof secure
excess of Rs. 200;
(b) when the loanis repayable more tha
three months but not more than eights
months, from the date of the instrum@nt
For every sum secured not exceeding Rs. 1{
and for every Rs. 100 or part thereof secure
excess of Rs. 100.

42. NOTARIAL ACT that is to say any
instrument, endorsement , note , attesta
certificate, or signed not being a PROTE
( No. 50) made or signed by a Notary Public
the execution of the duties of his office, or
any other person lawfully acting as a Noti
Public.

See also PROTEST OF BILL OR NOTE (N
50).

43. NOTE OR MEMORANDUM sent by a
Broker or Agent to his principal intimating tf
purchase or sale on account of such prinéipal

(a) of any goods, exaegling in value twenty
rupees;

(b) of any stock or marketable secur|
exceeding in value twenty rupees;

44, NOTE OF PROTEST BY THE
MASTER OF A SHIP-See also PROTEST
BY THE MASTER OF A SHIP (No. 51).

45, PARTITION - Instrument of as defined b
sedion 2 (15).

Thirty paise

Thirty paise

Forty paise
Forty paise

Three rupees

Forty paise

Subject toa maximum of thirtyfive paise
for every ten thousand rupees or p
thereof of the value of the stock or securi

Two rupees

The same duty as a BOTTOMRY BON
(No. 16) for the amount of the value of t
separated share or shares of the property

N.B.0 The largest share remained after
property is petitioned (or if there two

more shares of equal value and not smg
than any of the other shares, then one
such equal shares) shall be deemed tg
that from which the other shares &
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PARTNERSHIPS
Ad Instrument od
(a) Where the capital of the partnersk
does not exceed Rs. 500;
(b) in any other case
Bo Dissolution ofd

PAWN OR PLEDGB See AGREEMENT|
RELATING TO DEPOSIT OF TITLEDEEDS
PAWN OR PLEDGE (No.6).

48.POWER 1 OF-ATTORNEY as defined by
section 2(21) not being a praxy

(@) when executed for this sole purpose
procuring the registration of one or mc
documents in relation to a single transactior|
for admitting execution of on®r more such
documents;

(b) when required in suits or proceedings un
the Presidency Small Cause Courts Act, 1
(15 of 1882)

(c) when authorizing one person or more to
in a single transaction other than the c
mentioned in clause (a);

(d) when authorizing not more than five persg

separéed.

Provided always that
(a) When an instrument of partitio
containing an agreement to divi
property in severalty is execute
and a partition is effected i
pursuance of such agreement
duty chargeable upon th
instrument effecting such
partiion shall be reduced by th
amount of duty paid in respect
the first instrument but shall not [
less than three rupees.
(b) Where land is held on Reven
Settlement for a period n(
exceeding thirty years and payi
the full assessment, the value 1
the purpose of duty shall L
calculated at not more than fi
times the annual revenue.
(c) Where a final order for
effecting a partition passed by a
Revenue authority or any Civ
Court, or an award by an arbitrat
directing a partition, is stampe
with the stamp required for 4
instrument  of partition and a
instrument of partition in pursuang
of such order or award
subsequently executed, the duty
such instrument shall not exce
three rupees.

Nine rupees and fiftpaise

Forty rupees

Nineteen rupees

One rupee and fifty paise

One rupee and fifty paise

Three rupees
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to act jointly and severally in more than @
transaction or generally;
(e) when authorizing more than five but n
more than ten persons to act jointly a
severally in more than one transaction
generally;

(f) when given for consideration and authorizi
the attorney to sell any immovable property;
(g) In any other case

Explanatio® For the purposes of this artic

more persons than one when belonging to

same firm shall be deemed to be one person;
* * *

50. PROTEST OF BILL OR NOTE that is
to say any declaration in writing made by
Notary Public, or other person lawfully acting
such, attesting the dishonor of a Bill
Exchange or Pronssry Note.

51. PROTEST BY THE MASTER OF A
SHIP that is to say, any declaration of t
particulars of the voyage drawn up by him w
a view to the adjustment of losses or |
calculation of averages, and evelsclaration in
writing made by him against the characters
the consignees for not loading or unloading
ship when such declaration is attested
certified by a Notary Public or other pers
lawfully acting as such.

See also NOTE OF PROTEST BYHE
MASTER OF A SHIP (No. 44).

* * *

54. RECONVEYANCE OF MORTGAGED
PROPERTYd
(a) if the consideration for which th
property was mortgaged does not exceed
1,000;
(b) in any other case

55. RELEASE that is to say, instrument ni
being such a release as is provided for
section (23A.), whereby a person renounces
claim upon another person or againsty i
specified propery

(a) if the amount or value of the claim dc

not exceed Rs. 1,000;

Fifteen rupees

Thirty rupees

The same duty as a CONVEYACE (No.2
for the amount of consideration.

Ten rupees for each person authori
N.BOd The term HfARegi ¢
every operation incidental to registrati
under the Indian Registration Act, 190%
of 1908)

Four rupees

Four rupees

The same duty as a CONVEYANCE (N
23) for the amount of such consideration
set foth in the reconveyance.

Thirty rupees

The same duty as a BOTTOMRY BON
(No. 16) for such amount or value as
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(b) in any other case

56. RESPONDENTIA BOND that is to say|
any instrument securing a loan on the ca
laden or up to be laden on board a ship
making repayment contingent on the arrival
the cargo at the poof destination.

REVOCATION OF ANY TRUST OR
SETTLEMENT- See SETTLEMENT (No. 58
TRUST (No. 64)

57. SECURITY BOND OR MORTGAGE
DEED executed by way of security for the d
execution of an office, or to account for mon
or other property receively virtue thereof, ol
executed by a surety to secure the
performance of a contrdct

(a) When the amount secured does not ex(
Rs. 1,000.

(b) In any other case

Exemptions
Bond or other instrument, when execuded
By headmen nominated under rules framec
accordance with the Bengal Irrigation Act, 18]
(Bengal Act 3 of 1876%ection 99 for the du
performance of their duties under that Act.
(b) By any person for the purposef
guaranteeing that the local income deriy
from private subscriptions to a charital
dispensary or hospital or any other subj
or public utility shall not be less than
specified sunper mensem;
(c) By persons taking advances under
Land Improvenent Loans Act, 188319 of
1883) or the Agriculturists Loans Act, 188
(12 of 1884) or by their sureties, as secur
for the repayment of such advances;
(d) By officers of the Government or the
sureties to secure the due execution of
office, or he due accounting for money
other property received by virtue thereof.

58. SETTLEEMNT 0 (A) INSTRUMENT
OF (including a deed of dower).

forth in the release.
Fifteen rupees

The same duty as a BOTTOMRY BON
(No. 16) for the amount of the loan securg

The same duty as a BOTTOMRY BON
(No. 16) for the amount secured.

Fifteen rupees

The same duty as a BOTTORMY BON
(No. 16) for a sum equal to the amount
value of the property settled as set forth
such settlement:
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Exemption

Deed of dower executed on the occasion (
marriage between Mammadans.
(B) REVOCATION OF

See ALSO TRUST (No.64)
59. SHARE WARRANTS to bearer issue
under the Companies Act, 19660f 1956)

Exemptions

Share warrant when issued by a compan
pursuance of the Companies Act, 1966 of
1956) section 114, to have effect only up
payment, as composition for that duty, to |
Collector of stamgevenue, ad
(a) One and a half per centum of the wh
subscribed capital of the company; or

(b) If any company which has paid the s:
duty or composition in fully, subsequeni
issues an addition to its subscribed cap
one and a half per centum of thaditional
capital so issued.
61. SURRENDER OF LEASE
(a) when the duty with which the lease
chargeable does not exceed seven rupeeg
fifty paise;
(b) in any other case

Exemptions
Surrender of lease, when suelase is exempte
from duty.
62. TRANSFER (Whether with or withoul
consideratiord

* * *

(c) of any interest secured by a bond

Provided that, where an agreememtettle
is stamped with the stamp required for
instrument of settlement and an instrum
of settlement in pursuance of su
agreement is subsequently executed,
duty on such instrument shall not exce
one rupee and fifty paise.

The same dy as a BOTTOMRY BOND
(No. 16) for a sum equal to the amount
value of the property concerned, as set f(
in the instrument of Revocation, but n
exceeding thirty rupee.

One and a half times the duty payable o
CONVEYANCE (No. 23) for a
consiceration equal to the nominal amoy
of the shares specified in the warrant.

The duty with which such lease

chargeable.

Fifteen rupees
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mortgage deeil
() if the duty on such bond or mortga
deed does ot exceed seven rupees and fi
paise;
(i) in any other case

(d) of any trusiproperty under the

AdministratorkGe ner al 06 s
section 25;
(e) of any trustproperty without

consideration from one trustee to anot
trustee or from a trustde a beneficiary.

Exemptions

Transfer by endorsement
(b) of a delivery order, warrant for goods
other merchantile Document of title to goods;

(d) of securities bthe Central Government.

See also sectiord8
63. TRANSGER OR LEASEby way
assignment and not by way of under lease.

Exemptions
Transfer of any lease exempt from duty
64. TRUST-A-DECLARATION OF i of
concening any property when made by any
writing not being a will.

B-REVOCATION OF & of or concerning any
property when made by an instrument other t|
a will.

See also SETTLEMENT (No.8)

65. WARRANT FOR GOODS that is to say]
any instrument eviehcing the title of any
person therein named or his assigns, of
holder thereof, to the property in any goc
lying in or upon any signed dock, warehouse
wharf, such instrument being or certified by
on behalf of the person in whose custody s

| Thirty rupees

goods may be. o0

The duty with which such bond or mortga
deed is chargeable.

Fifteen rupees

Fifteen rupees or such sn&llamount ag
may be chargeable under clausg ¢f the
article.

The same duty as a CONVEYANC
(No.23) for a consideration equal to t
amount of the consideration for the transf

The same duty as BOTTOMRY BON
(No. 16) for a sum equal to the amount
value of the property concerned, as set f(
in the instrument, but not exceeding fer
five rupees.

The same duty as a BOTTOMRY BON
(No. 16) for a sum equal to the amount
value of the property concerned,s&t forth
in the instrument, but not exceeding Thi
rupees.

Eighty paise
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[VideOrissa Act 9 of 1970, s. 3]

Orissa
Substitution of Schedule 1A.8 For Schedule -A of the Indian Stamp Act, 189 of 1899)

(hereinafter referred to as thdrRipal Act), the following Schedule shall be substituted, nar@ely:

ASCHEDULE %A
STAMP DUTY ON CETAIN INSTRUMENTS UNDER THE INDIAN STAMP (ORISSA
AMENDMENT) ACT, 1986.
(See Section 3)
Noted The articles in ScheduleA are numbered so as to correspond sithilar articles in Schedule 1.

Description of Instrument Proper Stamauty

(1) (@)

2. ADMINISTRATION BOND , including The sane duty as a BOND ( No. 15) for the
a bond given under sections 291, 375, i same amount.

376 of the Indian Succession Act, 1939

of 1925) or secton 6 of the Governmer

Savings Banks Act, 1873 of 1873)

3. ADOPTION DEED. That is to say, an' Two hundred rupees
Instrument (Other than ailly recording an

adoption or conferring or purporting i

confer an authority to adopt.

4. AFFIDAVIT , including an affirmation o1 Ten rupees
declaration in the case of persons by I

allowed to affirm or declare instead

swearing.
Exemptions.
Affidavit or declaration in writing when  Prope Stampduty
madeé

(a) as a condition of enrolment undet
the Army Act, 195046 of 1950)or
the Air Force Act, 195(45 of 1950),

(b) for the immediate purpose of bein
filed or used in any Court or before tt
Officer of any Court;

(c) for the sole purpose of enabling a
person to receive any pension of
charitable allowance.

5.AGREEMENT OR MEMORANDUM OF
AN AGREEMENT;
(a) if relating to the sale of a Bill of One rupee
Exchange;
(b) if relating to the sale of a Governme Subject to maximurof forty-two rupees fifty
security or share in an incorporat paise for every ten thousand or part thereof

Company or other body corporate; the value of the security or share.
(c) if not otherwise provided for Three rupees
Exemptions

Agreemenbr memorandum of
agreemerd
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(a)for or relating to the sale of
goods or merchandise exclusively,
not being a Note or Memorandum
chargeable under No. 43.

(b) Made in the form of tenders to
the Central Government for, or
relating to any loan.

AGREEMENT TO LEASE See LEASE (Ne35)

6.AGREEMENT RELATING TO DEPOSIT
OF TITLE -DEEDS, PAWN OR PLEDGE,
that is to say, any instrumerevidencing ar
agreement relating &

(1) The deposit of title deeds or instruments
Constituting or being evidences of the title
to any property whatever ( Other than a
marketable security) or
(2) The pawn or pledge of movable property,
Where such éposit, pawn or pledge has been
made by way of security for the repayment

of money advanced or to be advanced by way of loan

or an existing or future debt

(a) If such loan or debt is repayable on
demand or more than three months
from the date of the instment evidencing
the agreement.

(1)

If drawn in
set of three
for each part of for each par
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Rs. P. Rs. P. Rs.

P.

When the amount of the loan or debt does not exceed Rs.1( 0.40 0.25 0.25
When the amount of the loan or debt exceeds Rs. 100 but 0.70 0.40 0.25
not exceed Rs. 200.

When the exceeds Rs. 200 but does not exceed Rs. 400 1.25 0.70 0.45
When the exceeds Rs. 400 but doed exceed Rs. 600 1.75 0.90 0.70
When the exceeds Rs. 600 but does not exceed Rs. 800 2.25 1.25 0.80
When the exceeds Rs. 800 but does not exceed Rs. 1,000 4.15 2.25 1.40
When the exceeds Rs. 1,000 but does not exceed Rs. 1,20 4.55 2.45 1,80
When the exceeds Rs. 1,200 but does not exceed Rs. 1,60 5.90 3.15 2.10
When the eceeds Rs. 1,600 but does not exceed Rs. 2,500 9.00 4.55 3.15
When the exceeds Rs. 2,500 but does not exceed Rs. 5,00 17.90 9.00 6.25

When the exceeds Rs. 5,000 but does not exceed Rs. 7,50 27.50 13.75 9.65
When the exceeds Rs. 7,500 but does not exceed Rs. 10,0 41.25 20.65 13.75
When the exceeds Rs. 10,000 bo¢s not exceed Rs. 15,000 55.00 27.50 19.25
When the exceeds Rs. 15,000 but does not exceed Rs. 20, 75.65 41.25 26.15
When the exceeds Rs. 20,000 but does not exceed Rs. 25, 89.40 48.15 30.00
When theexceeds Rs. 25,000 but does not exceed Rs. 3( 110.00 55.00 41.25
and for every additional Rs. 10,000 or part thereaexcess of 41.25 20.65 13.75
Rs. 30,000.

(b) if such loan or debt is repayable not more than Clause (a) for the amount secured.
half duty payable on a loan or debt under three
months from thelate of such instrument.

Exemption

Instrument of pawn or pledge of goods, if unattegted:

7. APPOINTMENT IN EXECUTION OF One hundred rupees
A POWER, whether of trustees or of property,
movable or immovable, where made by any
writing not being a will.
8. APPRAISEMENT OR VALUATION ,
made otherwise than under an order of the Col
in the course of a sdit

(@) where the amount does not exceed R The same duty as a BOTTOMRY
1,000. BOND (No.16) for such amount.
(b) in any other case Twenty-one rupees

Exemptions

(c) Appraisement or valuation made for th
information of one party only, and not
being in any manner obligatory betwee
parties either by agreement or operatic
of law.
(d) Appraisement of crops for the purpose
of ascertaining the amount to be given
alandlords as rent.
9. APPRENTICHESHIP 1DEED including Fifty rupees
every writing relating to the service or tuition
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any apprentice, clerk or servant place with ¢
master to learn any profession, trade
employment, not being ARTICLES O
CLERKSHIP.

Exemption
Instruments of apprenticeship executed by
Magistrate under the Apprentices Act, 188®
of 1856)or by which a person is apprenticed
or at the charge of any public charity.
10. ARTICLES OF ASSOCIAITON OF A Two hundred rupees
COMPANY .

Exception
Articles of any Association not formed ft
profit and registered under section 25 of -
Companies Act, 195@L of 1950)
See also Memorandum of Association of
Company (No.39)

ASSIGNMENT 8 See CONVEYANCE (No0.23)
TRANSFER (No0.62) and TRANSFER of LEAS
(No.63). as the case may be ATTORNE¢e
Powerof-ATTORNEY (No0.48)

AUTHORITY TO ADOPT -See ADOPTION
DEED (No.3)

12. AWARD, that is to say any decision
writing by an arbitrator or umpire not being
award direting a partition, on a reference ma
otherwise than by an order of the Court in -

The same duty as a BOTTOMRY
course of a suit

BOND (No0.16) or such amount.

(a)where the amount or value of the proper Proper Stamyaluty
to which the award relates as set forth in su
award does not exceed Rs. 1,000.

(1)
(b) if it exceeds Rs. 1,000 but does not exce
Rs. 5,000.
and for every additional Rs. 1,000 or part
thereof in excess of Rs. 5,000.

Twenty-sevenrrupees.

One rupee and fifty paise subject to
maximum of one hundrednd thirty
eight rupees.

15.BOND as defined by section 2(5) not bein¢
a DEBENTURE and not being otherwise provide
for by this Act, or by the Court Fees Act, 1870

Where the amount or value secured does not exc Thirty-five paise

Rs. 10;
Where it exceeds R40 and does not exceed Rs. ! Forty-five paise
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Where it exceeds Rs. 50 and does not exceed

Rs.100;

Where it exceeds Rs. 50 and does not exceed  One rupee

Rs.100;

Where it exceeds Rs. 100 and does not exceed Two rupees and fifty paise
Rs.200:;

Where it exceeds Rs. 2@0d does not exceed Three rupees and sevetitye paise
Rs.300:;

Where it exceds Rs. 300 and does not exceed  Four rupees and severftye paise
Rs.400;

Where it exceeds Rs. 400 and does not exceed Six rupees

Rs.500:;

Where it exceeds Rs. 500 and does not exceed Eight rupees and fifty paise
Rs.600;

Where it exceeds Rs. 600 and does not exceed Ten rupees

Rs.700:;

Where it exceeds Rs. 700 and does not exceed Twelve rupees

Rs.800;

Whete it exceeds Rs. 800 and does not exceed Eighteen rupees

Rs.900;

Where it exceeds Rs. 900 and does not exceed Twenty-one rupees
Rs.1000;

and for every Rs. 500 or part thereof in excess of Eleven rupees

1,000;

See (No.2) ADMINISTRATION BOND

(No.16) BOTTOMRY BOND

(No.26) CUSTOMS BOND

(No. 34) INDEMNITY BOND

(No.56) RESPONDENTIA BOND

(No. 57) SECURITY BOND
Exceptions

Bond ,when executed &y

(c) headmen nominated under rul
framed in accordance with the Beng
Irrigation Act, 1876(Bengal Act 3 of
1876) section 99, for the du
performance of their duties under tr
Act;
(d) any person for the purpose
guaranteeing thathé local income
derived from private subsecription to
charitable dispensary or hospital
any other object of public utility sha
not be less than a specified syer
mensem.
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16. BOTTOMRY BOND, that is to say, ar
instrument whereby the master of a ggaAng
ship to enable him the preserve the ship

prosecute her voyade

Where the amount or value secured does not Forty paise

exceed Rs. 10;

Where it exceeds Rs.

50;

Where it exceeds Rs.

Rs.100;

Where it exceeds Rs.

Rs.200;

Where it exceeds RSs.

Rs.300;

Where it exceeds Rs.

Rs.400;

Where it exceeds Rs.

Rs.500;

Where it exceeds RSs.

Rs.600;

Where it exceeds Rs.

Rs.700;

Where it exceeds RSs.

Rs.800;

Where it exceeds Rs.

Rs.900;

Where it exceeds Rs.

Rs.1000;

10 and does not exceed

50 and doesenmieed

100 and does not excee

2@@d does not exceed

300 and does not excee

400 and does not excee

500 athokes not exceed

600 and does not excee

700 and does not excee

800 and does not excee

900 and does not excee

Eighty paise

One rupee and fifty paise
Three rupees

Four rupees and twenfive paise
Six rupees

Seven rupees and fifty paise
Eight rupees and fifty paise
Ten rupees

Twelve rupees

Eighteerrupees

Twenty-one rupees

and for every R$500 or part thereof in excess Eleven rupees

of Rs. 1,000;
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17. CANCELLATION & Instrument of
(Including any instrument by which arn
instrument previously executed is cancelled
attested and not otherwise provided for,

Seealso RELEASE (No.55) REVOCATION
OF SETTLEMENT (No. 58B) SURRENDER
OF LEASE (No.61) REVOCATION OF
TRUST (No. 64B).

18. CERTIFICATE OF SALE (In respect
of each property put up as a separate lot
sold), granted to the purchaser of any prop
sold by public auction by a Civil or Revee
Court or Collector or the Revenue Offiéer

(& Where the purchase money does
exceed Rs. 10

(b) Where the purchase money exceeds
10,00 but does not exceed Rs. 25.

(c) In any other case

20. CHARTER PARTYO that is to say
any instrument (Except an agreement for
hire of a tugsteamer), whereby a vessel or sg
specified principal part thereof is let for t
specified purposes of the charterer whethg
includes a penalty clause or not.
* *

*

22. COMPOSITION DEEDd that is to
say, any instrument executed by a deb
whereby he conveys his property for the ben
of his creditors, orwhereby payment of
composition or dividend or their debts is secu
to the creditors, or when by provision is mg
for the continuance of the debtors busin
under the supervision of inspectors or un
letters of license, for the benefit of his creds.

23. CONVEYANCE- As defined by
section 2 (10) not being a transfer chargeg
exempted under No.62

Where the amount or value of t
consideration for such conveyance as set f
therein does not exceed Rs. 50;

Where it exceeds Rs. Hhd does not excee
Rs.100:;
Where it exceeds Rs. 100 and does not excee
Rs.200;
Where it exceeds Rs. 2@Dd does not exceed
Rs.300;
Where it exceeds Rs. 300 and does not exceeg
Rs.400;
Where it exceeds Rs. 400 and does not exceeg

Rs.500;

Fifty rupees

One rupees and fifty paise

Fifty rupees

Fifty rupees

One rupee and fifty paise

Three rupees

Six rupees

Eight rupees and fifty paise
Twelve rupees

Fifteenrupees
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Where it exceedRBs. 500 and does not exceed | Seventeen rupees
Rs.600;
Where it exceeds Rs. 600 and does not excee| Twentythree rupees
Rs.700;
Where it exceeds Rs. 700 and does not exceg Twenty rupees
Rs.800:;
Where it exceeds Rs. 800 and does not excee Forty-two rupees
Rs.1,000;
and for every Rs. 500 or part thereof in exg Twenty-one rupees
of Rs. 1,00;

Exemption
Assignment of copyright under the Copyright
Act, 1957(14 of 1957) section 18.
CO-PARTNERSHIP DEED (See Partnersl
No. 46).
24. COPY OR EXTRACT- Certified to be g
true copy or extract by or by ordef any public
officer and not chargeable under the law for
time being in force relating to court fées
(i) if the original was not chargeable wi Two rupees and fifty paise
duty, or if the duty, with which it wa
chargeable does not exceed one rupees.
(i) In anyother case ..Five rupees

Exemption

(@) Copy of any paper which a publ
officer is expressly required by law
make or furnish for record in any pub
office or for any public purpose.

(b) Copy of, or extract from any regist
relating to births, baptisms, naming
dedications, marriages, divorces, deathg
burials.

25. COUNTERPART OR DUPLICATE -
of any instrument, chargeable with duty and
respect of which the proper duty has been-pa

(a8 If the duty with which the origina] The same duty as is payable on the origir
Instrument is chargeable does not exceed
rupee and fifty paise,

(b) In any other case .. Five rupees

Exemption
Counterpart of any lease granted to
cultivator, when sut lease is exempted fro

duty.
26. CUSTOMS BOND® The same duty as a BOTTOMRY BON
(a) Where the amount does not excq (No. 16) for such amount,
Rs. 1,000.
(b) In any other case Fifty rupees
* * * * *
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DECLARATION OF ANY TRUST Se
TRUST (No.64).

* *
DEPOSIT OF TITLE -DEEDSY See
AGREEMENT relating to DEPOSIT O

TITLE-DEEDS, PAWN OR PLEDGE (No.6).

DISSOLUTION OF PARTNERSHIRSee
PARTNERSHIP (No. 46).

29. DIVORCE- Instrument of, that is to sa)

instrument by which ay person effects th
dissolution of his marriage.

DOWER- Instrument of See
SETTLEMENT (No.58).

DUPLICATE- See COUNTERPART
(No. 25).

31. EXCHANGE OF PROPERTY-

Instrument od

EXTRACT- See Copy (No.24)

32. FURTHER CHARGES® Instrument of
that is to say, any instrument imposing a furt
charge on mortgaged propéity

(&) When the original mortagage is one
the description referred to in clause (a) Arti
No. 40 ( That is, with possession);

(b) When such mortage is one of t
descriptions referred to in clause (b) of Artig
No . 40 ( That is, without possessién)

(i) if at the time of execution of th
instrument of further charge possession of
property is given or agreei be given unde
such instrument;

(ii) If the possession is not so given.

33.GIFT -Instrument of, not being a
SETTLEMENT (No. 58) or WILL or
TRANSFER (No. 62).

HIRING AGREEMENT or agreement fo
serviceSee AGREEMENT (No. 5)

One hundred rupees

The same duty as a CONVEYANCE (N
23) for a consideration equal to the valug
the property of greatest value as set fortt
such instrument.

The same duty as a CONVEYWEE (No.
23) for a consideration equal to the amo
of the further charge secured by sU
instrument.

The same duty as a CONVEYANCE (N
23) for a consideration equal to the to
amount of the charge (including the ongi
mortgage and any further charge alre:
made) less the duty already paid on s
original mortgage and further charge.
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34. INDEMNITY BOND

INSPECTORSHIP DEED-

COMPOSITION DEED (No.22)

35. LEASE, including an undelease or
sublease and any agreement to let or-kath

(a) Whereby such lease the rent is fixed
no premium is paid or deliveréd
(i) Where the lease purports to be for a tern
less than one year,;

See

(i) where the lease purports to be for a term
not less than one year, but not more than
years;
(iif) Where the lease purports to be for a tg
exceeding five years, but na&xceeding ter
years;

(iv) Where the lease purports to be for a te
exceeding ten years, but not exceeding twe
years;

(v) Where the lease purports to be for a tq
exceeding twenty years, but not exceeding th
years;

(vi) Where the lease purpsrto be for a tern
exceeding thirty years, but not exceeding
hundred years;

(vii) Where the lease purports to be for a tg
exceeding one hundred years, or in perpetuit

(viil) Where the lease does not purport to be
any definite term;

(b) Where the lease is granted for a fine
premium, or for money advanced and where
rent is reserved;

(c) Where the lease is granted for a time
premium, or for money advanced in addition

rent reserved.

The same duty as a BOTTOMRY BON
(No. 16) for the amount of the furth
charge secured by such instrument;

The sam duty as a CONVEYANCE
(No.23 for a consideration equal to tf
value of the property as set forth in sy
instrument.

The same duty as a SECURITY BON
(No. 57) for the same amount.

The same duty as BOTTOMRY BON
(No. 16) for the whole amount payalde
deliverable under such lease.

The same duty as a BOTTOMRY BON
(No. 16) for the amount or value of tl
average annual rent reserved.

The same duty as a CONVEYANC
(No. 23) for a consideration equal to t
amount or value of the average annugait
reserved.

The same duty as a CONVEYANC
(No.23) for a consideration equal to twi
the amount or value of the average anr|
rent reserved.

The same duty as a CONVEYANC
(No. 23) for a consideration equal to thr
times the amount or va¢ of the averag
annual rent reserved.

The same duty as a CONVEYANCE (N
23) for a consideration equal to four tim
the amount or value of the average anr|
rent reserved.
The same duty as a CONVEYANC
(No. 23) for a consideration equa bne
sixth of the whole amount of rent whig
would be paid or delivered in respect
first fifty years of the lease.

The same duty as a CONVEYANC
(No. 23) for a consideration equal to thr
times the amount or value of the averé
annud rent which would be paid g
delivered for the first ten years if the leg
continued so long.
The same duty as a CONVEYANC
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Exemption

Lease; executed in the case of a cultivg
and for the purpose of cultivation (Including
lease of trees for the production of food
drink) without the payment or delivery of af
fine or premium, when a definite term
ex-pres&d and such term does not exceed
year or when the average annual rent rese
does not exceed one hundred rupees.

Explanatio® When a lessee undertakes
pay any recurring charge, such as Governn
revenue, the | andl or
owner &8s share of muni
is by law recoverable from the lessor, 1
amount so agreed to be paid by the lessee
be deemed to be part of the rent.

* * * *

LETTER OF G UARNTEE- See
AGREEMENT (No. 5).

38. LETTER OF LICENCE that is to say
any agreement between a debtor and
creditors that the latter shall, for a specif
time, suspend their claims and allow the del
to carry on business at his own discretion.

39. MEMORANDUM OF ASSOCIAITON
OF A COMPANY &

(a) if accompanied by articles of associat
under section 26 of the Companies Act, 1¢
(1 of 1956)

(b) if not so accompanied

Exemption

Memorandum of anyssociation not forme(
for profit and registered under section 25 of
Companies Act, 195@L of 1956)

40. MORTGAGE-DEED, NOT BEING
AN AGREEMENT RELATING TO
DEPOSIT OF TITLE DEEDS, PAWN OR
PLEDGE (No.6) BOND (No. 15),
MORTGAGE OF A CROP (No. 41),
RESPONDENTIA BOND (No. 56), OR
SECURITY BOND ( No.57p

(&) when possession of the property or &
part of the property comprised in such dee
given by the mortgagor or agreed to be giver

(No. 23) for a consideration equal to t
amount or value of such fine or premium,
advance as set forth in the $ea

The same duty as a CONVEYANC
(No.23) for a consideration equal to t
amount or value of such fine or premiu
or advances as set forth in the lease
addition to the duty which would have be
payable on such lease, if no fine
premium or advare had been paid ¢
delivered:

Provided that, in any case when

agreement to lease is stamped with

ad valoremstamp required for a lease, an
lease in pursuance of such agreemen
subsequent, executed, the duty on g
lease shalhot exceed two rupees and fif
paise.

Fifty rupees

Two hundred rupees

Five hundred rupees

The sare duty as a CONVEYANCE (Ng
23) for a consideration equal to the amo
secured by such deed.
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(b) when possession is not given or agree
be givenas aforesaid.

Explanatio® A mortgagor who gives to th
mortgagee a powaf-attorney to collect rent
or a lease of the property mortgaged or |
thereof, is deemed to give possession within
meaning of this article.

(C©) When a collateral orauxiliary or
additional or substituted security, or by way
further assurance for the above mentioned
purpose where the principal or primary secu
is duly stamped

For every sum secured not exceeding Rs. 1
and for every Rs. 1,000 or part thefrsecured
in excess Rs. 1,000.

Exemption
(1) Instruments executed by persons tak
advances under the Land Improvement Lo
Act, 1883 (12 of 1883) or the Agriculturists
Loans Act, 1884(19 of 1884), or by their
sureties assecurity for the repayment of su
advances;

(2) Letter of hypothecation accompanying a |
of exchange.

41. MORTGAGE OF A CRORP including
any instrument evidencing an agreement
secure the repayment of a loan made upon
mortgage of a crop, whwtr the crop, is or is nq
in existence at the time of the mortgage

(a) when the loan is repayable not m
than three months from the date of |
instrumend

for every sum secured not exceeding Rs. 7
and for every Rs. 200 or part thereof secure
excess of Rs. 200;

(b) when the loan is repayable more th

three months but not more than eightg

months, from the date of the instrumgnt

For every sum secured not exceeding Rs. ]

and for every Rs. 100 or part thereof secure
excess of Rs100.

42. NOTARIAL ACT that is to say, any
instrument, endorsement, note, attesta
certificate, or signed not being a PROTE
(No. 50) made or signed by a Notary Publig
the execution of the duties of his office, or
any other perso lawfully acting as a Notar

Public.

The same duty as a BOTTOMRY BON
(No. 16) for the amount secured by su
deed.

Three rupees
Three rupees

Thirty paise
Thirty paise

Forty paise
Fifty paise

Twenty rupees
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See also PROTEST OF BILL OR NOT
(No. 50).

43. NOTE OR MEMORANDUM sent by 4
Broker or Agent to his principal intimating th
purchase or sale on account of such prinéipa

(a) of any goods, exceeding iralie twenty,
rupees;

(b) of any stock or marketable secur
exceeding in value twenty rupees;

44, NOTE OF PROTEST BY THE
MASTER OF A SHIP-See also PROTEST
BY THE MASTER OF A SHIP (No. 51).

45. PARTITION - Instrument of as defined b
section 215).

Seventyfive paise

Subject to a maximum of fortwo rupees
and fifty paise, for every ten thousa
rupees or part thereof of the value of
stock or security.

Ten rupees

The same duty aa BOTTOMRY BOND
(No. 16) for the amount of the value of t
separated share or shares of the property

N.B.d The largest share remaining after f
property is petitioned (or if there two
more shares of equal value and not smé
than any of the otheshares, then one (
such equal shares) shall be deemed tg
that from which the other shares 4
separated.

Provided always thét

(&) When an instrument of partitig
containing an agreement to divi
property in severality is executed anc
partition is effected in pursuance (
such agreement the duty chargeag
upon the instrument effecting such
partition shall be reduced by the amo
of duty paid in respect of the fir
instrument but shall not be less th
three rupees.

(b) Where land is held on d¥enue
Settlement for a period not exceedi
thirty years and paying the fu
assessment, the value for the purpos
duty shall be calculated at not more th
five times the annual revenue.

(c) Where a final order for effectin
a partition passed by anfrevenue
authority or any Civil Court, or a
award by an arbitrator directing
partition, is stamped with the stan
required for an instrument of partitig
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46. PARTNERSHIP9
A- Instrument o
(c) Where the capital of the partnersh
does not exceed Rs. 500;
(d) in any other case
Bo Dissolution ofd

PAWN OR PLEDGE®S See
AGREEMENT RELATING TO DEP OSIT
OF TITLE -DEEDS PAWN OR PLEDGE
(No.6).

48. POWER-OF-ATTORNEY as defined by
section 2(21) not being a praxy

(a) when executed for this sole purpose
procuring the registration of one or mg
documents in relation to a single transactior|
for admitting execution of one or more su
documents;

(b) when required in suits or proceedir
under the Presidency Small Cause Courts
1872;

(c) when authorizing one person or more
act in a single transaction other than the ¢
mentioned in claus@);

(d) when authorizing not more than fi
persons to act jointly and severally in more tl
one transaction or generally;

(e) when authorizing more than five but n
more than ten persons to act jointly g
severally in more than one transaction
generally;

() when given for consideration ar
authorizing the attorney to sell any immova
property;

(9) In any other case

Explanatio® For the purposes of this artic
more persons than one when belonging to
same firm shall be deemed te bne persons.

* * *

50. PROTEST OF BILL OR NOTE that is

to say any declaration in writing made by

and an instrument of partition
pursuance of such order or award
subsequently executed, the yloh such
instrument shall not exceed thr
rupees.

Twenty rupees

One hundred rupees

Fifty rupees

Fifty rupees

Five rupees

Ten rupees

Fifty rupees

One hundred rupse

The same duty as a CONVEYACE (No.Z
for the amount of consideration.

Ten rupees for each person authori
N.BO The term HARegi ¢
every operation incidental to registrati
under the Indian Registration Act, 1905
of 1908)

Ten rupees
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Notary Public, or other person lawfully acting
such, attesting the dishonor of a Bill
Exchange or Promissory Note.

51. PROTEST BY THE MASTER OF A
SHIP that is to say, any declaration of t
particulars of the voyage drawn up by him w
a view to the adjustment of losses or
calculation of averages, and every declaratio
writing made by him against the characters
the consignees for not loading or unloading
ship when such declaration is attested
certified by a Notary Public or other pers
lawfully acting as such.

See also NOTE OF PROTEST BY TH
MASTER OF A SHIP (No44).
* *

*

54. RECONVEYANCE OF MORTGAGED
PROPERTY®
(@) if the consideration for which th
property was mortgaged does not exc
Rs. 1,000;
(b) in any other case

55. RELEASE, that is to sayinstrument nof
being such a release as is provided for
section (23A.), whereby a person renounces
claim upon another person or againsty
specified property

(a if the amount or value of the claim do

not exceed Rs. 1,000;

(b) in any other case

56. RESPONDENTIA BOND that is to say
any instrument securing a loan on the ca
laden or up to be laden on board a ship
making repayment contingent on the arriva
the cargo at the port of destination.

REVOCATION OF ANY TR UST OR
SETTLEMENT - See SETTLEMENT (No.
58) TRUST (No. 64)

57. SECURITY BOND OR MORTGAGE
DEED executed by way of security for the d
execution of an office, or to account for mon
or other property received by virtue thereof,
executed by a suretyo secure the du
performance of a contrdt

(@ When the amount secured does

exceed Rs. 1,000.

The same duty as a CONVEYANCE (N
23) for the amount of such consideration
set

forth in there conveyance.

Forty-two rupees

The same duty as a BOTTOMRY BON
(No. 16) for such amount or value as
forth in the release.
Twenty-one rupees

The same duty as a BOTTOMRY BON
(No. 16) for the amount of the loan securg

The same duty as a BOTTOMRY BON
(No. 16) for the amount secured.

.. Twentyone rupees
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(b) In any other case

Exemption
Bond or other instrument, when executed

(@) By headmen nominated under ru
framed in &cordance with th&engal Irrigation
Act, 1876 (3 of 1876)section 99 for the du
performance of their duties under that Act.

() By any person for the purpose
guaranteeing that the local income derived fr
private subscriptions to a charitable dispary
or hospital or any other subject or public util
shall not be less than a specified symar
mensem);

(c) By persons taking advances under
Land Improvement Loans Act, 1883, or t
Agriculturists Loans Act, 188412 of 1884.)or
by their suretis, as security for the repayme
of such advances;

(d) By officers of the Government or the
sureties to secure the due execution of an of|
or the due accounting for money or ot
property received by virtue thereof.

58. SETTLEEMNTO (A) INSTRUMENT
OF (including a deed of dower).

Exemption

Deed of dower executed on the occasion (¢
marriage between Mohammadans.
(B) REVOCATION OF

See ALSO TRUST (N64)
59. SHARE WARRANTS to bearer issue
under the Companies Act, 19660f 1956)

The same duty as a BOTTORMY BON
(No. 16) for a sum equal to the amount
value of the property settled as set forth
such settlement:

Provided that, where an agreement to s¢
is stamped with the stamp raecpd for an
instrument of settlement and an instrum
of settlement in pursuance of such agreen
is subsequently executed, the duty on g
instrument shall not exceed three rupees.

The same duty as a BOTTOMRY BON
(No. 16) for a sum equal to tremount or
value of the property concerned, as set f(
in the instrument of Revocation, but n
exceeding fortytwo rupees.

One and a half times the duty payable o
CONVEYANCE (No. 23) for 4
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Exemptions
Share warrant when issued by a compan
pursuance of the Companies Act, 19
section 114, todwe effect only upon payment,
composition for that duty, to the Collector
stamprevenue, a¥
(@) One and a half percentum of t
whole subscribed capital of the compa
or
(b) If any company which has paid tf
said duty or composition in ful
subsguently issues an addition to
subscribed capital, one and a h
percentum of the additional capital
issued.
61. SURRENDER OF LEASE
(&) when the duty with which the lease
chargeable does not exceed seven rupeeg
fifty paise;
(b) in any other case

Exceptions
Surrender of lease, when such lease is exen
from duty.
62. TRANSFER (Whether with or withoul
consideration

* * *

(c) of any interest secured by a bond
mortgage deeidl
(i) if the duty on such bond or mortgage de
does not exceed seven rupees and fifty paise
(i) in any other case

(d) of any trustproperty under the
AdministratorGe ner al 0 ssechian ©5;
(e) of any trustproperty  without

consideration from one trustee to anot
trustee or from a trustee to a beneficiary.

Exemption

Transfer by endorsement
(b) of a delivery order, warrant for goods
other merbantile Document of title to goods;

(d) of securities of the Central Government
See also sectiord8
63. TRANSFER OR LEASE by way

assignment and not by way of under lease.

consideration equal to the nominal amo
of the sharespecified in the warrant.

The duty with which such lease

chargeable.

Twenty-one rupees

The duy with which such bond or mortgag
deed is chargeable.
Twenty-one rupees

Forty-two rupees
Eighteen rupees and sevefiitye paise or

such smaller amount as may be charge
under claused] of the article.
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The same duty as a CONVEYAMNE
(No.23) for a consideration equal to t
Exemption amount of the consideration for the transf
Transfer of any lase exempt from dudy

64. TRUST-A-DECLARATION OF i of
concerning any property when made by any
writing not being a will. The same duty as BOTTOMRY BON
(No. 16) for a sum equal to the amount
B-REVOCATION OF & of or concerning | value of the property concerned, as set ft
any property when made by an instrument otf in the instrument, but not exceeding six

than a will. two rupees.
The same duty as a BOTTOMRY BON
See also SETTLEMENT (No.8) (No. 16) for a sum equal to the amount

value of the property concerned, as set f(
in the instrument, but not exceeding fer
65. WARRANT FOR GOODS that is to say| two rupees.

any instrument evidencing the title of a
person therein named or his assigns, of
holder thereof, to the property in any god Five Rupees
lying in or upon any signed dock, warehouse
wharf, such instrument being or tiied by or
on behalf of the person in whose custody s
goods may be.

[VideOrissa Act 6 of 1986, s. 2]

Orissa
Amendment of Schedule 1A.--In Schedule-A of the Principal Ac
0] in article 12, under column (1) for clause (a), the following clause shall be substituted,

namely®
i(a) where the amount or the mar ketasval ue

set forth in such award does not exceed Rs.
(ii) In article 23 wunder column (1) for the w

value of the consideration for such conveyance as set forth therein does not exceed

Rs. 5 th.e0 Owoq r dts , |l etters and figures fAwhe
consideration for such conveyance as set forth therein or the market value of the properly
does not exceed Rs. 50. 00, 0 shal/l be subs
(iii) for the existing entry appearing inlamn (2) against article 31 the following entry shall
be substituted, nameédy:

iThe same duty as CONVEYANCE ( No. 23) f o
i nstrument or the market value of the propei
(iv) for the existingentry appearing in columf?) against article 33, the following entry

shall be substituted, namedy:

AfiThe same duty as a CONVEYANCE (No. 23) f
instrument or the mar ket value of the proper
(V) in the existing entry appearing under C

amount of the valueo the words A amount
(vi) for article 58, the following shall be substituted in their respectivenwas, namely
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n58 (A) SE-TATINERBVENT OF The same duty as a (including a deed of power).

BOTTOMRY BOND (No. 16) for the sun
equal to the amount or the market value
the property settled whichever is highaer
set forth in such settlement.

Provided that, where an agreement
settle is stamped with the stamp requil
for an instrument of settlement and
instrument of settlement in pursuance
such agreement is subsequently execu
the duty on suchinstrument shall no
exceed three rupees.

(B) REVOCATI ON OF The same duty as a BOTTOMRY BON
(No. 16) for a sum equal to the amount
the market value of the proper
concerned, as set forth in the instrumen
Revocation, but not exceeding fottiyo
rupees. 0;
(vii)  in article 64, in the existing entries under column (2) appearing against article 64 for the
words fi value of the property concerned

value of the properly concernedo shall be

[VideOrissa Act 7 01987, s. 10]
Tripura

Amendment of the Schedulé@ For items No. 3, 4, 5(e), 6(2)(a), 6(2)(b), 15, 17, 23, 24, 25, 29,
40(c), 46A(b), B, 48(a) (c) (d) (e) (9), 54(b), 55(b) and 57(b) of Schedaldsof the Act, the following
shall be substituted namedy:

Degription of instrument Proper Stamp Duty

3. ADOPTIONS DEED, that is to say an| [ RUPEeS.

instrument (other than a will), recording |
adoption or conferring or purporting to conf
an authority to adopt.

4. AFFIDAVIT, including an affirmation ol Five Rupees.

dedaration in the case of persons by I
allowed to affirm or declare instead
swearing.

EXEMPTIONS

(a) Affidavit or declaration in writing wher
made as a condition of enlistment under
Army Act 1950, Act, XLVI of 1950.

(b) for the immediate purpose of being filed |
used in any Court or before the officer of 3
Court ;or

(c) for the sole purpose of enabling any pers
to receive any pension or charitable
allowance.
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5. AGREEMENT OR MEMORANDUM OF
AN AGREEMENT: 9§

(e) if nototherwise provided for

Ten Rupees

6. AGREEMENT RELATING TO DEPOSIT
OR TITLE DEEDS PAWN OR PLEDGE tha|
is to say any instrument evidencing an
agreement relating t®:

(2) the pawn or pledge or movable property
where such deposit, pawn or pledge has be
made by way of security for the repayment
money advanced or to be advanced by way
loan or an existing or future debt.

(a) if such loan or debt is repayable on
demand or more than three months fradaie
of the instrument evidencing the agreendent

If the amount of loan does not exceed
500F;

Five Rupees

If it exceeds Rs. 500And does not excee
Rs. 1000/

Ten Rupees

And for every Rs. 10006r part thereof in
excess of Rs. 1000/

Ten Rupees.

(b) If such loan or debt is repayable not mor
than three months from the date of such
instrument.

Half the dity payable under Sutlause &)
subject to minimum of five Rupess.

15. BOND (as defined by section 2(5), not
being a debenture (No. 27), and not being
otherwise provided for by this Act, oy the
Court fees Act, 1870. (Act VII of 1870).
Where the amount or value secured does n|
exceed Rs. 400/

Five Rupees

Where it exceeds Rs. 46@hd does not
exceed Rs. 600/

Ten Rupees.

Where it exceeds Rs. 60@hd does not
exceed Rs. 800/

Fifteen Rupees.

Where it exceeds Rs. 86@hd does not
exceed Rs. 1009/

Twenty Rupees.

and for every Rs. 5000r part thereof in
excess of Rs. 100Q/

Fifteen Rupees.

SeeAdministration Bond (No. 2); Bottomry
Bond (No. 16), Customs Bond (No. 26),
Indemnity Bond (No. 34), Respondentia Bo|
(No. 56), Security Bond (No. 57).

EXEMPTIONS

Bond, when executed by

(a) Headmen nominated under rules framed
in accordance with the Bengal Irrigation
Act, 1876, (Act Ill of B76), section 99,

for due performare of their duties under
that Act.

(b) any person for the purpose of quaranting
that the local income derived from private
subscriptiongo aCharitabledispensaty,

or hospital or any other object of public
utility shall not be less than a specified sum

Per mensem.
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7. Cancellatiod Instrument of (Including any,
instrument by which any instrument
previously executed is cancelled), if attestec
and not otherwise provided for.

Thirty Rupees.

SeealsoRelease (No. 55), Revocation of
Settlement (No. 58 B), Surender of lease
(No. 61), Revocation of Trust (No.84B).

23. Conveyance (as defined by Section 2 (I
not beinga Transfer charged or exempted
under No, 68

Where the amount or value of the
consiceration for such conveyance
as set fortlthereindoes ot exceed Rs. 200/

Ten Rupees.

Where it exceeds Rs. 20@ut does not
exceed Rs. 300/

Fifteen Rupees.

Where it exceeds Rs. 30@ut does not
exceed Rs. 400/

Twenty Rupees.

Where it exceeds Rs. 40@ut does not
exceed Rs. 500/

Twenty five Rupees.

Where it exceeds Rs. 56@ut does not
Exceed Rs. 606/

Thirty Rupees.

Where it exceeds Rs. 760@ut does not
exceed Rs. 800/

Forty Rupees.

Where it exceeds Rs. 86@ut does not
exceed Rs. 900/

Forty five Rupees.

Where it exceeds R800F but does not
exceed Rs. 1009/

Fifty Rupees.

and for every Rs. 5000r part thereof in
excess of Rs. 1000/

Twenty five Rupees.

EXEMPTION

Assignment of Copy Right Act, 1957, Act
XIV of 1957.

CO-PARTNERSHIP DEEB See partnershig
(No. 46)

24. COPY OR EXTRACT

Certified to be a true copy or extract by or b
order of any public officer and not chargeab
under the law for the time being in force
relating to Courfeesd

(i) if the original was not chargeable with Five Rupees.
duty, or if the duty with wtgh it was

chargeable does not exceed one rupees;

(i) in any other case not falling within the | Ten Rupees.

provisions of Section 6 A;

EXEMPTIONS

(a) Copy of any paper which a public officer
is expressly required by law to make or
furnishfor record in any public office or for
any public purpose.

(b) Copy of, or extract from, any register
relating to births, baptisms, naming
dedicaions, marriages, divoes, deaths or
burials.

25. COUNTERPART OR DUPLICATE

of any instrument, chargbke with duty and in

174




respect of which the proper duty has been
paid.

(a) if the duty with which the original Five Rupees.
instrument is chargeable does not exceed F

Rupees;

(b) in any other case not falling within the | Ten Ripees.

provisions of Section 6A.

EXEMPTION

Counterpart of any lease granted to a
cultivator when such lease exempted from
duty.

29. DIVORCHB Instrument of, that is to say,
any instrument by which any person effects
the dissolution of his marriage.

Twenty Rupees.

DOWERS Instrument od See settlement
(No. 58)
DUPLICATEGS See Counterpart (No. 25).

40. MORTGAGH DEED, not being an
Agreement relating to Deposit of Title deeds
pawn or pledge (No. 6) Bottomry Bond (No.
16) Mortgage of a Crop (No. 41),
Respondentia Bond (No. 56) cecurity Bond
(No. 57),

(C) When a Collateral or auxiliary or
additional or substituted security or by way ¢
further assurance for the above mentioned
purpose where the principal or primary
security is duly stamped for every primary

Five Rupees.

and br every Rs. 10006r part thereof
secured in excess of Rs. 1000/

Five Rupees.

46. PARTNERSHIB

A)0 Instrument of

(b)d in any other case

One hundred Rupees.

B)d Dissolution of Fifty Rupees;
48. POWER OF ATTORNEY

[as defined by section 2(2)not being a

proxy.

(a) When executed for the sale purpose of | Five Rupees.

procuring the registration of one or more
documents in relation to a single transactior|
for admitting execution of one or more such
documents;

(c) When authorising one personraore to
act in a single transaction other than the cad
mentioned in Clause);

Fifteen Rupees.

(d) When authorising one persantor more
to act in a single transactiam generally;

Fifty Rupees.

(e) When authorising more than five but not
more tharten persons to act jointly and
severally in more than one transaction or
generally;

One hundred Rupees.

ot her o6

(g) i n asey

Fifteen Rupees for each person authorized.

175




54. RECONVEYANCE OF MORTGAGED
PROPERTY

(b) in any other case

Fifty Rupees.

55. RELEASES that is tosay, anyinstrument
(not being such a release as is provided for
Section 28 A), where by a person renouncg
a claim upon another person or against any
specified proper#

(b) in any other case.

Thirty Rupees.

57. Security Bonar mortgaged deed,
executed by way of security for the due
execution of an office or to account for mon|
or other property received by virtue thereof,
executed by a surety to secure the due
performance of the contrdct

(b) in any other case.

Thirty Rupees,

[VideTripura Act 1 of 1992s. 3

Amendment of the Schedul® For item Nb.

substituted, namel§:

23 of Schedul® | of the principal Act as inserted by
the Union Territories Taxen Laws (Amendment) Act, 191¥3 of 1971)the following shall be

23. CONVEYANCE (as defined by section 2(10), not being a Transfer charged or exempted unde

629

where the amount or value of the. consideration
for such conveyance as set forth therein does
not exceed Rs.50 ;

Two rupees.

where it exceeds Rs. 50 lddes not
exceed Rs. 100;

Four rupees.

where it exceeds Rs, 100 but does not
exceed Rs. 200;

Eight rupees.

where it exceeds Rs. 200 but does not
exceed Rs. 300;

Twelve rupees.

where it exceeds Rs. 300 but does not
exceed Rs. 400;

Sixteen rupees.

whereit exceeds Rs. 400 but does not
exceed Rs. 500;

Twenty rupees.

where it exceeds Rs. 500 but does not
exceed Rs. 600;

Twentyfour rupees.

where it exceeds Rs. 600 but does not
exceed Rs. 700;

Twenty eight rupees.

where it exceeds Rs. 700 but does not
exceed Rs. 800;

Thirty two rupees.

where it exceeds Rs. 800 but does not
exceed Rs. 900;

Thirty six rupees.

where it exceeds Rs. 900 but does not
exceed Rs. 1,000;

Forty rupees.

and for every Rs. 500 or part thereof in
excess of Rs. 1,000;

Twenty rupees.

EXEMPTION

Assignment of copyrighinder the Copy Right Act,
1957 (Act XIV of 1957).

CO-PARTNERSHIP DEED See
Partnership (No. 46)."

[VideTripura Act No. 14 of 1979s. 3
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Manipur

Amendment of Scheduledin Schedule 1 of the Indian Stamp Act98§No. 2 of 1899), for the
instruments described in Article 23, the following shall be substituted, namely:

fi23. CONCEYANCE [as defined by section 2(10)| Three rupees for every Rs. 100 or parteoé of

not being a Transfer charged or exempted under | the consideration for such conveyance or, as the
62- case may be, the market value of the property
which is the subject matter or such conveyance
whi chever is greater.

[VideManipur Act 6 of 2011, s. 2]
For the Schedule | appended to the Principa| e following Schedule shall be substituted, namely:
SCHEDULE |
STAMP DUTY ON CERTAN INSTRUMENTS

(Seesection 3 and first Proviso)

Description of instrument Proper stamyaluty.

1 2

1 *%k%

2. ADMINISTRATION BOND including a bond

given under sectio6 of the Government Savings
Banks Act, 1873 (Act of 1873) or section 291 or
section 375 or section 316 of the Indian Secces
Act, 1925 (Act XXXIX of 1925)

(a) Where the amount does not exceed Rs. 1, C

The same duty asbond (No. 15) for such amoun

(b) in any other case. Eighteen rupees.

3. ADOPTION DEED, that is to say any Thirty six rupees.
instrument (other than a will), recording an
adoption, or conferring or purporting to confer ar
authority to adopt.

4. AFFIDAVIT, including an affimation or Three rupees sixty paise.
declaration in the case of persons by law allowe
affirm or declare instead of swearing.

EXEMPTION

5. Affidavit or declaration in writing when made.

(a) As a condition or enlistment under the Indian
Army Act, 1950 (Act XLVI of 1950)

(b) for the immediate purpose of being filed or ug
in any court or before the officer of any court; or

(c) for the sole purpose of enabling any person t
receive any pension or charitable allowance.

5 *k%
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6. AGREEMENT REATING TO DEPOSIT OR
TITLE DEEDS PAWN OR PLEDGE, that is to
say, any instrument evidencing an agreement
relating tor

(1) the deposit of title deeds or instruments
constituting or being evidence of the title to any
property whatever (other than a markegabl
security), or

(2) the pawn or pledge movable property, where
such deposit pawn or pledge has been made by,
of security for the repayment of money, advance
or to be advanced by way of loan or an existing
future debd

(a) if such loan or debt is rapable on demand or
more than three months from the date of the dat
the instrument evidencing the agreendent

if the amount of loan does not exceed Rs. 5000/

if it exceeds Rs5000¢ and does not exceed Rs.
1,000¢

(b) if such loan or debt is repayalslet more than
three months from the date of such instrument.

Three rupees.
Six rupees.
Six rupees.

Half the duty payable under salause (a).

EXEMPTION

Inspection of pawn or pleadge of goods if
ungtested.

7. APPOINTMENT IN EXECUTION A PWER,
whether or trustee or of property movable or
immovable, where made by way writing not bein
a willd

(a) where the value of the property does not exc
Rs. 1, 000/

(b) in any other case.

Thirty rupees.

Fifty-four rupees.

8. APPRAISEMENT OR VALUATION mode
otherwise than under an order of the court in the
course of a suit

(a) where the amount does not exceed Rs. 1, 0C

(b) in any other case.

The same duty as a bond (No. 15) for such amo

Eighteen rupees.

EXEMPTIONS

(a) Appraisement or valuain made for the
information of oneparty, only and not being in an|
mannerbligatory between parties either by
agreement or operation of law.

(b) Appraisement of crops for the purpose of
ascertainingr operation of law.

9. APPRENTICESHIFDEED, includng every
writing relating to the service or tuition of any
apprentice, clerk or servant placed with any mas

to taken any profession, trade or employment.
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EXEPTION

Instrument of apprenticeship executed by a
Magistrate under the Apprentices Act, 14B8tt

LIl of 1961) or by which a person is apprenticed
by, or at the charge of any public charity.

10 * * *

11. ASSIGNMENT See Conveyance (No. 23)
Transfer (No. 62) and Transfer of Lease (No. 63
as the case may be.

ATTORNEY® SeePower of Attorney (No. 48).

AUTHORITY TO ADOPT8 See Adoption Deed
(No. 3).

12. AWARD, that is to say, any decision in writin
by an arbitrator oumpire not being an award

directing a partition, on a reference made othery
than by an order of the cdun the course of a suit

The same duty as a bound (No. 15) for the amo
or value of the property to which the award relat
a set forth in such award subject to a maximum
ninety rupees.

13. BILL OF EXCHANGE (as defined by S. 2(2)
not being a bonBank Note or currency notes:

3(b) where payable otherwise than on demand:

(i) where payable not more than three months at
date or sigtd

if the amount of the bill or note does not exceed
500F-

if it exceeds Rs. 500but does not exceed Rsith
does not exceed Rs. 1, 000/

and for every additional Rs. 1, 008/ part thereof
in excess of Rs. 1, 0G0/

(ii) where the payable more than three months b
not more than six months after date or gght

If the amount of bill or note does not exceeds Rs
500+

If it exceeds Rs. 500but does exceed Rs. 1, 00(

And for every additional Rs. 1,00@r part thereof
in excess of Rs. 1, 060/

(iif) Where payable more than six months but no
more than nine months after date sight

IF the amount of the bilbr note does not exceed
Rs. 500/

If it exceeds Rs. 500but does not exceed Rs. 1,
000/

And for every additional Rs. 1, 00@'r part theeof
in excess of Rs. 1, 000/

(iv) Where payable more than nine months but r
more than one year after date sight

If the amount of the bill or note does not exceed

One rupees and fif paise.
Three rupees.

Three rupees.
Threerupees.

Six rupees.

Six rupees.

Four rupees fifty paise.
Nine rupees.

Nine rupees.

Six rupees.

Twelve rupees.

Twelve rupees.

Twelve rupees.
Twentyfour rupees.

Twentyfour rupees.

179




500+

If it exceeds Rs. 500but does not exceed Rs. 1,
000+

And for every additional Rs. 1,00Q@r part thereof
in excess of Rs. 1,000/

(c) Where payable at more than one year after d
or sigh®

If the amount of the bill or note does not exceed
500+

If it exceeds Rs. 500but does not exceed Rs. 1,
000F

And for every additional Rs. 1,00@r part thereof
in excess of Rs. 1,000/

14. BILL OF LADING (including a through bill of
landing)

(a) Bill of lading when the goods therein describi
are received at a place within the limits of any p(
as defined under the Indian Ports Act, 1908 (15
1908) and are to be delivered at another place
within the limits of the same port.

(b) Bill of lading when executkout of India and
relating to property to be delivered in India.

N.B.T7If a bill a lading is drawn in part. The propg
stamp therefor must be borne by each one of thg
set.

15.BOND (as defined by section 2(5) not being 4
DEBENTURE (No. 27) and not beirggherwise

provided for by this Act, or by the Court fees act
1870 (VII of 1870).

Where the amount or value secure does not ex
Rs. 1,00.

Where it exceeds Rs. 1@nd does not exceed RS
50/

Where it exceeds Rs.
100+

Where it exceeds Rs.
200+

Where it exceeds Rs.
300+

Where it exceeds Rs.
400¢F

Where it exceeds Rs.
500+

Where it exceeds Rs.
600F

Where it exceeds Rs.
700+

Where it exceeds Rs.
800+

5@nd does not exceed Rs

10@nd does not exceed R

20@nhd does not exceed R

306Gihd does not exceed R

40@nhd does not exceed R

50@nhddoes not exceed R:

60Ghd does not exceed R

70@hd does not exceed R

Thirty rupees.

Sixty rupees.

One rupee twenty paise.
Three rupees.

Four rupeeéifty paise.
Six rupees.

Eight rupees ten paise.
Ten rupees eighty paise.

Twelve rupees sixty paise.

Forteen rupees sixty paise.
Sixteen rupees twenty paise.
Eighteen rupees.

Nine rupees.
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Where it exceeds Rs. 80@Ghd does not exceed R
900+

Where it exceeds Rs. 80@hd does not exceed R
1,000¢

and for every Rs. 500does not and/ or part
thereof in excess of Rs. 1, 000/

Bottonmry Bond (No. 16) Custom Bond (No. 26)
Indemnity Bond (No. 56) Security Bond (No. 57)

EXEMPTIONS

Bond, when executéd

(a) heasment nominated undeles framed in
accordance with the Bengal Irrigation Act, 1876,
section 99, for the due performance of their dutic
under that Act ;

(b) any person for the purpose of guatanteeing t
the local income derived from private
subscriptions to a charitablésgensary or hospital
or any other object or public utility shall to be leg
than a specified sum per mensem.

*kk

16.

*k%k

17. CANCELLATIONS Instrument of (including
any instrument by which any instrument previouj
executed is candel), if attested and not otherwis
provided of.

Eighteen rupees.

18. CERTIFICATION OF SALE (in respect of
each property put as a separate lot and sold),
granted to the purchaser of any property sold by
public auction by a Civil or Revenue Court, or
Collector or other Revenue Officer

(a) where the purchaseoney does not exceed R
10/-

(b) where the purchasaoney exceeds Rs. 1@®ut
does not exceed Rs. 25/

(c) in any other case./

Sixty paise.
Ninety paise.

The same duty as a conveyance (No. 28afo
consideration equal to the amount of the purcha
money only.

19 *kk

*k*k

20 *k%k

*k%

21 *k%k

*k%

22.COMPOSITION DEEDS that is to sayany
instrument executebly a debenture, whereby the
conveys his property for the benefit of his creditq
or whereby payment of a composition or divideni
on their debts is secured to the creditors, or
whereby provision is made for the continuance (¢
the debtors business, under the supervision of
inspectors or under letters of licence for the ben:

of his creditos.
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23. CONVEYANCE (as defined by section 2(10)
not being a Transfer charged or exempted unde
No. 62

Where the amount or value of the consideration
such conveyance as set forth therein does not
exceed Rs. 50/

Where it exceeds Rs. 5®ut does noexceed Rs.
100+

Where it exceeds Rs. 16@ut does not exceed R
200+

Where it exceeds Rs. 20@ut does not exceed R
300+

Where it exceeds Rs. 400ut does not exceed R
500+

Where it exceeds Rs. 56@ut does not exceed R
600F

Where it exeeds Rs. 600but does not exceed R
700+

Where it exceeds Rs. 760@ut does not exceed R
800+

Where it exceeds Rs. 800ut does not exceed R
900+

And for every Rs. 500 or part thereof in excess ¢
Rs. 1, 000.

One rupee and thirty eighajse.
Two rupees seventy paise.

Five rupees forty paise.

Eight rupees and ten paise.

Ten rupees and eighty paise.
Thirteen rupees and fifty paise.
Sixteen rupees and twenty paise.
Eighteen rupees and ninety paise.
Twenty one rupees and sixty paise.
Twentyfour rupees and thirty paise.
Twentyseven rupees.

Thirteen rupees and fifty paise.

EXEMPTION

Assignment of copy right under the copy Right
Act, 1957 (Act XVI of 1957)

CO-PARTNERSHIP DEEB See partnership No.
46

24. COPY OF EXTRACT, certified to betae
copy or extract y or order of any public Officer al
not chargeable under the law for the time being
force relating to court fees:

(i) if the original was not chargeable with duty, ol
if the duty with which it was chargeable does no
exceed one pees.

(i) in any other case not falling within the
provisions of section 6A.

One rupees eighty paise.

Three rupees and sixty paise.

EXEMPTIONS

(a) Copy of any paper which a public officer is
expressly required by law to make or furnish for
record in ag public officer or for any public
purpose.

(b) Copy of, or extract from any register relating
births, baptism, namings, dedicatings, marriages

divorces, deaths, or burials.

182







